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LOK SABHA

Thursday, May 2, 1963/
Vaisakha 12, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.
[Mz. SPRAXER in the Chair]
CRAL ANSWERS TO QUESTIONS
TIFEAT-AIEATT ® ) AT 9T TEweT
=TT
_|_
(st Qo HATo ATEWTH :
¥eeard i am T
(o AW AW

Fa7 fas ot @@ FET & T
Fa1 % ¢

() # TrsteqrA-TIfEETT 31 Hr
q% TfFert e sgrgt
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FERT AT AT T T

(&) afz &1, @ I9% o185 & F4
FAT HTAIA AAT FA0 AT qg fEA
q5T FTE

(w) ®ar 3z o = & fF OF
FeaTT  arfeeATl qER ST &
Fa H oF g i & am ooy
faer &, w1 x5 i e e faam
& afysrd ¥ arg 7 fem mav
;T
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farer svera & o (s wo e
W) (%) oft, &f 1 gz weAr
1& FTE, 2853 &7 g€ |

(&) s Y000 TA FHT
Y 21 7T G, Yo FTT HWT FT
gAY gre-afear @ gad qaT MT 3
FTOFE MY G | aE K FT AW
9300 To qT ATeTH FT fa 7 |

() T, 8F ]

(o) fore weet & 1w 98 ™
forar mar & 3§ Terearw gfes F
Wi & faawi (fewa wre gfea
wx) F i feoma & & faar 21
AR FT FIAEE AT AT G R

[(a) Yes Sir. The incident took
place on the 18th February, 1963.

(b) 4% maunds of cloves worth
about Rs. 5,000, some other articles
like old wrist watches, and petty
jewellery worth about Rs. 50 and 3
camels were seized, The camels were
afterwards auctioned for about Rs.
1300.

(¢) Yes, Sir.

(d) The persan to whom the said
letter is addressed has been detained
by the Rajasthan Police under the
Defence of India Rules. The case is
under investigation.]

s qo ®ro Wrwq® . F4T # FATA
mar g f& wft w (e
FET SAMTNTAT K1 AT & FHA &
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s fregAT fear oar @ 9T fraa
o oAt F A et T frere wE
fer smax & 7

5 ¥o o WA : I¥ 39 & fa=A-

faer % qg @ E a1 & ¥faw & feefaa
¥

5 Qo HTo ITEATH : TATATL AT
fFFATF AT A | .

wegw REEW . IAT HarA & faw-
fasr & =ar fzar smo )

At o To WA : T2 A1 #A aT
faar & = uw mwreHY F71 frawa # faar
g

sl 9o o ATENH :  FAT § T
awar § 5 ot aF fFar od  Fed
ey & faast AT T FHA F
geia froeaTT adY foram o s & 7

weaw AEEE - ard fwaT fateart
g0 a1 feay it 78 gu &, @ 1
o7 TE ATAT AT FFAT E |

Shri C. K. Bhattacharyya: 1Is it a
fact that since Independence up till
now, goods worth Rs. 200 crores,
mostly gold has been smuggled from
Pakistan into Rajasthan through the
western border?

Shri B. R, Bhagat: I do not have
that figure since Independence just
now. I do not think that figure may
be correct on the very face of it. I
can give the hon. Member the figures
for 1961 and 1962 of smuggled goods
seized. In the entire India-West
Pakistan border, for 1961, the value of
seizures is Rs. 15,15,000; in 1962 this
is Rs. 20,61,000.

st far Aro@W : F§ Wy A TwTEy
a1 e B, 7 arfeaeT § ar fgegEarr ?

. & o Wo W : AN HF
aifFaET &)

Shri D. C. Sharma: Is it not a fact
that only 10 per cent of the cases of
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smuggling is detected by the Govern-
ment and the remaining 9% per cent
remains undetected and if so, what is
the approximate value of the things
smuggled into India from Pakistan
during 1962-63?

Shri B. R. Bhagat: What is un-
detected?

Mr. Speaker: How shall it be com-
pared, what{ percentage it is?

Shri B. R. Bhagat: If we knew, we
will catch them.

Shrimati Savitri Nigam: May I
know if any gang has been located
or found out which is very active in
the India-Pakistan border, whether
any clue has been found out to ascer-
tain whether there are several gangs
which are working?

Mr. Speaker: On this border?
Shrimati Savitri Nigam: Yes, Sir.

Shri B. R. Bhagat: Obviously, it is
not the work of one person. There
may be persons on this side and per-
sons on the other side, making them-
selves into one or more gang:. We
are in search of them. We have been
able to detect many gangs.

Shri Sham Lal Saraf: This border
having achieved a lot of notoriety, for
gold smuggling in the past, may I
know to what extent that smuggling
has been stopped since the promulga-
tion of the Gold Control Order?

Shri B. R. Bhagat: It is very diffi-
cult to say to what extent it has been
stopped. But, from the machinery
and the effective measures that we
have taken, we can say that we have
gone a long way in controlling this.

Shri Sham Lal Saraf: Have any
cases been delccted—cases of gold
smuggling during these few months?

Shri B. R. Bhagat: This question
does not relate to gold smuggling. I
want a separale question for that.

ot wiwTeaTR AcAn - AT qT T
TERT QT Far g, IaE TFamH
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# fag gmere & a0 Iqig f5y €
qYT Fa1 qIfFeaE R 3H O OFM
¥ oaggmd Wr g !

siY o TIo WA : WEi dF W
ATHT FT HaTH §, BAY 95T § £H
fau & 1 gaTCr W@ RAWE w5
gmar & W Ay e AT gfam @
gwy maend faar & f& ag 97 w0
F1 9T gFaTa | @@ AT 9T THL

TATAIT FT I F Hil70T F7AE F

20 7% NfFEa G 1 gaw
2, & & ga%T Ja@ adl 3 qFAT §
iy ag atg & fF affand 5@
Wt gaR @t g fo oA a2 Er )

Indians Travelling Abroad

«1133. Shri Vasudevan Nair: Will
the Minister of Finance be pleased to
state:

(a) the trend in the number of
people travelling abroad after enforce-
ment of the rule that the Reserve
Bank should also sanction all cases of
foreign travel; and

(b) how the number compares with
ihe number in the year previous to
this enforcement?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). It is presumed
that the hon. Member refers to
Indians travelling abroad. The pas-
sage restrictions were imposed on 8th
June, 1962 and it is too early to have
an assessment aboutl the trend in the
number of persons going abroad.

Shri Vasudevan Nair: May I know
whether Government are insisting
that even people who are not in need
of foreign exchange should get a clear-
ance from the Reserve Bank, and if
so, the reason or the logic behind this
insistence?

Shrimati Tarkeshwari Sinha: Gov-
ernment do insist that they should also
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take a travelling permit from the
Reserve Bank, because most of the
people, nearly 60 per cent of the
people, previously that is, before this
restriction came into operation, used
to go without foreign exchange, and
we found that it affected our foreign
exchange position in two ways. One
was that they used to take money
from abroad and when they came
back they used to reimburse the
foreigners who used to come here.
The other was that the remittances
towards home from Indians abroad
also fell down considerably. Thoro
fore, these restrictions were imposed
in order to secure the foreign ex-
change herc.

Shri Vasudevan Nair: The Deputy
Minister has stated that it is too early
to make any clear assessment. But
1 only wanted to know the trend,
that is, whether the number of people
going abroad hac come down because
of this restriction.

Shrimati Tarkeshwari Sinha: The
hon. Member wants a comparison. I
would submit that in the past, the
statistics were not kept so up-to-date
as to really allow a comparison bet-
ween the past figure and the present
figure. Secondly, so far as the pre-
sent figure is concerned, it will take
at least a little more time. We have
to give at least one vear to the
Reserve Bank to make a proper
assessment of the persons going
abroad, and it is not yet one vear.

Shri Ramanathan Chettiar: May T
know whether Government have fix-
ed different rates with regard to hard
currency area as compared to soft
currency area, and if so, the rates
that are fixed by the Rescrve Bank in
respect of foreign exchange that may
be allowed for travel abroad?

Shrimati Tarkeshwari Sinha: If T
remember rightly, I had answered
this question before about the speci-
fic rates for the dollar area and the
sterling area, or the hard currency
area and the soft currency area.
There is a difference in the rates bet-
ween these two areas in the matter of
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foreign exchange allotment. Also ~ CPRN
. W | A9 SHT §+
ihe entertainment allowance that is bk e
alloweqd is also allowed at different s fasre 9T
rates for the dollar area and the non- *3 ﬁ‘(.j '

dollar areas.

Shri Ramanatham Chettiar: I wanted
to know the rates.

Shrimati Tarkeshwari Sinha: I do
not remember the figures at present. I
can give them to the hon. Member
if he wants them. We have those
figures available.

Shri Buta Singh: In spile of the
fact that there are some restrictions
imposed by Government in respect of
persons going abroad, may I know how
certain well-known persons in the
couniry manage to go abroad when-
ever it suits them?

Shrimati Tarkeshwari Sinha: It is
not possible. But, so far as the mem-
bers of the airlines and the crew of
the ship and the deck passengers bet-
ween India, Burma, Ceylon, Malaya,
Singapore, Pakistan, the Persian Gulf
and East Africa are concerned, these
passengers are allowed freely. There
is no restriction so far as they are
concerned.  Also, travel between
India and Pakistan is allowed. Simi-
larly, passengers between Madras—
Tiruchirappalli and Colombo are
allowed. Therefore, some people who
go and travel on these lines need not
take permission from the HReserve
Bark every time they go.

Shri Inder J. Malhotra: May I
know  whether Government  are
aware of the fact that these restric-
tions have had no effect on the usual
or habitual travellers, only the com-
mon man is affected by these restric-
tions?

Shrimati Tarkeshwari Sinha: This
is not a fact. Apart from these cases
where free travel is allowed without
permit from the Reserve Bank, I do
not think that the hon, Member's pre-
sumption is correct.

sl wwETe wOw

FAT TATE HAT 9g T4 &1 #97
wiq fF :

(F) #a1 ®weTQr # A& HEC FT
w7 @ STa

(=) 7ar faea w&Teeq "waT &
uF g 59 fy=fesr ® 9w ouar
qr ; #X

(w) A & v fAorm feam
T 7

e RAed § o I9E (To
To Ho TH) : (¥F) AR (%).
oo

() ferear waTeem HMET ATHo TAo
Hfzwa FEe, WU 7 Aeidma
zmaw  #r feedtqayEm &1 ow
g gnidw (T sEe
TR Fee ) @i F71 e w3 fra g
[(a) and (b). Yes, Sir.

(c) The World Health Organisation
have finalised arrangements for start-
ing an International Reference Cen-
tre for the Histopathology of Oro-
pharyngeal Tumours at the S.N. Medi-
cal College, Agra.]

st fagamma qoin
grr ?

e Wl (¥o Gatew AT :
TSI W9 2 T g | W R
THIT & 2 TG qHaaT 91fgd | o
fasra & a1 o¥Er AT WA A O
oF F74 F 1T wigHew 9 @ ™
1

D TH A H

AP
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Dr. Gaitonde: In view of the fact
that the work done in Agra, Delhi and
Bombay shows clearly that about 40-
50 per cent of all cases of cancer are
cases of cancer of the mouth, and in
view also of the fact that one of the
causes. ...

Mr. Speaker: The hon. Member
should address .the question to me;
otherwise, the answer would also be
addressed to him.

Dr. Gaitonde: In view also of the
fact that one of the associated causes
of cancer of the mouth is supposed to
be chewing of tobacco, I would like
to know what pronhylactic action is
ianken by the Health Ministry in this
respect?

Dr. D. 5. Raju: It is an Interna-
tional Reference Centre wherc infor-
mation will be collected from all over
the world. It is mostly on a histo-
pathology basis where u well-known
patholegist Dr. Bahi is already there
with equipment. ‘That is why the
centre has been located there. The
stutement made by the hon. Member
will be tuken into consideration,

Dr. Gaitonde: My question was
different.

Mr. Speaker: That would be con-
sidered in the Centre.

Dr. Gaitonde: It has been already
studied in India. There is no ques-
tion of studying more. It has been
studied more in India than anywhere
else in the world because mouth
cancer is prevalent only in India.

Mr. Speaker: He has given the in-
formation; it would be taken note of.

Shri Sham Lal Saraf: May I know
if it is at the instance of the UN orga-
nisation or of the Governmert of
India that the place for this hospital
has been located at Agra, irrespective
of the fact that there is already such
an institution working at a brisk pace
in Bombay, namely, the Cancer Re-
search Institute, Bombay?

The Minister of Health (Dr. Sushila
Nayar): It seems oropharyngeal
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tumours are mostly prevalent in cer-
tain areas of Mainpuri and other
areas which are catered for by the
S. N. Mcdiczl College, Agra. As Dr.
Gaitonde has suid, because there is
such high incidence of this disease
here, and we have a very compe! it
man in charge with all the necessary
facilities, that is why the WHO has
decided that this Centre should be
located ut Agra. They gave it to
India on the understanding that we
would lozate it at Agra, and further
they wanted an assurance that Dr.
P. N, Bahi should be in charge of the
Centre for a certain number of years.

Shri Bhagwat Jha  Azad: What
would be the percentage of the cost
that India would have to beay for
this project, and the cost if any, the
UN organisation will have to bear?

Dr. D. S, Raju: So far as the India
Government is concerned, there is no
expense at all. It is borne by them.
For the WHO, it costs $4,000 every
year for four or five vears.

Shri Kapur Singh: May I know
whether this heavy incidence of mouth
cancer, about which the hon. Minis-
ter has informed the House, has some-
thing to do with the universally pre-
valent habit of pan and tobacca chew-
Ing in this area?

Dr. Sushila Nayar: It is suspected
that the pan and tobacco habit may
be inter-related with this. This Cen-
tre will study this point also in fur-
ther detail. )

=t wxrqre Fg  Fr ® oA wwar
£ % $7C F1 T 77 F fordy smgd @

FYE TETaAr ot v g

WMo g AWML : WgAE F

FH AT T T 3T § W T F

¥ a1H wrEEs i At § 39 fean

o g

&t T qING ;T H A7 JEAl

g fFdac &Y g% & Twam F@

¥ foyr gewre fivg gy ox faere
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F7 78 ¥ W7 3T A7 I TAIT A7
LAl S

¥Mo FEIAT A@T . HAI TF F76<
a1t | gfwar &1 am "y g fEw
q7E F vHEE @MW g1 ARl €,
IHET AW KAL &, HAT  HAT THIT
¥ gg ao 7 IEEH &1 4T Al
TIFATH a1 g | 37 W< WS AEI7
WY I w7 W R

st eamit ;o qg AT QAT fgegena
F FETa ¢ & S maw ww a7 §
AT 34T §, 954 A8 0 AeA< g1 14T
2 gz ot wr fedy wiegw @139 &
qreaw @Al g !

st gro o faamd : il wTAHT
Ao s Fgr R owmgEe €7 fFaia
H 9% 18 § Fid 17 (el gg T8I g
Fa1 & A7 w40 g g7 fawre v
RAYT F7A FT A IFIA FAT KL
siet faT, @3 3791 §8 6% 79 8,
A1 THA ¥ 2 T e ?

Mr. Speaker: He is arguing now.

sl geEieT® WEE W A war
A1 A1 A ZTAT § AT SEET TN
Fgr A 2T 2 a1 F SHS fod @
AT " o€ g wAATIS@T ¥ grd
IS AN eI FVAlA § ArErd d
fa=1e faur w1 £ 7

SeaE WD . 5g AATe Al (6%
WL & SFFT § & | dvR7 % aTe §
HI9Y FET A1 417 T2T ALY AT GEAT |
Shri R. 8. Pandey: May I know

whether mouth cancer is more com-
mon in India in comparison with

other countries, and if it is due to
smoking?

Mr. Speaker: That has already been
asked.
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st fafa faw 7 siAAT StEAr
g f& T 3@17 1 &% & wewwrar
F1 FTZ 7HI fgzram &1 ME § 1% Fmv
Fr AT ATt F1, 7 fF Wi i
¥ oy 7 ¢, faue a ¥ 1@ e #)
ST% HIT IFFT AW IS famt q17 7

SeOW WEIET . AT W17 sEwaral
¥ fe7 g 72 ¢ o1 & wore & wens
&fem 7

ot fnifa foow © g & e a1 o
&Y 731 g, A g AT g At wrw
s far ot Qg T g

TEqA HEIAT ¢ T TEA FAT AT
F a2

s e IFA  F WA ATE
fe srfas ooy #1 &1 z5% for fagm
a wagrgrT ™ g 7

wer WgWW o ag A1 AT
A wEEE @@ qF & | ;AAm
I F AT AGH |

st wew qA & AT TTET g
& #47 gTa fog agt Tg & 15 sgaear
oY foms1 s a9 ST F1 g fa
=g 7

W WgER . RTAAE SAT S
F wrt Ater a7 famr f& w@@r W
F1 97 foar war | gz WA sa
I a9 g9 T Z 91

Shri 8. C. Samanta: Is it not a fact
that medical science says that tobacco
has nicotine and other poisons? May
I know why chewing of pan comes in
and whether medical science has any-
thing to say about it?

Mr. Speaker: Now it is arguing the
case,

Shrimatj Savitri Nigam: May I know
whether the Agra centre will be a
treatment centre as well as a survey
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centre, or it will be only a survey
cenire? If it is going to be a treat-
ment centre, what would be the
strength of the hospital as far as
number of beds is concerned

Dr. Sushila Nayar: A certain
amount of treatment is already being
given. What is being added on par-
ticularly is research activities. Re-
search activity is also there to some
extent. It will be further intensified.

Mr, Speaker: Next Question.
Cancer should not remain in our
mouth so long!

Students Studying Abroad

+
[ Shri Ulaka:
#1135, < Shri Yajnik:
| Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) whether non-Matriculates,
Undergraduates and Graduates are
permitted to study abroad even
though higher educational facilities
arc available in this country; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Finamce (Shrimati Tarkeshwarl
Sinha): (a) Non-Matriculates are not
allowed any foreign exchange for
study abroad. Undergraduates are
allowed foreign exchange for the
study of technical subjects only and
provided they have either obtained
admission to a degree course abroad
or for a diploma course in which case,
they are required to have obtained
not less than 50 per cent marks in
India. For non-technical subjects,
graduates who have obtained not less
than 60 per cent marks in Bachelor's
degree or 50 per cent marks in
Master's degree are allowed foreign
exchange for the study of approved
subjects at limited number of insti-
tutions.

(b) Having regard to our develop-
mental programmes and the increas-
ing demand for trained and qualified
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personnel, it is necessary to supple-
ment the facilities avuiiable in the
country with the education abroad of
some of the students.

Shri Ulaka: May I know the total
number of such students who have
been given foreign exchange during
last year, and the total amount of
forcign exchange given to them dur-
ing the same period?

Shrimati Tarkeshwari Sinha: If the
hon. Member gives separate notice, I
would be able to supply the infor-
mation.

Shri Sonavane: May I know whe-
ther foreign exchange is granted to
students who go on their own re-
sources or only to those on Govern-
ment basis?

Shrimati Tarkeshwari Sinha: In all
cases foreign exchange is granted if
it comes under the approved rules.
The grant of foreign exchange for
educational purposes is, there; they
may go on Government sponsored
basis or they may go from their own
resources. If they want to go from
their own resources or they get
stipend or if they are working in
some firm they may be sent for ap-
prenticeship or training and then the
firm pays for it.

Shri Ulaka: May I know the num-
ber of students who have been re=
fused foreign exchange for education
during 1962-63 and reasons therefor?

Shrimati Tarkeshwari Sinha: The
hon. Member asked for the number of
students going. It is connected with
the other question and if the hon.
Member wants detailed information I
would be able to give it later on.

st o wo wafast : wr &
o A% g fF g1 7w § avww ¥ omw
g feam AT wifw mEENEwE #1
¥ fFr 7

st aroRerd faegr @ AT
N Towea ag a1 fraw ot #1 wife
wFRES fBqT arar & T AT F
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TH THT WiHE WL 9H AE & | WK
IEeT Rt a1 qrg fam o §wd §

Shri C. K. Bhattacharyya: Has it
come to the notice of the Government
that the Reserve Bank at Calcutta had
in certain cases allowed foreign ex-
change to fictitlous persons who took
it out for study abroad?

Shrimati Tarkeshwari Simha;: We
have no information with the Gov-
ernment, but if it is brought to the
notice of the Reserve Bank they
would take proper action. In the
past whenmever such cases have occur-
red action was taken: if students
going from here for a particular
course of study change over to an-
other course, the Reserve Bank takes
proper action and sces that this does
not happen and a penally is put on
them.

Shri Vasudevan Nair: The hon.
Finance Minister said sometime back
that only students who wish to take
up higher gtudies and research in
technical subjects are allowed to go
abroad in view of the difficulty of
foreign exchange. But from the ans-
wer given by the Deputy Minister it
is gathered that even undergraduates
and matriculates are allowed to go
abroad for education. May I know
which answer is, correct? Has the
policy changed recently?

Shrimati Tarkeshwari Sinha: The
policy ag it stands today has been
stated by me i the original written
answer. Our need for technical per-
sonnel is great and so we are follow-
ing a liberal policy in regard to tech-
nical education.

Shri Kapur Singh: To what do
the Government attribute the wides-
pread desire of Indian students to
go abroad for study despite the
availability of similar educational
facilities at home?

Shrimati Tarkeshwari Sinha: 1
have all sympathy with the desire
of the hon. Member and others who
want to go abroad but the limitation
is only of the foreign exchange.

Mr. Speaker: The question is this:
why isg there this desire for all stu-
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dents to go abroad if all these faci-
lities are available here for the study
of this subject?

Shrimati Tarkeshwarj
share his views,

Sinha: I

Shri Priya Gupta: May I know if
going abroad for studies includes the
study of the technical or non-techni-
cal courses for which there is provi-
sion in India and may 1 alsp know
whether apprenticeship is being al-
lowed to anyone in courses for which
there are facilities in India?

Shrimati Tarkeshwari Sinha: If a
particular  person has secured ad-
mission in some foreign institution
or if he gets a stipend or a particular
firm is training him, in that case
foreign exchange not exceeding 50
per cent of the standard scale is al-
lowed.

Shri Priya Gupta: Can it ibe a
private study?

Shrimati Tarkeshwari Sinha: I do
not understand whal he means.

Shri Priva Gupta: Not being sent
by Government or any institution.
Shrimati Tarkeshwari Sinha: If it

comes under the approved course,
foreign exchange is allowed.

Shri Priya Gupta: 1 want clarifica-
tion from the hon. Minister.

Mr. Speaker:

him.

I am not allowing

Shri Ansar Harvani: Is the Gov-
ernment aware that young men and
women from the rich families are
studying art courses in Oxford and
Cambridge and if so what was the
source of their foreign exchange?

Shrimati Tarkeshwari Sinha: Peo-
ple can pursue art courses if they
are graduates and get 60 per cent of
the marks or if they have taken the
Master's degree getting more than 50
per cent ang if the art courses are
in the approved list. If the hom.
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Member means art, painting, archi-
tecture, etc, then for those courses
no foreign exchange is allowed.

o Wifasy qme: w0 T AT AT
fraat § wqra w@r wqr g & ozl |
&n iy & famnfagy w1 a7 T fa fan
% fawa  qgr T T AT AEA
Y7 Faw 3 faga ¥ fam faamdy,
ange W g At foram 787 481 & 7

sy archsadt fasgn : o & |

Shri P. G. Sen: Is it a fact that the
students who are given scholarships
by the Italian Government for short-
term study of 3 months in Italy are
denied foreign exchange even to the
extent of incidental charges and pas-
sage?

Shrimati Tarkeshwari Sinha; I do
not have the list of persons who are
denicd foreign exchange and on what
criterua. I have stated the general
principles following the rules and
regulations. Only those people who
come under the approved list are al-
lowed foreign exchange. We also keep
in view that for the courses for
which facilities are available here,
they are not allowedq to go. For ex-
ample, for FRCS and MRCP we are
not allowing persons to go abroad,

Shri Tyagi: I want to make it quite
sure from the hon. Minister. May I
tuke it that no Indian student has
been allowed during these years for
study in Grammar Schools. ...

Shri Sonavane: The hon. Member
is addressing the question to the
Minister and not to the Chair,

Mr. Speaker: Objection is being
taken that the hon, Member is ad-
dressing the questions to the Minister
direct.

Shri Tyagi: I am sorry; her face
was so attractive.

Mr. Speaker: Order, order. We all
know Mr. Tyagi’s feelings, but he
should subdue them here.
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Shri Tyagi: May I take it that no
Indian student has been allowed dur-
ing these few yearg to go to UK. or
other foreign countries for study in
ordinary Grammar Schools or in
Oxford ang Cambridge Universities
for postgraduate or graduate training?

Shrimati Tarkeshwari Sinha: The
question is with regard to foreign ex-
change. No foreign exchange has been
allowed.

Shri Bhagwat Jha Azad: The rea-
son given for allowing technical stu-
dents to go abroad is shortage of
technical hands in the country. We
want to know through most of the
supplementaries why students in art
subjects for whom study facilities are
available here are allowed to go ab-
road and given foreign exchange, and
technical hands are not being given
foreign exchange.

Shrimati Tarkeshwari Sinha: Faci-
lities available in Ihdia for technical
training do not commensurate with
the requirements of technically train-
cd personnel. So, we do allow foreign
exchange for technical {raining
abroad, to fulfil the requirements of
the Plan programmes.

D.V.C.

+
[ shri P. R, Chakraverti;
*1136. 4 Shri Sidheshwar Prasad:
LShri Bhagwai Jha Azad:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
West Bengal Government have, in
their representatation to the Centre,
cmphasised that the wide gap bet-
ween the objectives and achievements
ot the D.V.C., particularly in the field
ot irrigation, has changed the entire

_ economic aspect of the project;

(b) whether the West Bengal Gov-
ernment have insisted on the reallo-
cation of the cost of D.V.C. Dams and
their maintenance charges among the
three participating Governments in
conformity with realities; and
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(¢) the steps taken to settle the
dispute?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): (a) The State Govern-
ment did not agree with the aloca-
tion of the cost of the D.V.C. Dams
to the three main objects ag worked
out by the Corporation. They have
observed that due to inadequacy of
storage in the existing reservoirs to
meet fully the requirements of irri-
gation, both kharif and rubi, WNavi-
gation and flood control as designed,
the economic  aspect of the D.V.C.
scheme had changed.

(b) The Government of West
Bengal have not agreed to the allo-
cation of the cost of the D.V.C. Dams
worked out by the DV.C. on the
basis of storage capacity earmarked
for different purposes.

(c) The matter is under arbitra-
tion before an arbitrator appointed
for the purpose under section 49 of
the D.V.C. Act, 1948.

Shri P. R. Chakraverti: In view of
the fact that the actual irrigation was
only about 6'5 lakh acres as gainst
the target of 973 lakh acres as noted
in the report of the Ministry, may I
know how the Government proposes
to persuade the West Bengal Govern-
ment to accept the responsibility of
operation and maintenance of the
barrage and irrigation systems?

Shri Alagesan: Sir, it is true that
the irrigation at present is for 65
lakh acres as against 973 lakh acres.
The rest of the irrigation ecan be
achieved by digging proper water
courses and also feed channels. The
DVC and the West Bengal Govern-
ment have agreed to dig the water
courses and field channels in a co-
ordinated manner. We had offered
some years ago that the barrage and
the irrigation sysiem can be taken
over by the West Bengal Govern-
ment.., We have been pursuing it. T
have had talks with the West Bengal
Ministers also on this subject. They
are considering it and I think we
wil] be able to comas to a decision
soom.
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Shri P. R. Chakraverti: In view of
the fact that the operation and main-
tenance wing of the electricity de-
partment of the DVC has been trans-
ferreq to Maithopn in the interest of
operational efficiency, may I know
when the proposed transfer of the
headquarters to Maithon in the dis-
trict of Dhanbad will be given effect
to and whether the delay is caused
because of the dispute or some other
cause?

Shri Alagesan: I have answered
this question on several occasions on
the floor of the House. It has been
agreed to in principle. It means a
lot of money being spent on build-
ings etc. It will be done in stages.

Shri Siddheswar Prasad: The hon.
Minister stated that the matter is
before arbitration. May I know
whether he will be able to tell us
the terms of reference?

Shri Alagesan: As I said, the DVC
worked out the allocation of cost
between the three subjects: irriga-
tion, power and flood control. Thi:
allocation was mnot accepted by the
two State Governments of Bihar and
West Bengal and therefore they
have gone in for arbitration against
this decision.

Shri Sidheswar Prasad: What are
the terms of reference?

Shri Alagesan: The various parties
will put forward their case and the
arbitrator will decide. The terms
of reference are, broadly, to decide
how the allocations are to be made.
The prescnt alocution made by the
DVC ii: heen objecteq to by both
Bihar and West Bengal Governments.

Shri Bhagwat Jha Azad: Since the
State Governments of Bihar and
West Bengal cannot be forced to
pay for the things which are not
there—the achievement falling short
of expectation—cquld we knm!v
whether the Centra’ \irvernment 1s
taking up the matter to assess how
far the achievements will be there
now in the DVC?
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Shri Alagesan: It is not very cor-
rect 1o say that the DVC has fallen
short of achievement. As I said,
instead of 973 lakh acres 65 lakh
acies have beca irrigated. In several
irrigation schemes the full potential
is not utilised; it is reached only
over a period of years. The same
thing is happening in the DVC. The
power part of it is going on all right.
It is true that we have not created
enough flood control capacity in the
varioug dams of DVC and they cannot
the cntire flood, To that extent there
may be shortfall.

Shri Bibhuti Mishra: The hon.
Minister, Shri T. T. Krishnamachar!,
in his statement said that the wrrk-
ing of the DVC dam is not satisfac-
tory. What is the opinion of the
Government?

Mr. Speaker: It cannot be answer-
ed here.

Shri Bhagwat Jha Azad: The hon.
Minister js present. What has the
Government to say about it.

Mr. Speaker: Order, order.

N fifa fat o miovw wEEm,
g wHE A7 fAe do gromaraATdr HEl
a3 gu i sEW Tal a1 fF 3aer ay
FAMAZ 31 & w1 o FYo Alo F
ITFN 717 { FF 4 @l F, w9
qYATT &7 29 41% | w414 247 =iET
fa aresfas feafa 71 & ¥ 2w weaw
AT THF AT T I q7E FTAAT AR
g f& mifge s 1% ¥ # w7y feafa
g7

qea WEEd : faw A W oW
1w ¥4 £ TR g 0AIFH TE AT
FFAT 3 | AT A3E F aganan
or TR TH fafrezT 7 zEw atr A
oF U AY 47 T AT AT ¥4 77
w7 TR HF THIF FE
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it fanyfa fe: 21 fafaees 41 ave
F( FIF FAT 3T a8 I€ 77 & f#
HTHIT @40 SH® T A A0 (edfd
FET § g ST F1 a997% 515 { 4g
g9 0% FEYT AT & AT WMT I9F
WA £ | INF e gEl =ifge
f& *= mamt 2w agar 2 5 S
TET FEAT £ 1

wE WEE : aew M1 ArfEm,
g § ol A1gAT § W aFA IRl
gL gwr arfgr

Shri D. N. Tiwary: May | know
whether Government has taken nnte
of the statement of Shri T. T. Krish-
namuchari and considered the matter.
I want to know the decision of Gov-
ernment in this matter,

Mr. Speaker: He wants to know
whether a decision has been taken af-
ter taking note of the opinion expres-
sed by Shri T. T. Krishnamachari.

Shri Alagesan: If it is meant that
we should always try to improve
matters. certainly, we will do it

Shri K. N. Tiwary: May I know
the perecntage of water and power
utilised by Bihar and West Bengal
Governments respectively and the
financial burdens borne by the res-
pective governments and the Centre?

Shri Alagesan: I cannot give the
exact figures now. I want notice.

Dr. Ranen Sen: May I know whe-
ther there is shortfall of production
of thermal electricity and irrigation
potential in DVC? May I also know
whether it is a fact that of the three
participants of DVC, the West Bengal
Government has to pay most in re-
gard to the functioning of DVC?

Shri Alagesan: All these have been
donr with reference 1o certain prin-
ciples on the basis of which ailoca-
tion of costs is made. The flood
control part has to be borne enlirely
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by the West Bengal Government
and also most of the Iirrigation part.
The power part is being shared by
all  the three governments. It is
being done as per the principles laid
down in the Act itself.

Shri Hem Barua: In view of the
fact that lack of planning and ad-
ministrative inefficiency are the basic
causes, ag pointed out by the Public
Accounts Committee, for the failure
of DVC, may I know whether Gov-
ernment have visualized any organi-
sational change, as in the case of
Hindustan Steel?

Shri Alagesan: I cannnt accept the
hypothesis on which the hon. Mem-
ber proceeds that the DVC has fail-
ed in its objective.

Shri Hemyy Barua: That iy what the
Public  Accounts Committee  has
said,

Shri Alagesan: DVC has tried to
live up to its purpose, as much = it
can.

Sub-Seil Water in Nimri

+1137. Shri R. G. Dubey: Will the
Minister of Works, Housing and Re-
habilitation be pleased to statc:

(a) whether it is a fact that sab-
s0i! water in Nimri was about three
feet helow ground when the con-
struction work of houses under the
Low Income Group Housing Scheme
was started;

(L) *vhether it is a fact that on ac-
count of the sub-goil water 648
houses in Nimri are in dangsr; and

(c) if so, the steps Government are
taking to prevent the damage and
danger to houses and lives of pecople
living there?

The Deputy Minister in the Minis-

try of Works, Housing and Rehabili-.

tation (Shri P. S. Naskar): (a} Delhi
Administration have advanced a loan
of Rs. 32 lakhs to the Delhi Muni-
cipal Corporation for the construc-
tion of houses at Nimri undar the Low
Tncome Group Housing Scheme. It is
understood that when the foundations
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for the houses were lai bdty he Cor-
poration in 1961, the sub-soil water at
the gite was more than 3 feet below
ground level.

(b) and (c). The level of ‘he sub-
soil water in the Nimri area is high
but the Corporation's scheme pro-
vides for proper drainage ard the
diversion of an existing irrigation
channel with a view to lringing
down the level of the sub-soil water.
There is no danger to the houses.
The houses are nearing completion.

Shri R, G. Dubey: May I know
whether any trial boring has taken
place before the site was selected for
construction?

Shri P. 8. Naskar: 1 think the
Delhi Municipal Corporation, which
is executing the scheme, tock  all
the posisble measures.

Shri R. G. Dubey: Does it mean
that despite the fact that sub-soil
water in that area was very nigh,
which will mean very much cnhane-
ed cost of construction, the experts
advised the selection of this site?

Shri P. S, Naskar: I do not know
that. but the Corporation have in=
formed us that there is no danger
to these houses on account of the
sub-s0i] water.

Shri D. C. Sharma: The problem
of sub-soil water does not concern
only Nimri. It concerns the whole
of Delhi.

Mr. Speaker: This question iz in
regard to Nimri.

Shri D. C. Sharma: I was saying
that the incidence of sub-soil water
does not concern only Nimri.

Mr. Speaker: I was saying that this
question relates to Nimri.

st s sey: qar & W
avar § fa Ay we 9aF W 9
F & # st g ¥ e g€ St 2,
TAHT AT H G FT =X FE W
o1 AT 8, afg g, a7 A A 5
wrare W E@ WAAFTA At 6 7
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Plant for Iodisation of Salt

+
( Dr. L. M. Singhvi:
*1138. 4 Shri Ram Harkh Yadav:
| Shri D, C. Sharma:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
UNICEF is collaborating with the
Government of India for setting up
a plant for the iodisation of salt, and

(b) i so, the capital outlay for
the plant and targeteq production of
the plant?

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): (a)
and (b). In accordance with an agree-
ment between the Government of
India and the UNICEF the Ilatter
have already supplied free of
cost an iodisation plant with a capa-
city of processing 1600 metric tons
of salt per yecar which has beey in-
stalled at Sambhar Lake and has
commenced operation from the mid-
dle of November, 1982. A capital ex-
penditure amounting to Rs. 5,14,340
has beepn incurred by the Govern-
ment of India on the constructi:n of
a building to house the plant and
for laying of rail tracks ete.

Dr. L. M. Singhvi: By which date
is this plant likely to be commissioned?

Dr, D. 8. Raju: It has alrcady been
commissioned. It is already working.

Dr. L. M. Singhvi: I would like to
know the extent of UNICEF's contri-
bution to the plant and its propor-
tion to the total capital outlay on the
plant and whether this aid was for
expansion or for laying a plant afresh?

Dr. D. S, Raju: As [ have said, the
whole expenditure on the plant has
been borne by the UNICEF. Only the
expenditure on the construction of a
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building}, laying rail tracks, etc, is
borne by the Government.

Dr. L. M. Singhvi: What is the ex-
tent, and what is the proportion?

(No answer was given).
Mr. Speaker: Shri D. C. Sharma.

Shri D, C. Sharma: To what use
will the product of this plant be put
and may I know whether there is suffi-
cient market in this country?

The Minister of Health (Dr. Sushila
Nayar): Goitre is a condition which
is very widely prevalent in this coun-
try all along the 1,500 miles of the
sub-Himalayan belt and about 15}
million people are affected by this
condition. Jlodised salt is the treat-
ment for this condition. We are sup-
plying the iodised salt free of cost
and we want to reach these people as
early as possible.

Shri S. N. Chaturvedi: What is the
estimated consumption of salt in these
areas where the people are affected by
goitre and to what extent will the de-
mand for this salt—be met by this
plant?

Dr. D. S. Raju: This plant is sup-
posed to produce aboul 16,000 tons
of iodised salt. That will be able to
cover a population of four and a half
million.

Shri Bhagwat Jha Azad: May I
know whether the plant is producing
at present to its full capacity and, if
not, by what time it is likely to reach
its targeted production?

Dr. D, S. Raju: The target is 16,000
tons. It is now producing 12,000 tons.

Mr. Speaker: When will it pro-
duce to its full capacity?

Dr. D. S, Raju: Before long.
s WTE O A : T ATTAIITESS
auF ¥ faaor v Fav aver v ?

o gt AT : a4 A 2
fs fav ofwaw & mex fRaAe
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Shri Kapur Singh: May I know
whether there are any indications that
jiodine deficiency is a common sym-
torh in malnuitrition diseases in large
areas of this country apart from the
Himalayan tracis?

Dr. Sushila Nayar: The highest in-
cidence is in the sub-Himalayan belt.
There are some districts of Bihar, Pun-
jab and Uttar Pradesh where we are
concentrating. In Punjab, Gurdaspur
district is the worst affected area, and
we are concentrating on all these
areas.

Shri Hem Raj: May I now whe-
ther the iodised salt springs, where-
ever they exist, will be taken care
of and will be used for this purpose?

Dr. Sushila Nayar: There are no
natural springs of iodised salt to the
best of our knowledge and informa-
tion. A special plant has been put up.
One has been installed, and one more
is to be installed at Sambhar lake.
‘We hope to instal two more at Khar-
goda in Gujarat to supply the needs
of the affected population.

Smallpox in Delhi

+
[ Shri Yashpal Singh;
*#1139. { Shri Bishamchander Seth:
L Dr. L, M. Singhvi:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that deaths
due to small-pox in the capital are
increasing since July, 1962 and

(b) if so, the measures Government
are taking or propos~ to toke in the
matter?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
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and (b). A statement giving the re-
quisite information is laid on the table
of the House. [placed in the Library,
see No. LT-1275/63.]

st g feg o oFEr wREE R
zH & &1 qar T ¢ fF oo
g1 f& faeslt § 1 39 %71 a1 wfa+
SR FHT AT MATH & T A%
T ?

e wAt (TMo giten ATAT) :
g a9 a1 a9q & fF amaw § =w
TAGUE | WEIH F g A faee
¥ aga sArET fEw gu d ) fae W
&1 #faw gu 2, 3 wfasaT wwTw
F fasi & s gu i & 2 0

oo g @ F ag s
argat g f® fam ami & J=9% #1 d9r
FEM ¥ TR (&, 399 faars

T wTAE Ao g

o gutem A< faelt & qrgwdy
IFTER FEad ¢ A fagia
e faam &, 391 wrEa faar @ g
FEA F HqAfAF q1 ITHR! SFQAEAT
#f g1 aFar g, qfea o qawam a1
sifor &Y & W & W1 wEa frar
™R

Dr. L, M. Singhvi: Is it realised by
the Government that the main prob-
lem in controlling the disease of small-
pox is lack of co-urdination? What
have the Government cone o secure
co-ordination between the different
agencies who are responsible for the
implementation of the eradication pro-
gramme and whether the Government
have thought it necessary to introduce
legislation in order to make this a Cen-
tral subject?

Dr. Sushila Nayar: Co-ordination is
very necessary. The Government of
India has given assistance to the State
Governments to appoint special ctaff.
The understanding with the State



13353 Oral Answers

Governments is that whichever dis-
tricts are taken up for the eradication
programme, all the staff there, whe-
ther under the municipality or under
the district board, will be pooled with
the special staff to be recruited for the
eradication programme and will work
as one unit. It has not been consider-
ed necessary to have a Central legis-
lation on the subject as yel. Vaious
State Governments have invoked the
Epidemic Diseases Act and, if neces-
sary, action can also be taken under
the Defonce of India rules.

ot wiwTeaTS q7Ar ;s &
ag AT A g fF Sww @ I
e =rt &1 Fra # fgmmr o faeae
gfa 2 & ?

o FgErar AW : W O W
a7 @ Are A8 & Afwa FO
FET w1 AT AT AT E

oty T o, 1w faa
T Arw v ¢ i Sl & o 39w
¥ W are w7 g5 F @@ g
# gg AT ATEar § iR W g7 9ue
famr =T <y &, & fRe 33T weeear
T L T ARAT AT

o guiten Amww: #7 fagy @
gfefas W< &1 @@ &1 47
4T ag ¢ f& a4t faar o 74
T FAET HfEd N W g | A,
HIOHT 9B & oY | Sg7 fw A7 fRaeT
ferar &, wm-arg & faa) # &, g50
wZA A F, 9gd w9 gg o oAr 7@
g1 @t g uE famam wEE,
oofaecs #3921, fagam a1 &, W
g ¥ & 7g 39 & faqu Tew derw
7 @ & fF gfea H og  ovrAwr
& Ffaw gL & AT gU AN E, ar
AR FE A A9 2}

Shri P. Venkatasubbaiah; May 1

know whether the attention of the
hon. Minister has been drawn to the
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fact that in spite of vaccination and
re-vaccination, small-pox is still on the
increase and that there is something
defective in the vaccine?

Dr. Sushila Nayar: That was true
of Madras. We tested their vaccine
and found that it was most ineffective.
Steps are being taken to rectify that.

stAat awa wwwd & ag FTAAT
Tt g fr 95 @ few I # samr
et q7d g 7

geiten A3 fgrgema oA
& &, fomd ard gfaan & savar st
Fw A A R

st wierTeTe dTr s, 99

eI WA : AWAE GIEr &1

ar &% fagrer frar  f3 s et g
qare f&an, afem aar agw 47 ot
g érdwa &% g mar !

Shri Sonmavane: May I know the
percentage of small-pox cases among
children who have not been vacci-
nated and among those who have been.
vaccinated?

Dr. Sushila Nayar: The highest
number is among those who have not
been vaccinated and the second
highest is among those who were
vaccinated many years ago and who
have not been re-vaccinated,

Shri Balakrishnan: From the state-
ment it seems that the death rates are
increasing month by month, I want
to know whether it is because pre-
cautionary action was taken late or is
it bocause vaccination has been taken
very late?

Dr. Sushila Nayar: There are cases
where vaccination has '‘been given
late. The patient was already incubat-
ing the disease, The disease took place
within 2 or 3 days of the vaccination,
before immunity could develop. For
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the rest, as I said earlier, we are
investigating to see from where these
cases are coming from.

Hirakud Dam Project

+
( Shri P. K. Ghosh:
| Shri Y. N, Singha:
*1140.{ Dr. Kohor:
| Shri Mahananda:
[ Shri Yashpal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether full amount of compen-
sation claimed by people whose lands
were submerged in the construction of
Hirakud Dam has been paid; and

(b) whether the rate of compensa-
tion has all through been uniform?

The Parliamentary Secretary to the
Mimistry of Irrigation and Power (Shri
S. A. Mehdi): (a) and (b). Informa-
ticn is being collected from the State
Government and will be laid on the
Table of the House in due course,

Sari P. K. Ghosh: May 1 know if
the State Governments have been
asked to furnish the number of refe-
rence cases made by the public against
the wvaluation made by the Land
Acquisition officer—the number of
perzons who have gone to court?

Shri S. A, Mebhdi: I have not. got
the number of cases in which refe-
rences have been made.

Shri P. K. Ghosh: May I know if
the State Governments have been
asked to furnish the number of cases?

The Minister of State im the Minis-
try of [Irrigation and Power (Shri
Alagesan): We shall ask for that
number, if the hon. Member wants
that. We do not have that information.

Rt az fag: frage I0 Y AW
¥ Y agT & AT AgER O 8, e
reg gn #, 39 ¥ § aga ¥ A9z WK
o 7 I X g it aga ¥ g §
faay Adr % off qgrar 79 ™| @,
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At wft Y JaEe & SRk Py faw
T 37 Ad A & 1 X s
wgar g f& o 9w faw g9 e
aT T Y ?

Shri S. A. Mehdi: I have not beem
able to follow the question,

Mr. Speaker; Most of those that
have been displiced are from the back-
ward classes or Harijan people. What
has been done to rehabilitate them?

Shri Alagesan: A huge amount of
compensation has been paid and they
have been resettled. The information
that we do not have is, what exactly
was the amount claimed for submer-
gence, what was paid and what is the
balance. We do not have that infor-
mation.

=N g | wwa: faady g
g €8 ¥ uy 7€ g, ST gady JH
& T FraTH T g A frar € 7

&aﬁn ﬂoﬁ@:?ﬂ'ﬂ@ﬁﬂ?fvﬁ
s TR A T & IS e
2y &7 TAAH 2

‘gw wgEd  9HA & agd
IEE 3 #7 F1§ gAam faar g 7

ot o Wo Wgal : gw @Ml AT
aqr zfaar 48 &

Shri P. K, Ghosh: May I know by
what time the hon. Minister expects
to get the information from the State
and by what time the Ministry pro-
poses to clear up all compensation?

Shri S§. A, Mehdi: There are a few
cases under dispute. Some have been
decided by arbitration, and in some
others the parties have not come to
take compensation. Other are still in
court. It is expected that the deci-
sion will be made in a year or so. If
the parties do not come to take com-
pensation, we cannot say how long it
will take. ) |
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Family Planning

*1141. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether an expert committee
has been set up to evaluate the work
done in the field of family planning
under the Chairmanship of the De-
puty Health Minister and to chalk out
the programme for the Fourth Plan
period;

(b) if so, the constilution of the
committee and its terms of reference;
and

(¢) whether the report of the Com-
mittee would be laid on the table?

The Deputy Minister in the Minis-
try of Health (Dr, D. §. Raju): (a)
Yes, Sir,

(b) The following is the proposed
Constitution of the Committee:—

It is a long list of 20 names. Would
you permit me to read that?

Mr. Speaker: That may be laid on
the Table of the House.

The list laid on the Table is as under:
Chairman

1. Dr. D. S. Raju, Deputy Minister
for Health, Government of India.

Pro-Chairman

2. Shrimati Dhanvanthi Rama Rau,
President, International Planned
Parenthood Federation,

3. Dr. Shrimati Soundaram Ram-
chandran, Deputy Minister for Edu-
cation, Government of India.

Members

4, One representative of the Gov-
ernment of Maharashtra.

5. One representative of the Gov-
ernment of Uttar Pradesh.

8. Smt. Avabai B. Wadia, President,
Family Planning Association of India.

7. Smt. Renuka Ray, M.P.

8. Shri Thirumal Rao, M.P,
533 (Ai) LSD =2,
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9. Professor P. C. Mahalanobis,

Chairman, Expert Committee on Com-

munication Action Research.

10. Dr. V. K. R. V. Rao, Chairman,
Demographic Advisory Committee,

11. Dr. V. R. Khanolkar, Chairman,

Advisory Commitiee on Scientific
Aspect of Family Planning of the
IC.M.R.

12. Shri R. K. Ramadhyani, Secre-
tary, Ministry of Health, or his repre-
sentative.

13. A representative of the Planning
Commission.

14. A representative of Ministry of
Community Development, Panchayati
Raj and Cooperation +

15. A rcprescntative of Ministry of
Commerce and Industry.

16. A representative of Ministry of
Information & Broadcasting.

17. Shri Ashok  Mitra, Registrar
General.
18. A representative of Council of

Scientific and Industrial Research.

19. Shri K. R. Nair, Central Statis-
tical Organization.

20. Lieut.-Colonel B. L, Raina, Mem-
ber-Secretary.

The concurrence of the members|
Ministries concerned|Department of
Parliamentary Affairs in respect of
members of Parliament is being ob-
tained.

The terms of reference of the Com-
mittee are to:

(i) review the family planning

programme;

(ii) ewvaluate the work done in the
field of family planning;

(iii) suggest measures for inclusion
in the Fourth Five Year
Plan,

(c) The report of the Committee
would be laid on the table of the Lok
Sabha in due course.
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Shri D, C. Sharma: May I know
what are the exact lerms of refe-
rence and whether the report will deal
only with the fourth plan or it will
go to the follow-up process after that
plan period?

Dr, D. S, Raju: The lerms of refe-
rence are: Review of family plan-
ning programme, evaluation of work
that has been done already during the
two plan periods and to suggest mea-
sures for inclusion in the Fourth plan.

Shri D. C. Sharma: What is the re-
sult of the evaluation of the work al-
ready? Is it not a fact that the work
is almost eaqual to zero?

Dr. D. S. Raju: No, Sir. It is not
correct.

=t g fag : of@re fagse
&7 &Y mr ¢, fagmr SfaAR afan
g7 =T F2™@ FeT, AT &7 Arandr
ot qget o | T G H @1 A
Ffvag sfaaagmfsaz =¥
FIET T 1 mAUfT F1 AF &7
0% T2 & THC H 24y 7

sy #g1ey ¢ =t §7F qedy

Y goare fag: ofwA, 31X ga
F1 aFra & faer &

wemy WEed ¢ TEA al ;T
7g san 7 foar o a5 s grmar @
gL oA e & el #oasr
FX GH7 FW H @mAr e .o,

st ware Fog o demwsm H
AT g S fE Ay St A

WOW WERET : WrET , MET |

wit @TS qmdn : afwar fAEee
TSET & A0 &1 T AT & 3 & Fe91
FY darew T F4T wamE 97 27

wree @A (¥o giten AmaY) ¢
o 7 HETey T 950 g, w7 W &
fea sETr FI0 8 Tal & (F @R
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frdr s T 3 1 A e der
FET FH B TE T T FT CrSAvAN
F IO ¥ oW afEn fasse g
AT A ATy 27T A4Y sarEr gAY )
OF 21 ST O T 9T G1F  €TET &7
a3 <@l 9T g8 gar war & fa 9%
oWE A ¢ 9T fizTmm 99 @
qgHr 3

Shri Hem Barua: May [ know whe-
ther the attention of the hon. Minis-
ter has been drawn to a recent slate-
ment made by the Planning Minister
Shri Nanda to the effect that the
rhythm method has not come up to
the expectations, and, therefore, the
suggestion made by him was for a
balancing of all approaches, moral and
material, and if so, whether Govern-
ment have taken any steps in this
direction as suggested by the Plan-
ning Minister?

Dr, Sushila Nayar: The Planning
Minister only made a statcment of the
practice that is being followed in the
country at present.

Shri P. R. Patel: May I know whe-
ther any survey has been made as to
how far this scheme js implemcnted by
Members of Parliament who have their
ideals of society?

Dr, Gaitonde: May I know whether
it is a fact that the contraceptives,
instrag of being prepared by the
Kot Ministry are being  prepared
by the Atomic Energy Commission?

Dr. Sushila Nayar: I do not know
if contraceptives are being prepared
by the Atomic Energy Commission, but
I do know that the production of con-
traceptives and all other drugs is con-
trolled by the Commerce and Indus-
try Ministry and not by the Health
Ministry.

Shri Bhagwat Jha Azad: In spite
of the fact that the people even in the
distant villages are over-prepgred for
family planning, is it a fact that what-
ever little amount is allocated for this
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A8 _not, being spent, even jaccerding to
achedyle? .

Dr. Sushila Nayar: That is not cor-
rect. The truth of the matter is that
during the last one yeaf, our ‘total
expenditure which indicates effort was
more than the -total” during the :five
yeats-of the Second Plan. And I also
wish -16 soy that three-fourthg of all
our effort at family planning is in the
‘irural areas.

LS TETER AR P ey
Famoft ot 3 #amﬂ?r 1 3 et fort
& fr 2 A 7 o wwTe F ofr o
His § faT ¥ warer fafan gq
RET FF WiEreT 72 @ 7 5 afEr
frdrrr gwrd enfaw qoTnd #
fard 8, afz g, at sa% . frramor
& ford a2 oot fear g & 7

o geitaT AT : foara Saifaw

ud F frdr 7, 0F 9% F 17 9f@n

P faend A RiRUR
Y AT AT R H TR IR
T @l wfe &y T aedt §

5 3gaw et ARt & Aol W E
t_r-rﬂ‘ if Har - gfvare gy faqe

A, Ry i AR 9

iﬁmﬂﬂ?{gl

% Man Slqh P. 'Patel ‘In viéw of
t'3 urdéncy of the problem

, Mr. Speaker: . Whgther, the prohlem
is urgent or not /his_desire, to put this
question was very, ucgent.

Shri_Man Sinh, P_ Patel; . In view
of the urgency of the p;them. may, I
know whether Government have con-
sidered the,question . of; imposipg. an
additional tax on parents who have
more than thyee children? .

Dr. Sushila Nayar: It is a smgges-
tion for action.

VAISAKHA 12, 1885 (SAKA)

. the 1mp]c_mentat;on of rural
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SuorT Notice QuisTioN
A% hrs:
‘" Drinking Water Supply Boargd: -
1¢. Dr, L. M, Singhvi: Will the
Minister of Health be ploased to state;
(a) whether it is a fact that Gov-

'e.rnment of India has set up a Drink-

ing Water Supply Board fo expedite
water

supply scheme; and

-(b} #f 'so, whether o statement will
‘be -laid bn: the Table showing the
pérsonnel, tenure ang functions of the
Board as well as theé estimated expen-
diture on its functioning and the total
resources made ‘available far the pur-
pose?

The Minister  of ‘Health (Dr Sushila
Nayar): (a) Yes Sin 4

(b) At present the siibjdét of rural
water supply is. being dealt wjth by
differens. agemeies, . viz.,, te Ministry
of Health wnder the National Water
Supply and Sanitation Programme
(Rural), * Planning Commis&bd Yunder
Lodal Devc!opimcnt Works “Program-
me;" the" Ministry of ' ®bmmunity
Dévelopment 'and Cooperatidh under
the CD. Pro amme and {hé@ Ministry
of Hbhie Affiits und~y the Programme
of Welfare of Backward Classes. , The
State Governments are the imple-
menting authonities. The speedy -im-
plementation of the prejects.. depends
upon close linison and cooperation
between:ithe: State Govermments . .and
the warioug: Ministries which sanction
tthe-projects ‘amd’ also” a mesasure . of
woordinmtion -of e various.:'schemes,
To achieve ‘this end, the /Government
&t Gndia-have 8et up & Definking Water
Board.:

e domposition of the 'Bodrd is ‘as
followa— .,

1. Shyl Bilwanttay Mehw Cheirmin
2. Dr. KL/ Rao, M.P. Mebmer
Member

3. Shri R. Morarka, M.P.
Shri.G. Mnhbam Joint Seg~ n

* retary, Miris'r L Ilca[” cm{a'cr
Shri 5 Raiag: pa,Iarl, D&'p‘uty N

> Ditector Gcnoéhl( PHE) . Member

6. $hri B.S. Srikantja, Deéputy
sSecretary_.MlmsltryofﬂenRh Meémber-
Secretary
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2. The Board will visit States as
necessary and may co-opt suitable
members from the appropriate State
Govermments when their specific pro-
blems are discussed.

3. The terms of reference are:—

(i) to discuss with the State
Governments the measures for
processing their rural water
supply schemes with a view
to overcoming difficulties of
orocedure and administrative
"andicaps and to suggest ap-
propriate machinery for their
implementation;

(ii) to provide liaison between the
State Governments and the
Central Government with re-
gard to the implementation of
the rural water supply
schemes;

(iii) to advise the Central Gov-
ernment regarding action to
be taken by them; and

(iv) to do all such things as may
be possible and necessary to
assist the expeditious imple-
mentation of rural water sup-
ply schemes, especially in the
scarcity and difficult areas.

The Board may also take up similar
work relating to urban water supply
with the approval of the Central
Government at a later stage.

No specific tenure of the Board has
been fixed. The expenditure on the
functioning of the Board is estimated
to be about Rs. 2,800 per month on
pay and allowances in addition to
some expenditure on TA. and D.A
which will depend upon the place and
frequency of mectings of the Board.

No resources have been specially
placed at the disposal of the Board as
it is not an implementing agency but
only an advisory body.

Dr. L. M. Singhvi: We have been
told in the statement read out to us
that a multitude of Ministries is invol-
ved in the work of making drinking
water available to wvillages. Our
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greatest need is co-ordination and,
therefore, I would like to know whe-
ther for securing co-ordination this
Board will function as a supervisory
body or as a sanctioning authority also
or merely as an advisory body to the
Government?

Dr. Sushila Nayar: It is an advisory
body, but the advice is likely to be
accepted in all cases. It will remove
bottlenecks and expedite the sanc-
tions, implementation ete., of the
schemes.

Dr. L. M, Singhvi: Our concern has
becn very great particularly because
there was a Report of a Committee on
Rural Water Supply earlier, What
has happened to the recommendations
of that Committee, to what extent
have those recommendations been im-
plemented and may I know whether
in view of the recommendations made
by the Committee, more resources
are being made available for drink-
ing water supply to all rural areas of
the country?

Dr. Sushila Nayar: Very little work
has been done for implementation of
the Committee’s Report referred to by
the hon. Member. The Report was
passed on to the various State Gov-
ernments. This Board is expected to
stimulate and expedite the implemen-
tation of some of those recommenda-
tions also. Further, we expect that
as soon as we have exhausted what-
ever resources there are at our dis-
posal, it may be possible to have some
funds made available from the Plann-
ing Commission, But at the present
moment, even if the money was avail-
able, there are so many bottlenecks in
the form of non-availability of pipes,
pumps, filters and various other diffi-
culties which have got to be over-
come before the schemes can really
make headway.

Shri P. Venkatasubbaiah: May I
know whether this Committee is com-
petent to recommend suwo motu some
of the feasible schemes that it directly
receives?
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Dr. Sushila Nayar: They can cer-
tainly make such recommendations as
they consider fit.

Shri Tyagi: Did the hon. Minister
get this scheme, this omnibus scheme,
sanctioned by the Cabinet? Has the
Cabinet actually considered and sanc-
tioned this scheme? With so many
Ministries coming in and doing all-
India work, I am afraid it will act
only as a contraceptive against water

supply.

Dr. Sushila Nayar: The hon Mem-
ber's fears are completely unfounded.

Mr. Speaker: He is still under the
shadow of family planning?

Dr. Sushila Nayar: This Board is a
Board within the Health Ministry.
This Board has not brought together
all the various Ministries. There is a
separate committee that has been
established for co-ordination purposes.
This Board will go to the State Gov-
ernments, study the problem in each
case and see that their difficulties are
removed and expeditious implementa-
tion is effected by the different agen-
cies.

Shri Tyagi: The States know their
business all right.

W T ST I F I H
FaTaT A ¢ fF g 1€ I g
Y U5 gFd & 419 § 0F HT
T & FOT | & 1 =080 g e
w1 3o faqior & g4q & v g
¥ qoras ¢ foar @ g, 97 4T g
q IH A AGAW 4 7 WIIETaT f2ar

st &% ¢ 12T g e &y
fok AT aa aad g1 w ANy
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frfteara wé € | wa q% 5% o fawie
s | faeem ) &m 7

¥o PEIAT ATAT : 3T FHET & 1
TGT ¥ gAE q S 97 TG @A
1 HWA  TEAT 4T | UG FEIU &
qrg IF F1 WS feuT TUT 97 | HAE
FILOM ¥ qgd SUIRT F77 IH Ja9
H T8 FT 947 |

WRITTEN ANSWERS TO
QUESTIONS

Nationalised Indian Banks in Burma

*1142. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Government of Burma
has since permitted the nationalised
Indian Banks in Burma o transfer
their original capital back to India;

(b) if so, to how many Banks and
how many are yet to be permitted to
do so; and

(c) the total capital involved?

The Deputy Minister in the Minis-
ter of Finance (Shri B. R. Bhagat): (a)
and (b). Two of the five Indian banks,
which had branches in Burma, have
been granted permission to repatriate
their head office funds amounting to
Rs. 5 lakhs in each case. The ques-
tion, so far as it relates to the other
three banks, is still pending.

(c) The funds which were remitted
to the branches in Burma by the head
offices in India, in accordance with the
provisions of the Union Bank of
Burma Act, amounted to Rs. 25 lakhs.
A sum of Rs. 15 lakhs out of this
amount still remains to be reimbur-
sed. In addition to this sum, assets or
funds belonging to or due to the
head offices in India under various
heads of account will also have to be
repatriated, but it is not possible at
this stage to estimate precisely the
actual amounts which may be involv-
ed.

.
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School ‘Health Cemmitien

{ Shri Ulakat
Shri D. C. Sharma:
| “Ghri Dhuléshiwar Weals:

*1143.

Will the Minister of Health be'pleas-
ed to'refer to the reply given to'Star-
red:, Question No; 471 :on the. - 30th
Auygust, 1962 and state:.

(a) whether the recommendations
made by the School Health Committee
have since been examined;

(b) if so, the results ther&u:l and

(c) the declsmn of G-overnment on

the regpemmendatipns?,

Phe Minister bt Headlth! (D S‘ds&ﬂh
Nayar): (@) Yes, St

(b) and (c). A statement given the
requisite "infortration is laid ‘on the
Tabie of ‘the House! ‘[Placed in the
Libraty.' See No, LIT-1277763].

Xolar (Gold Mines ..

*1144. Shri A. K, Gopalan: Will the.,
Minister of Finance be pleased to state:

(a) whether Government propose to
talked ifeadkeditd wwg dowh!" t!rie okt
of “produtidH gt gar& in mnm- G-om'
Mmés and L in :

tb.‘- it w. th& natmre Dsf masuru
proposed to.be iaken in 4his.gconnec~ -
tion? .

The Deputy Mimister in the Ml‘lﬂstrz
of Finance (Shri'B, 'R, Bhagut): (3
Yes, Sir.

(b) The various measuxes unzier
consideration ‘are:—

(1) to step up the penduchon of
. gald;

'(2) to effect economies in.thé,var-_
lous processes of producing
‘gold;

(%), to centralise services such as

workshops. stores ete.: and
!

(4) to improve the present techni-
ques.
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Intensiveexploration Avadiiin A alar
Gold: Fieglds area: isalsorbeing unders. -
taken to locate potential ore reserves:
since availability of large quantities of
high . grede. ope is: a. majqr, facter, in
high grade. fre is a major factor in
keeping| dowm the cost of production. .
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& o et W R fo @ fea



13369 Written Answers VAISAKHA 12, 1885 (SAKA) Written Answers 13370

- (9) TS T & fafes qan
AT 3 & g & fifi 5 e
am @

Discharge of Filthy Water by Sugar
Mills ’

s1146, J Shri Vishwa Nath Pandey:
\. Shri Balgovind Verma:

Will the Minister of Health be pleas-
ed to state:

"

ta) whether Government are aware
that the filthy water discharged by the
Sugar Mills affects the health of the
publie; and

(b} if so, the steps Government are
considering to take in order to remove
this nuisance?

The Minister of Health (Dr. Sushila
Nayar): (a) Wastes and effluents
from the Sugar Mills will affect the
public health if, without being proper-
ly treated, they are discharged near
inhabited ‘localities or drained into
rivers or ponds which are put to use
by human beings,

(b) State Governments and local
bodies can take action to prevent or
stop the nuisance under various Fac-
tory Acts or Municipal Bye-laws. The
Ministry of Food and Agriculture have
evolved a process for treatment of
Sugar factory effluents at the National
Sugar Institute, Kanpur, for adoption
by the Sugar Mills. The Government
of India in the Ministry of Health
constituted a Committee in July, 1962
for the purpose of drawing up a draft
enactment dealing with water pollu-
tion from domestic and industrial

wastes. The report of the Committee
is awaited.

Twn fraa @t f weaei wr weRer

a1 Feard A fara ol o
F T F4F

(%) #raza= 2 frade, qeey
& 7 wg & 74 fewedt & wag frgm

=T & sweqal F1 Ao qaTar w7w
ar ;

(a) afz &, @ oma ® T
faorr fora @ et fawifa &7 0% ;
LIRS

(w) 3 fromat aar fawrfat o
T FTAATEY AT ST TEI R 7

ferard sk faga wxem § Toa-
"l (st wetee) (%) oY, BT

(&) A& garEm & faa-or
Ge 9T @l AT g1 [TEqEwa §
T@r ar, f@d wEqr oo E-gRos/
%3] '

() = gATEt W qrT W A/GY
g /I 24 T U §¢- 10 F q19 d91g
F& AT faput s

Improved Water Supply Plan

[ Shri P. R. Chakraverti:

Dr. L. M. Singhvi:

e Shri N. R. Laskar:
Shri Onkarlal Berwa:

Will the Minister of Health be pl#as-
ed to state:

(a) whether it is a fact that .two
Russian Scientists who visited Delhi,
Bombay and Nagpur to study the
water supply problems of these cities,
have made specific suggestions to take
sufficient protection measures at the
water intake points;

(b) whether Government have
taken any steps to prevent water from
pollution by sewage at the Okhla
Water- Warks in Delhi; and

(e¢) whether there is any scheme to
solve the problems with international
collaboration on the lines indicated by
these scientists?

The Minister of Health (Dr. Sushila
Nayar): (a) In Delhi the Russian
Scientists suggested that intake points
should be protected against pollution.
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In Bombay and Nagpur no specific
suggestions were made.

(b) Yes, Sir. The Sullage and Se-
wage flowing in the storm water nul-
las are being deviated into outfall
sewers. Out of thirteen storm water
nullas, nine have already been tapped
by the Corporation.

(c) No, Sir.

Ceiling on Consumption of Water and
Electricity by Ministers

*1149. Dr. L. M. Singhvi: Will the
Minister of Works, Housing and Reha-
bilitation be pleased to state:

(a) whether it is a fact that the
Union Cabinet Ministers have decided
upon a ceiling of Rs. 250 per month
on the consumption of water and elec-
tricity at their residences;

(b) if so, from what date; and

(c) whether similar ceilings have
been decided upon for consumption of
water and electricity at the residences
of Ministers of State and Deputy
Ministers in the Union Government?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (c¢), Ministers have
decided to impose a voluntary ceil-
ing of Rs. 200 per month upon them-
selves for the consumption of electri-
city and water at their residences.

(b) From the Ist April, 1963.

All India Water Grid

[ Shri P. C. Borooah:

) Shri Rameshwar Tantia:
Shri N, R. Laskar:
Shri P. Venkatasubbaiah:

*1150,

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have of
late had under consideration a scheme
for linking the major rivers of the
country to form an All India grid;

(b) if so, the details of the scheme;
and

MAY 2, 1963
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(c) the tentative decision, it any,
taken in the matter?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No specific scheme for
linking the major rivers of the country
to form an All-India Grid is under
cor.sideration.

(b) and (c). Do not arise.
Permanent Indus Commission

*1151. Shri P. C, Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the main subjects discussed at
the recent meeting of the permanent
Indus Commission held at New Delhi;
and

(b) the decisions taken at the said
meeting?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Algesan): (a) and (b). The Permanent
Indus. Commission, during its recent
meeting held in New Delhi from 20th
to 26th April 1963, finalised its Annual
Report for the year ended on 3l1st
March 1963. A copy of this Report will
be laid on the Table of the House
shortly.

Loans from National Credit Funds

2626. Shri Ulaka: Will the Minister.
of Finance be pleased to state:

(a) the extent of loans and advances
granted by the Reserve Bank of India
out of National Credit (long term
operations) Fund so far since 1st
July, 1962;

(b) how much of it has been paid
to the State Governments and how
much of it has been given to the
Orissa Government during the same
period; and

() how much has been paid to the
Co-operative Banks?

The Minister of Finance (Shri
Morarji Desal): (a) Loans amounting
to Rs. 1090 crores were sanctioned to
the State Governments and the State



13373 Written Answers VAISAKHA 12, 1885 (SAKA) Written Answers 13374.

Cooperative banks from the Long-
term Operations Fund between the
1st July, 1962 and the 31st March,
1963 and a sum of Rs. 6.06 crores was
drawn during this period.

(b) Loans amounting to Rs. 4.4
crores were sanctioned to the State
Governments out of the sum of Rs.
10.90 crores mentioned above and
almost the entire amount was drawn
by the Governments concerned. The
amount sanctioned in favour of the
Orissa Government was Rs. 12,91,500
and the entire amount was disbursed
to that Government.

{¢) The amounts sanctioned to and
drawn by the State Cooperative Banks
werc Rs. 596 crores and Rs. 1.12
crores respectively. A sum of Rs. 51.01
lakhs was sanctioned in favour of the
Orissa State Cooperative Bank, but
was notl drawn or utilised.

Central Excise Department Quarters
at Cuttack and Rayagada

2627. Shri Ulaka: Will the Minister
of Finance be pleased to refer to the
reply given to Unstarred Question No.
1638 on the 25th August, 1962 and
state the latest progress so far made
with regard to the construction of
residential quarters at Cuttack and
Rayagada for the non-gazetted rtaff
of Cecntral Excise Department in
Orissa?

The Minister of Finance (Shri
Morarji Desai): Tenders have been
called for the work at Cuttack whereas
the construction work at Rayagada
has been deferred for the time being in
view of Emergency.

State Bank Branches in Orissa

2628, Shri Ulaka: Will the Minister
of Finance be pleased to state the
number of branches of State Bank
opened in Orissa so far since 1st July,
1955 and their locations?

The Minister of
Morarji Desai): The

Finance (Shri
State Bank of

India has opened 28 branches in Orissa
between the 1st July, 1955 and 31st.
March, 1963 at the following centres:

1. Puri
2. Baripada

3. Sundargarh

4. Dhenkanal

5. Bolangir (Patna)
6. Khurda

7. Keonjhar

8. Chatrapur

9. Bhubaneswar
10. Bhawanipatna
11. Rayagada

12. Bargarh

13. Jeypore

14, Koraput

15. Titlagarh

16. Parlakimedi

17. Angul

18. Bhanjanagar

19. Bhadrak

20. Kendrapara

21, Jajpur

22. Rourkela’

23. Talcher

24, Phulbani

25. Nawapara

26. Aska

27. Nayagarh

28. Kaptipada (Rairangpur).

Nursing Home Charges

2629, J Shri Ulaka:
‘7 Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 1090 on the
20th August, 1962 and statc:

(a) whether the auestion of reduc-
ing the rates of the Nursing Homes in
the Hospitals managed by the Central
Government has since been consider-
ed; and

(b) if so, the decision taken in the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The question of
revising the rules for the Nursing
Home and Special Wards of the
Willingdon Hospital is still under
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.cons-lderatmn There is no Nursing
_Hﬂme in the Sa.tdaraaag Hospnal

Gast M Livlng lpdu in Delhl

2630 J Shri Dhuleshwar Meena:
1 Shri Ulaka: o

Will the Minister -of Finance be
pleased to state:

(a) whether the cost of IIving index
in Delhi is rising;

(b) if so, the nature of the rise dur-
ing 1962-63; and

(c) the main reason for this rise
in cost of living index?:

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
consumer price index for Delhi
(1960—100) was 106 in March 1962;
it went up to 110 by August 1962 but
came down again to 107 by Decem-
ber 1962. In March 1963 the index
was 108. Over the year 1962-63,
therefore, the index has increased by
two points.

(c) The rise has been due to the
rise in prices of pulses,-meat, fish and
eggs, condiments and spices, as also
due to the increase in prices of com-
modities like kerosene, soap, tobacco,
ete., following the Budget proposals
and the increase in railway fares from
July 1962. . :

Extension of Income Tax Act to
Iz . Goa

2531, Dr, Sarejini Mahishi: Will the
Minister of Finance be pleased to
state;

(a) whether the Income Tax Act
and the Wealth Tax Act will be
extended to Goa, Daman. Diu, Dadra,
Nagar Haveli and Pondicherry; and

(b) if so, from when?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Income-tax Act, 1961, the Wealth tax
Act, 1957 and other Central direct
taxes enactments have been brought
into force in the Union territories of
Goa, Daman and Din, Dadra and
Nagar Haveli and Pondicherry witn
effect from 1-4-1963 througn a Regu-
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lation promulgated by the President
under Artlu’le no of <ﬁw C-onshtutltm.
1K

fis Imer- sute Sales Tax

2632, Shri R. N, Reddy: Wil the
Minister of Finance be pleased to
state:

(a) whether Government are aware
that in Inter-State Sales Tax most of
the C Forms are collected through
banks;

{(b) whether Government are also
aware thz® 1 large number of C Form
oblained by Delhi merchants from
out-station merchants, who are regis-
tered, are being rejected by Delhi
Sales Tax Authorities on minor cleri-
cal omissions or mistakes in filling
the C Forms;

(c) whether it is a faet that this
sort of harassment is only confined to
Delhi; and

(d) what is the policy ¢f Govern-
ment in this respect and whether
Government will frame a uniform
poliey 'for all the States?

The Minister of Finance (Shrl
Morarji Desai): (a) Yes, Sit.’

(b) and (c). ‘C’ forms are liable to
be rejected in Delhi or in any other
State if .the form, or any corrections
in the entries made therein, are un-
signed or when it does not give full
particulars relating to (i) the registra-
tion cerlificate of the purchasing
dealer or (ii) the bill'cash memo and
the amount for which the goods
covered by the ‘C' form are purchas-
ed.

Inspite of this position, opportunity
is almost invariably being given to
the dealers by the Delhi Sales Tax
Administration to remove these
defects.

(d) On account of concessional levy
attracted hy the production of -form
‘C', proper verification thereof is neces-
gary,

In view of what has been stated
under (b) and (c) above, no further
action by the Government in this
regard is called for.
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other States it is valid for the parti-

. Central slales Tax - culat"-éﬁ!afﬂi' enle” fo 2wt LT
2638. Shri R. N. Reddy: Will.the . bt I

Minister of Finance be pleased- -to (b) if so, whether quamment wul

state- clarify the . different Government

REPTS S RIS B TR TS SITE LA | policies in different States in regard

(a.) ﬁet&n C—ovm-mnent am gware.

to-the Central Sales Tax;
that in Inter-State trade the buyer -

1 A (c) whether Giovernment propose to
ler a

who is registered deasal ha; ::} tz : frame uniform rules for all the States-

1 per cent Central es Ta and

seller in addition to the C Forms;

S R R I IR B Tk LR PR (d) if not, the reasons thureiof?
(b) whether Government are also

aware that . therg is a; malpractice The Minister. - of - Finance (Shri
prevailing in the country amongst Morarji Desal) (a) Where a suppller
certain registered dealers who get sends ghods in msta]ments m respect
the goods on 1 per cent Central Sales of a bulk drder pfaced on .‘mm Gov-
Tax but do not deliver C Form subse- ernment of Wett Bengal’ adcépt one
quently or the balance of Central ‘C’ form, for' alt ‘tHe ” siipplies mite’
Saled. Tax and - thereby cause great against that’ brde'r 'th éﬁdi]ar tircums-
losseg to the seller merchants; and tances, the'Gévéfrdment’ of’ “Madras

alsd dél:’e;ft ond ¥drh $ot supplies made
in one ﬁnancltal year. The other States
generally' permit one form being sub-

mitted for supplies made in a quar-
ter.

(¢) what steps Government con-
template to take to safcguard the
interest of seller merchants

The Minister of Finance (Shri
Murar,]l Desai) (a 'I;he Centra.l. Saleg
Tax Adf, 1956 1mposes a'liability on .
the sclier to pay tax,at the conces- sales tax authorities of the States who
siona"llrate of 2% on inter-State sales generally exerclse the 'same powers
of poods to & registered dealer, if the and’ adopt the -same 'i:procedures 'in
sclling dealer produces a declaration regard-to Central sales tax dlso as are
in form ‘C’ from the purchasm.g dealer..,. applicable under the gencral saies tax
Degcndmg upon their terms. of con- lawt of 1he respedive Slatés
mut, the, selier can, reimburse hlms.elt . Pt mannt N
from t}re purch;nser with . the .ampupt, (c)r a!\d d). T widwr nf me pas':tmﬂ
of tgx pa:.ra.bIe by him on h.ts sale, as- erpl'am_edtm the reply 'to part (b) "
of the 'guestion, the '‘Governimert'do"
not propose to frame uniform rules

(b) The admm:siranon of GCentral
sales tax has been delegated to th.r.

(b) and (c). The supply of forms

‘C' by the buyer to the seiler, or pay- for-al the.States . p il il
ment ;ef balance of Central siles tax, ' AT RN TR T
would dcpend on the normal business Mu.l.upurwse lﬁm Vauur and.
dedlings and’the terrns 'of ‘the' contract Power Projects

between the two parties, and the Gov-

asa Shri Subodh Hansda:
ernment do not propose to interfere 25. J

» : 1 Shri M. L. Dwivedi;
in this regard.
Will the Minister of Irrigation and
Central Sales Tax Power be pleased to state:

2634 Shri R. N. Reddy: Will the (a) whether it is a fact that there
Minister of Finance be pleased to is a proposal for standardisation in
state: preparation, .of .;:Multipurpose.: : river

() whether it is @ fact that in West  "oL°Y 2nd Power projects; and
Bengal State-a C Form issued by a (h) it W. whether, shis proposal: ha-
merchant in Inier-State sales covers been accepted by the experts 08 the

the purchases far one year, whereas ig country?

LR b
' e

.t .
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The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Because of
wide diversity in the hydraulic condi-
tions and other limitations, complete
standardization in the preparation of
multi-purpose river valley and hydro
power projects is difficult. A certain
degree of standardization however, is
being achieved in respect of thermal
power stations.

Small Savings

( Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Daljit Singh:
2636, < Shri P. R. Chakraverti:
Shrimati Jamunadevi:
| Shri Maheswar Naik:
| Shri Rama Chandra Mallick:
Will the Minister of Finance be
pleased to state:

(a) ‘whether total target for small
savings in the Third Plan period is
progressing according to year-to-year
target.

(b) if so, the collections through
small savings up-to-date since the
beginning of the Third Plan; and

(¢) the amounts collected through
sale of (i) National Defence Certifi-
cates, (ii) Defence Deposit Certificates
and (iii) Premium Prize Bonds during
1962-63, separately for each State?

The Minister of Finance (Shri
Morarji Desai): (a) No yearwise tra-
gets have been fixed, but the resources
for the Plan assume net collections of
Rs. 600 crores through small savings.

(b) The total net collections during
the first two years of the Plan amount
to Rs. 169 crores approximately.

(¢) Separate State-wise figures for
1962-63 are not yet available.

Qut-of-Turn Allotment

2637. Shrimati Savitri Nigam: Will
the Minister of Works, Housing and
Rehabilitation be pleased to refer to
the reply given to Starred Question
No. 546 on the 22nd August, 1962 and
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state the number of houses allotted
during.the last 3 months according tor
the out of turn allotment list?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): 62, on the basis of medical
priority recommended by the Directo-
rate General of Health Services.

Milk Powder from UNICEF

2638. Shri Ravindra Varma: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that a truck
engaged by the Central Medical Stores
to transport a consignment of 15,000
Ibs. of milk powder rcceived from the
UNICEF for distribution in Murshida-
bad was reported “missing”; and

(b) if so, the action taken to trace
the truck and the consignment of milk
powder?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The truck was
engaged by the West Bengal Govern-
ment Central Medical Store Depot.

(b) Action has been taken by the
State Government against the con-
cerned Transport Company by freez-
ing their security deposit and with-
holding payment of bills pending
enquiry. The police inevstigations
have not yet been completed.

Defence Production in Private Sector

2639. Shri Maheswar Nalk: Will the
Minister of Finance be pleased to state:

(a) whether the Reserve Bank of
India has now provided credit facili-
ties for the purpose of promoting
defence production in private sector;

(b) the total provision of credit thus
available; and

(c) the fields of production which
will be covered by these facilities and
the kinds of material expected to be
produced through them?

The Minisier of Finance (Shri
Morarji Desai): (a) Yes.
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(b) The quotas within which sche-
duled banks c.:1 norsinally borrow from
the Reserve Bank, as determined in
respect of the quarter ending June
1963, amount to Rs. 66.39 crores. The
additional borrowing limits sanctioned
to some of the scheduled banks for
the current busy season are of the
order of Rs. 82 crores, Over and
above these sums, additional limits to
the extent of Rs. 38.93 crores have
been sanctioned to a few banks for a
temporary period of one or two
months.

(¢) The additional borrowing limits
have been sanctioned to the banks
mainly for meeting the requirements
of concerns engaged in the production
of essential goods for defence or for
essential civil consumption or for the
promotion of exports.

Soyabeens for Protein Needs

2640. Dr, L. M. Singhvi: Will the
Minister of Health be pleased to state:

{a) whether Government are con-
tinuing to sponsor the idea for using
more and more of soyabeens for sup-
plying the protein needs; and

(b) if so, the steps taken by Gov-
ernment to develop and popularise
soyabeens as a major dietic ingredient
in India?

The Minister of Health (Dr., Sushila
Nayar): (a) and (b). The Governmert
of India have no proposal for using
increasing quantities of Coyabeans as
the cultivation of Soyabean is very
limited and ocilseeds such as ground-
nuts and kharif pulses which are rich
and popular sources of protein are
readily available. The past experience
with Soyabean also shows that it has
not become popular as human food in
this country on account of its peculiar
flavour.

Travel Agency
2641. Shri Sham Lal Saraf: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that an
exchange racket of International

Foreign Exchange has been unearthed
recently, with a Travel Agency in
Bombay; and

(b) if so, the name of that Travel
Agency and whether this Travel
Agency operates in Foreign Countries
as well?

The Minister of Finance (Shrl
Morarji Desai): (a) and (b). The staff
of the Enforcement Directorate search-
ed the premises of Messrs. Aero
Agencies Private Ltd., a travel agency
in Bombay, and the residences of its
sales representative and his associate
on the 15th January, 1963, and the
premises of Messrs. Hirup Travel
Service, another travel agency in
Bombay, on the 28th March, 1963.
Certain documents were seized in the
course of these searches. The cases
are under investigation. Government
have no information whether these
two travel agencies operate in foreign
countries.
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Empire of India Life Assurance Co.,
Lta.

2843. Shri Morarka: Wil] the Minis-
ter of Finance be pleased to state:

(a) the total amount of fees paid by
the Administrator for the Empire of
India Life Assurance Company Limjted
in the prosecution launched against
Lala Shankerlal and others; and

(b) the names of the persons with
the amounts paid to each of them,
separately?

The Minister of Finance (Shri
Morarji Desai): (a) Rs. 62,686

(b) Shri K. J..Khandala-
wala Rs. 4C.028
Mis.- Tayahji Daya-
bhai and Co. (Shri
P. V. Pakva.f;a)'. " "Rs. 22,658

L:quldaturs for Empire of India Life
: Assufaiice * Gonipany

9644, Shri Morarka: Will the Min-
ister of Finance be pleased to state:

(a) when the liquidators for the
Empire of India Life Assurance Com-
pany ‘were “appointed: =

{b) the total amount spent S0 far
on thesé Hquidators;

(¢) the names of thé li.quid:t‘tors;
and

(d) when the liquidation proceed-
ings are likely to be completed?

The Minister of Finance (Shrj
Morarji Desai): (a) No Liquidator
was..appointed for Empire o£ . India
Life A.ssurance Co.

(by, (c) and (d) Do not arise.
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Unauthorised Cultivation of Tobacco

2646, Shrj Daji: Will the Minister
of Finanoe be pleased to state:

{a) the number of cases of unautho-
rised ctultivation of tobacco which
eame to light during 1962-63 in dis-
trict Kangra (Punjab), tehsil-wise;

(b) the penalty imposed in each
case; and

(c) whether the cases referred 1o In
part (a) above include the cases m
which persons, already brought to
book during the last flve years in
similar cases, were involvear
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The Minister of Finance - I.Sllri
Morarji Desai) (a) 3 cupes of
diingrised AeleoHuton 5t 1684’ *;ier-
taining to tlehsil Dera’ Gopnpur ohfy
in the District of Kangra came  to
light during, 1962-63.

(b) A pemalty of Rs. 10/- eath was
imposed in two cases and one casz
was dropped.

(c)' No Sir.
Filarfa Eradication’in Angdhra Pradesh

2647. Shri D. B. Raju: Wil the
Minister of Health be ' pleased 10
state:

(a) whether the Central Govern-
ment have prepared a _schemc for
eradication of Filaria i ‘Andhra Pra-
desh during 1963-64; und’

(b) if so, the details thercof?

“The Minister for Health (Dr. Sushila
Nayar): (a) and (b). No s'HHrié' Hds
yet been prepared for ecadicanon’ of
filaria, in Andhra Pradesh or any. gther
State in India. The Naiiona! Kilaria
Control Programme, however, is in
operttlon sinee 1955 71 It'is/éstmited
that a populatioti ‘of 4bout 4 raillion
is at.risk to, ﬁ].,r,nasas Aundlra. Pra-
desh, Undq; Nat;,onal?‘uma Cortrol
Programme, K survey umits apd, 2
control units have been tstabiished 'a
the''State. 'The Central’ Gme"nﬂ'!ent
have 'beén’ ‘broviding assisténte ¥
way of ‘mfaterial’ and: equipmént, 'in-
secticides, - larvicides etz 'to . the
State Gowvermotierdt. '

Thé ﬁﬁst‘énée ‘prcfﬂrl‘ed iw ifermd of

Year Ra. {in.: lakhs)
1055-56 2-37

1856-57 4+58.
1957-58 4:48.
1958-59 1-72:.
1950-60 1-27;
1960-81 8418

1061-62 006

1962-63 262
(estimated) 18:21 i

Unéék: ‘fhe’ proposed * fedtifiiisation
of the National Filaria Control Pro-
gramme,, the,;, Central,y Gowenmment
have, decided to. egtabligh -a Filarjasis
Training Centre at Rajahmundry .. in

.ndhra Pradesh during 1963-64.

Distribution of Krishna and Godavari
Waters

J Shri D. C Si rma;
2648. 7 Shri M, Ramlﬂfre

Will ,the,;Ministez oi-lrrlgation -and
Power be pleased to state:
Aifay - whethér a’* “Heputfation from
Maharashtra placed the case of Maha-
rashtra regardmg tHe distribution of
Krishna-Godavarl waters ‘before him;
and:

" (b) it.s0, the reaction of the Gov-
eroment. thereto?

The Minister of State in the Min-
isiry of Irrigation and Powér (Shri
Alagesan): (a) Ves. )

.. Lb) The matter .is, still under .con-
sideratipn of the Government,

Micro-Ply&¢1 ' ‘Sets

2649. Shri Hem Raj: Will the Mtn-
istm'.' of Irrfigation’ and | Power ' be
pﬁeased 19" state:

" (a) ‘the pldcek'where - Micré-}iyd’el'
sets have been ihstalled ‘Huiny  1982-
63;

(b) the capacity of each one of

them;. and,.
" (eY the!area WHIA they will serve?

The Minister of State in fhe Min-
istry of , Irrigation and Power (Shri
Magts?-n)' (a), and(b) ‘The installa-
tion of .gpe Miere J{yde] Set of I5SKW
has been. c-qmpls,tepl .at Bharmour in.
Chamba district Himachal, Pra-
desh

(c) This will mpply electricity to+
Bharmour.
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Monkey and Rat Menace in North and
South Avenues, New Delhi

2650. Shri G. Mohanty: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that a
fairly large number of Members of
Parliament are harassed now-a-days
by monkeys and rates in their quar-
ters at North and South Avenucs,
New Dehli; and

(b) if so, the steps taken by Gov-
ernment to rool out this nuisance?

The Minister for Health (Dr. Sushila
Nayar): (a) No complaints of
monkey or rat nuisance have becn
received from Members of Parliament
except a report regarding monkey
nuisance from Shri Nawab Singh
Chauhan in July, 1962, which was
attended to promptly. Monkeys were
scared away as desired.

(b) Expert monkey catchers are
needed to remove the nuisance but
in spite of best efforts, the New Delhi
Municipal Committee have not been
able to secure the services of expert
monkey catchers. At present only
scaring is resorted to.

As regards rat nuisance immediate
steps are taken by the New Delhi
Municipal Committee to destroy rats
by baiting and trapping whenever
any complaint is receivec!.

New Medical Cglleges

2651. Shri Ram Harkh Yadav: Wiil
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to start 80 new
medical colleges in the country by
the end of the Third Five Year Plan
and 90 more by the end of the Fourth
Five Year Plan;

(b) if so, the quota of U.P. in these
. colleges; and
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(¢) the States’ contribution in the
venture?

The Minlister for Health (Dr. Sushila
Nayar): (a) No. 18 new medical
colleges are proposed o be opened
during the Third Five Year Pian
peried. In regard to Fourth Five
Year Plan period, the question hnas
not been taken up;

(b) Out of 18 new medical colle-
ges, 4 collrres were proposed to be
opened in Uttar Pradesh, three of
which have since been opened at Ali-
garh, Varandsi and Allahabad.

(e} The scheme for the establish-
ment of medical collcges and the cox-
pansion of the existing ones is a
Centrally aided scheme. The pattern
of Central assistance is as follows:—

Non-recurring.

(i) 7597 for equipment: Subject 1o
a ceiling of Rs. 22,500 per admissioi.

(ii) 75% for building: Subject to
a ceiling of Rs. 37,500 per admission.
Recurring,

5007,

Subject to a ceiling of Rs. 4,000 per
admission.

Highpowered Flood Control Board
for Assam

2652, Shri P. C, Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it has of late been
decided to se* up a high-powered
Flood Control Board for Assam and

(b) if so, the precise constitulion
and functions of the Board?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). With a
view to controlling and coordinating
the various short-term and long-term
flood control measures in Assam, the
Government of Assam have, on the
suggestion of the Government of
India, agreed to set up a high-power-
ed Flood Control Board for As:zam.
The constitution and functions of
the Board have yet to be finaiised by
the State Government.
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Foreign Exchange for Students

2653, Shri Yajnik: Will the Minis-
ter of Finance be pleased to state:

(a) the amount of fcreign exchange
that has been spent on Indian students
studying abroad country-wise during
the last three years;

(b) if any efforts are made to eco-
nomise the foreign exchange spent for
the purpose; and

(¢) the new rules that are made
for restricting the grant of foreign
exchange to students studying abroad?

The Minister of Finance (SkLri
Morarji Desai): (a) to (c¢). The sta-
tistics of foreign exchange released
for education abroad, and the restric-
tions imposed in crder to economise
the foreign exchange are given in the
statement laid on the table of the
House, [Placed in the Library. See
No. LT-1279/63].

Gtex A= w1 fAafn
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Integrated Centrai Excise Offices

2655. Shri Imbichibava: Wijll the
Minister of Finance be pleased to
state:

(a) whether it is @ fact that the
proposal to set up Integrated Central

533 (Ai) LSD—3.
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Excise Offices in States has not been
implemented in Kerala; and

(b) if so, the reasons therefor?

The Ministcr of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) The integrated paltern has been
introduced in certain Central Excise
Collectorales as an experimental mea-
sure. In the light of the experience
gained, it is being extended to other
Central Excise Col'ertorates. A pro-
posal to introduce the integrated pat-
tern in Kerala is already receiving
attention and it is being examined,
with particuiar veference to Lhe con-
ditions of Central Excise work in that
State, in what mannar the pattern
should be introduced there so as to
yield the maximum results from the
stand-point of adminjstrative  effi-
ciency and economy in the cost of
administration.
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Judicial Powers for Estates Officer

2658, Shri  Kasiii  Ram  Gupta:
Will the Minister of Works, Hvusing
and Itehan.liation be  pleasad  to
state;

(a) whether it is a fact that in
accordance wilh the provisions; of
Publiz Premises  Eviclion  Act, an
E:tates Oflicer hasg been given scine
judicia! powcers to decide the eviction
cases between the Long and  Deve-
lopment Officer, Delhi and his lessees;

(b) if 50, whether it is a fact that
this Officer is paid by the Land and
Development Officer, Delhi and s
directly under his control; and

(c) if so, how the interests of the
individual lessees are safeguarded?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) The Public Premises
(Eviction of Unauthorised Occupants)
Act provides for the appoiniment of
an Estate Officer with powers to
decide eviction cases. This Estate
Officer deals with cases between the
Land and Development Officer, Delhi
snd his lessees in a judicial manmer
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and appeals against his orders lie to
the District Judge.

(b) and (c). The Estate Officer is
paid from the budget of the Land and
Development Office. The fact that he
is attached to the Office of the Land
and Development Officer, Delni does
not prejudice the interests of these
unauthorised persons whose cases &re
dealt with .by him because of the judi.
cial nature of the proceedings and
because they can always appeal to
the District Judge.

Senior Engineering Officers of
C.BLP.

2659. Shri D. D. Maniri: Will the
Mini:ter of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 815 on 10th
April, 1963 and state:

(a) the number of senior Englacer-
ing Officers of Central Board of Irri-
gation an?! Power who have jolned
commersial firms after setling  per-
mission from the Ministry durimg the
last five vears and on what ferms and
conditions;

(by whether on unto dote st will
be laid on the Table: and

() how many among” these  are
stationed at Deinl?

The Minister of Siate in the Min-
isiry of lrcvigation and Power (Shri
Alagesan): (a) None so [far. The
engineering officers serving  in the
Central Eoarg of Irrigation & I'ower
are either direct employees of the
Board or are on deputation to the
Board from the State|Ceniral Govern-
ment. While officers on dcputation
have to revert back to the parent
department on  obtaining permission
of the Government concerned before
joining commercial firms, the Board is
competent to accorg such permission
in the case of officerg directly re=
cruited by the Board.

(b) Does not arise.
* (e) Does not arise.
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Senlor Officers Joining Commerd.ll
Concerns

2660, Shri D. D. Muantri: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 815 on 10th April, 1963
and state:

(a) the number of Senior Officers
of Central Board of Revenue, Income
Tax and Indian Revenue Service who
have joined commercial concerns after
gelting permission from Government
during the last five years and qg
what terms and conditions;

(b) whether an upto date list will
be laid on the Table; and

(¢) who among these are stationed
in Delhi?

) The Minister of Finance (Shri
Morarji Desai): (a) Presumably by
senior officers, the Hon'ble Member
is reforring to retired Cluss 1 Officers.
If thiz be so, during the years 1958
to 1962 twentv-nine  oflicers were
given permision to join commercial
eoncerns, It mav, however, be added
that permission of Government is not
necessary, after two years of retire-
ment of an oflicer, for taking up com-
mercial emplovment,

(b) and (c). A statement is laid
on the Table of the ITouse. [Placed in
the Library. See No. LT-1280(|63].

Kolar Gold Mining Undertakingg

2661, Shri A, K. Gopalan. Wil] the
Minister of Finance be pleased to
state:

(a) whether there is any managing
board at present to rup the Kolar
Gold Mining Undertakings; and

(b) if so, the personne] of the
board?

The Minister of Finance (Shri
Morarji Desai): (a) Yes; Sir.

(b) The Board of Management,
Kolar Gold Mining Undertakings con-
aists of:

1. Shri Morarji R. Desai, Chairman
Finance Minister.
3. Shri Bali Ram Bhagat, De-
puty Minister of Finance . Vice-
Chairman
3. Shri M.R. Yardi, Joint Sec-
retary, Ministry of lYinance
(Department of Economic
Affairs) . Member

4. Shri S. S. Shlra]kar, Jmnt
Secretary, Ministry of Fi-
nance (Department of Lix-
penditure)

5. Shri N. N. l\‘nhv:lp, Joml
Seccrbtary, Ministry of Mi-
nes and Fuel

6. Shri N.N. Chatterjee, ]umt
Seeretary, Ministry of La-
bour& Employment .

7. Shri K. Nuarayanaswamy,
Chief  Seecrctary to the Go=
vernment of Mysore

Shii 8 Nuuuml: th. IJLr\uly
Commusion.r, Kolar le- )
trici, M:sore Mo ver

9. ‘nul' N, Chodle 5,R =

ive ol lll_LildL—

; o os, juhn
Member

Member

Member

Mem'wer

Momber

e

10. Shri M. - Pariwsarctiy,
Moeizine  Duceaor, Kok
Gold Minie. Undericiings . Memlwr

Kolar Goid Field

2662. Shri A. K. Gopalin: Will the
Minister of Finance be pleased to
state:

(a) the number of consultant engi-
neers in Kolar Gold Field at present;

(b) how many of them are foreign-
ers; and

(¢) the salary and other emolu-
ments given to them at present?

The Minister of Finance (Shri Mor-
arji Desai): (a) No individuals are
engaged as Consulting Engineers.

ls, John Taylor & Sons, London
are the Consulting Engineers of the
Kolar Gold Mining Undertakings and
they have two Resident Representa-
tives in Kolar Gold Field.

{b) Does not arise,
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(¢) Mls. John Taylor & Sons are
paid a fee of Rs. 4 lakhs per annum.
In addition, a cash allowance of Rs.
325 per month is paid to each of their
two Resident Representativeg in the
Field in respect of living quarters,
for the maintenance of servants and
towards cost of petrol and oil for the
motor cars.

Kolar Gold Fielg Hospital

2663. Shri A. K, Gopalan: Wil] the
Minister of Finance be pleased to
state:

(a) the progress so far made in the
construction of an out patient ward
in the Kolar Gold Field Hospital;

(b) the estimated cost of construc-
tion; and
(c) the amount so far spent?

The Minister of Finance (Shri Mor-
arjl Desai): (a) The construction of
the out patient ward has yet to be
taken up.

(b) Rs. 5 lakhs.

(¢) NiL

Kolar Gold Mines

2664, Shri A, K. Gopalan; Will the
Minister of Finance be pleased to
state:

(a) the present per capita produc--

tion of a worker in the Kolar Gold
Mines,

(b} the per capitg cost of produc-
tion; and
(c) the average monthly income of

a worker, a supervisor and an officer
in the Kolar Gold Mines at present?

The Minister of Finance (Shri
Morarji Desai): (a) 3:1 Metric Tonnes
of ore per employee per month.

(b) Per capita cost of production
per month is Rs. 262,

(c) Worker Rs. 124 p.m,

Supervisor . Rs, 269 p.m.

Officer Rs. 1171 p.m.
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Anti-Sea Erosion Projects In
Kerala

2665 f Shri Vasudevan Nair:
'\ 8hri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the State Government
of Kerala have requested for addi-
tiona] help from the Centre in 1962-63
for anti-sea erosion projects;

(b) if so, the details thereof; and

(c) the decision of the Central Gov-
ernment in this matter?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) to (c). Apgainst an
allocation for financial assistance of
Rs. 80 lakhs for flood control and
anti-sea erosion schemes of Kerala
State for 1962-63, a request for =
loan of Rs. 112:55 lakhs was received
in January, 1963. The loans actually
sanctioned for 1962-63, however, had
to be limiled to the budgeted provi-
sion of Rs. 80 lakhs.

W § WGM W &

REEG. S WIHTTATT ATAT: 4T
faer T gz A A T FoA fF

(%) #m az = & 5 w1 (T-
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(%) sfr =

(@) wrw & adY, zaEt "{
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g /T & AT T FY A E )
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Diversion of Funds for Housing

S Shri Hari Vishnu EKamath.
2669. 7 Shri Yashpal Singh:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
refer to the reply given to Starred
Question No. 922 on the 18th Apri],
1963 and state:

(a) whether allocationsg for hous-
ing schemes have been diverted by
any State or States to other projects;

(b) if so, by which State er States;
and

(c) to what projects or purposes?

The Minister of Works Housing
and Rehabilitation (Shri Mehr Chand

Khanna): (a) to (c¢). Enquirieg are

being made from the State Govern-
ments and the information when re-
ceived will be placed on the table of
the House.

Delhi Kennel Club

2670. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state:

(a) whether the Delhi Kennel Club
has appealed to Government to
help the club in setting up a trainins
centre for “Seeing eye dogs" for th:
blind;

(b) If so, whether the club has gent
in any detailed scheme for the pur-
pose; and

(c) Government's reaction
appeal?

to this

The Minister of Health (Dr. Sus-
hila Nayar): (a) No such request has

been received by the Ministry of
Health.

(b) and (c). Question does not

arse,

Central Excise Inspectors

2671. Shri Ram Sewak Yadav: Will
the Minister ot Finance be pleased to
state:

(a) the total number of vacancies
which occurred wunder Allahabad
Collectorate during 1962 for the posts
of Central Excise Inspectors;

(b) the total number of wvacancies
filled up during 1962;

(c) the number of priority categorx
candidates out of the panel of 1962

offered appointments as Inspectors
during 1962;

(d) the number of retrenched em-
ployees of Rehabilitation Department
absorbed in these posts; and
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(e) if not, the reasons therefor?

The Minister of Finance (Shri Mer-
arji Desai): (a) 21.

(b) 18.

(c) Nil

(d) Nil

(e) The priority category candi-
dates, including the retrencheg em-
ployees of the Rehabilitation Depart-
ment, are eligible tp be considered
for appointment only against the
direct recruitment quota. 3 vacancies
were available for direct recruits and
the same were filled by appointment
of Scheduled Caste candidates ag the
posts were reserved for them.

@ § AT IA
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Income of Companies

2673. Shri H. N. Mukerjee; Will the
Minister of Finance be pleased to
state:

(a) the total assessed income of
companies in India from 1953-54 to
1961-82 to be shown year-wise;

(b) the total amount of tax paid
including tax on dividends to share-
holders from year to year; and

(c) fhe total income of the said
companies after tax payment year'-
wise? )
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The Minister of Finance (Shri Mor-
arji Desai): (a) to (c). The required
information is given in the statemeng
laid on the Table of the House
[Placed in the Library, see No. LT-
1281|63].

12.07 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

“l am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitling held on Wednesday,
the 24th April, 1963, adopted the
following motion coacurring in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven members
from the Rajya Sabha to the Pub-
lic Accounts Committee for the
period commencing on the 1st
May, 1963 and ending on the 30th
Apru,,, 1964: —

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven mem-
bers from the Rajya Sabha to
associate with the Committee
on Public Accounts of the Lok
Sabha for the period commen-
cing on the 1st May, 1883 and
ending on the 30th April, 1964
and do proceed to elect, in such
manner as the Chairman may
direct, seven members from
among the members of the
House to serve on the said
Committee.”

2. I am further to irform the Lok
Sabha that at the sitting of the Rajya
Sabha held on Wednesday, the 1st
May, 1963, the Chairman declared
the following members of the Rajya
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Babha to be duly elecled to the said
Committee:—
(1) Shrimati K. Bharathi;
(2) Shri Nawab Singh Chauhan;
(3) Shrimati Maya Devi Chet-
try;
(4) Shri B. D Khobaragade;
(5) Shri Daayabhai V. Patel;
(6) Shri B. D. Iatil; and
(7) Shri Sadig AlL

COMMITTEE ON GOVERNMENT
ASSURANCES

Fmst REPORT

Shri Balakrishman (Koilpatti): 1
beg to present the First Report of the
Committee on Goveriuuent Aasuran-
oes,

12.08 hrs

TERMINATION OF SUSPENSION
OF MEMBER—Contd.

Mr Speaker: Further consideration
of the following motion moved by
Shri Ramchandra Vithal Bade on th2
1st May, 1963 namely:—.

“That the order of suspension
made against Shri Hukam Chand
Kachwai by resolution of this
House adopted on the 13th April,
1963, be terminated.”

Shri Kapur Singh (Ludhiana): May
I rise to support this motion?

I suppor{ this motion on three
grounds. The first ground is that the
Mover of the Motion has formally
expressed the regret of the whole
party, the group to which the sus-
pended Member belongs, over what
happened that day,

The second ground is that the
Member concerned himself, immedi-
ately after the unfortunate incident,
came to you in the Chamber and not
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only expressed his regret, but also

admitted that he felt that what he

had done was wrong, and that he did

it  under excitement of the moment

and not in any premeditated manner,

The third ground on which I sup-
port this motion is that in his letter
to you, which he has written after a
lapse of some time and after calm
consideration of the whole affair, he
has reiterated hig previoug position
that he acted in unpremeditated ex-
citement and that on a reconsidera-
tion of the matter he is genuinely
sorry about it.

Now, the question will arise whe-
ther either these grounds together or
the letter of the Member which is now
before the House, constitute  suffi-
cient amends for revoking the dis-
pleasure which the House has in-
flicted upon him,

In the letter which the hon, Mem-
ber has written to you, the crucial
phrase is mujhe khed hai. We have to
see whether this phrase makes guffi-
cient amends or not for accepting the
motion which is before the House.
This phrase mujhe khed hai, if it is
properly and logically analysed,
means three things. It may mean
that after dispassionately and care-
fully examining the whole ‘matter I
have come to the conclusion that I
acted wrongly, and further, I publicly
admit the error of action, It is a form
of apology, Another interpretation ia:
after a great deal of dispassionate re-
consideration of my conduct I have
come to the conclusion that I acted
wrongly but I do not owe any apology
to anyone. That position also might
be taken There is a third inter-
pretation: T have now gone over what
I did that day: I admit that what I
did was wrong and I also concede that
an apology is due but I am reluctant
to make an apology not because an
apology is not due but because the
demand for apology seems to stem out
of extraneoug considerations to which
I am not prepared to submit, As far
ag I can see these are the three inter-
pretations of this phrase,
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Mr. Speaker: It is very wuncertain
whether he had all these things in his
mind,

Shri Kapur Singh: We have no
other alternative but to examine and
to scrutinise as to what it logically
means. If it is the third position it
means that he admits what he has
done is wrong and he also alimits
that an apology is due but that he
is not prepared to offer this apology.
Then, it may implicate two further
propositions: one is: 1 am too proud
to offer an apology: there are psycho-
logical and personal reasons for it.

Shri Bade: Sir, my submission is
that if the House ig tp divide on this
issue, I am even prepared to with-
draw my motion: I want a unanimous
resolution.

Shri Eapur Singh: Let me finish,

Mr, Speaker: No long speeches are
needed now.

Shri EKapur Singh: Without this
analysis the House will not be able
to arrive at a proper decision,

Mr, Speaker: But the analysis
should not take such a long time.

Shri Kapur Singh: Or, he might
mean I will not offer an apology not
on account of any psychological rea-
sons but because 1 believe that this
demand springs out of some extrane-
ous considerations which have impli-
cationg that have nothing to do diree-
tly with this occurrence, This is a
complete and logical analysis of the
position.

Now the question is whether in this
case an expressed apology apart from
what he has already said is needed
and required, whether the demand
for expressed apology amounts to an
extension and refinement of the
statement which he has already made,
namely, mujhe khed hai, or does it
amount to a material difference? My
submission before the House is that
what he has already stated, namely,
mujhe khed hai, expresses implicitly
an apology an explicit expression of
which would merely constitule an
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extension of it and not a different
addition to it and therefore I say that
the insistence on expression of apology
neither adds to the grace nor to the
dignity of the House, for, it would
detract from the spontaneity of the
offending Member's regrets and would
assume the form of a tribute levied
under coercion. 1 recommend that
the motion be adopted.

Shri Khadilkar (Khed): Mr, Spra-
ker, 1 do not want to go intg the
analysis based on psychology or patho-
logy of the man concerned because on
that day his behaviour, as this House
would realise, was most reprehensible.
He spoke in a frantic and hysterical
manner, and shouted certain things
in a most filthy language. (Interrup-
tion), I have heard him.

Shri Surendranath Dwivedy (Ken-
drapara): There is nothing in the
record to that effect. We were all
present here. (Inierruption),

Some Hon, Member rose—

Mr, Speaker: Order, order. Hon.
Members will please resume their
scats. All hon. Members were here,
What they themselves heard, observ-
ed or concluded, they have a right to
say.

Shri Nath ?ni (Rajapur): But how
could he say things which were never
gaid?

Shri Surendranath Dwivedy: There
was nothing in the record,

Mr. Speaker: That of course might
be his conclusion and inference from
the conduct of the hon, Member, Let
him say what he has to say.

Shri Surendranath Dwivedy: Has

he keard the words?
Shri Nath Pai: That the hon, Mem-

ber was gesticulating in a manner
which was not conducive to raising
the standard of Parliamentary dignity
is accepted by all, and it has been
condemned, I think, by no less than
the highest guardian of Parliamentary
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decorum, that is, the Speaker of the
House, If such words were used or
not, the only authority to which we
can refer should be obviously the pro-
ceedings of the House. I do not know
how the hon. Member there says this,
1 am not defending the action of the
Member the other day, because we
take the strongest objection to the
way he gesticulated. Those of us
who are sitting in proximity to the
Speaker did not hear those words,
and so, I do not know how Shri
Khadilkar, who js sitting at such a
distance managed to hear them, I
thought he had only glasses. I do not
know if he has a special hearing aid
also!

Shri Khadilkar: Let me finish.

Mr, Speaker: I am not going to ex-
Ppress any opinion one way or the
other, because I also cannot say ex-
actly what words were actually utter-
ed by him or what the actual words
were, But I must say, at the same
time, that the way that he behaved,
the gesticulations that he made—(In-
terruptions),—order, order, If Iam
not allowed to proceed—and when
ha uttered words in that tone, when
there were 15 or 20 voices which were
being uttered simultaneously, it was
not possible for every Member or
perhaps any Member just to follow
what exactly was being said. But Le
was saying something, Can Shri
Nath Pai tell me what he had said?

Shri Nath Pai: I think he said in
his very raucous voice, HTYfT ST ag
oS W § awx sfam
I think he said the words: b eic
wit oSt @ o\ & w 2
He said it with such a passion that
# could hardly amount to any arti-
culation. I heard that sentence. But
I did not: hear, (Interruption). 1
do not want to be treated as authority.

Shri Khadilkar: I would put it as
wviolent gestures. I will modity it

Mr, Speaker: Shri Bade says that if
the opinion is divided, then he would
like to withdraw his motion, Is the
opinion divided?

Shri Nath Pai: No, no,
Some Hon. Members: Yes.

Shri Bade: I 'may be allowed to
withdraw the meotion,

Shri Nath Pai: In these matters,
there is this accepted convention; as
Shri H. N. Mukerjee yesterday point-
ed out; this is one of the occasions on
which I found myself in complete
agreement with him. That jis, the
Leader of the House gives a lead and
if the Leader of the House also is of
the opinion that in spite of the apology
tendered by the Member immediately
aftar the incident and the apology
tendered on behalf of the party to
which he belongs—by Shri Bade—it
is not sufficient to mitigate the offence
committed, then only we shal] think
about giving permission. We would
like to hear the Leader of the House,
There iz a conventiom,

Shri C. K. Bhattacharyya (Raiganj):
Has any apology been tendered?

weaw wfE © IR TG —
Y §g 4 o9 ® s 6% Ay
R Ezs

Shri Bhagwat Jha Azad: The apo-
logy is not there. (Interruption).

Mr, Speaker: It is an apo-
logy according to the interpretation
put by some hon. Members on this
side, though Shri Kapur Singh has only
analysed it logically and in some other
manner; he has given us this analysis
of the whole thing. But the real
question before us is that after rei-
terating what he had said and describ.
ing that he had not abused anybody,
behaving in that manner and accus-
ing the correspondents of the news-
papers, that the reports are false and
unjustified, he has said .. (Interrup-
tiong).
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Shri Surendranath Dwivedy: The
words in his letter are: *I cannot
‘Use abusive language against anybody.
I am sorry for what I did that day in
excitement. . . ."

weaw Ag1aq : 1 A Ay T w7
A AT FIET FE G & Tar A fgy
Aagrg gtasmefrasmm dis v
&Y | Y w9 IRiA for@ 98 A€y & -
IawAr # &Y St $g wgr I9F fag
F &% | T A% oW & S04 g,
grIw ag 3@ f5 97 ;e Tnar §
g1 Agt |

& A Fgrar | F 7A@ FR
fag #1 gawrovTT # fag fox T
T g § f o7 37 & AT agw
qrt fre AT MR @ w7 G I &
¥ are AR I 9F $gr 91—

The House would require that there
should be an wunconditional apology,
because it has occurredq once before
also. But in spite of that request of
mine, probably the Leader could not
secure that or he had no time to get
#; I do not know what happened
afterwards,

Some Hon Members: Shri Bade
hag said it,

Mr. Speaker: Should it come from
Mr, Bade or from Mr, Trivedi or from
Mr. Dwivedy, it is for the hon. Mem-
bers to decide. . .

Shri Surendranath Dwivedy: The
party has given it.

Mr. Speaker: It is not a question of
the party., The behaviour that he dis-
played was such that probably it
would be impossible for any party
leader or anybody else to control him
it he gets into that temper again. If
the House decides that it is enough, I
have no objection. What the hon.
Prime Minister like to say anything?

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
‘The issue, ...
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Shri A, P. Jain (Tumkur): We may
be allowed to express ourselves before
the Prime Minister is called,

Shri Joachim Alva (Kanara): The
hon, Leader of the House should not
be embarrassed,

J Shri Jawaharlal Nehru: The issue,

which is a fairly simple one, although
a very regrettable one, has been put
on a somewhat metaphysical basis by
one of the hon. Members opposite and
he has tried to anlalyse what certain
words mean. He might have gone on
further and suggested a psycho-
analytical treatment of the case; that
would have been quite suitable, I
think, because what was observed
that day required some such treat-
ment. But the issue iz a simple one.
The behaviour was, ag admitted by
everybody in the House, most regret-
table and most objectionable. e
normal rule of the House is that if
an hon. Member against whom such
action is taken by the House apolo-
gises, then the House may take a
lenient view of it. But when it comes
to this question as to whether the
words used are adequate apology or
not, I do not think this is a mattest
to be considered by the full House
analysing each word., You are the
guardian of the House, Sir, and 1
am quite content to abide by your
decision, adding this that I fee] very
strongly about the hon. Member's
behaviour that day, but I do not
think that it would be right for wue
to appear to be vindictive. It is for
you, therefore, to decide, I would
suggest that the House may leave the
'matter in your hands; you can spesk
to the hon. Member and decide ac-
cordingly.

Some Hon, Members: Yes,

Shri Tyagl (Dehra Dun): | would
submit.. . ..

Mr. Speaker: Instead of further pro-
ceeding with this, it might be left to
me and the hon, Member.
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Some Hon, Members: Yes.

Shri Tyagi: I only wanted to say
that the words—whatever is said in
axcitement.

“g7" ¥ AR greF # arh aq
VAl 9@ ) @I F HA AR F
faiz & & AR sm=raT & gq § 1
g7 & WA OF aqF § Qs &
e

Shri A. K. Gopalan (Kasergod):
When the matter has been decided,
what ig the use of his speaking now?

Weqe WEIT : gISH T AWAT TE
LF A 37 ¥ o 7 993 A9 FFgaw
AN

12.25 hrs,

CONSTITUTION (SIXTEENTH
AMENDMENT) BILL, 1963

Mr, Speaker: We may now pro-
ceed with the next item on the Order
Paper—Bills for consideration and
passing. The hon. Law Minister may
move his motion for consideration of
the Constitution (Sixteenth Amend-
ment) Bill, 1863. This has been
allotted 3 hours. S» far as general
discussion is concerned, we will
have a division on the motion for
consideration at 3:00 p.Mm.

The Minister of Law (Shri A K.
Sem): Mr. Speaker, Sir, I beg to
move:

“That the Bill further to amend
the Constitution of India, as
reported by the Joint Committee,
be taken into consideration.”

8ir, this Bill was introduced on the
recommendation of the National
Integration Committee which was set
up with Shri C. P. Ramaswami Aiyar
as the Chairman who in the report
recommended that article 19 of the
Constitution should be amended go as
to make it possible for the State to
impose restrictions for the purpose of
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preventing all activities designed to
have further disintegration of the
country and to make it impossible
for parties to make secession from
India or disintegration of India elec-
tion programmes or issues. For this
purpose, Sir, the Bill seeks to give
power to the Government to impose
restrictions by amendinfi suitably
article 19.

Article 19(2) and 19(4) do not give
power tg the Parliament to impose
resirictions for the purpose of
securing the sovereignty and integrity
of India, and we seek to add these
words in article 19 clauses (2), (3) and
(4) words in article 19 clauses (2), (3)
and (4) of the Constitution. This is
absolutely necessary because the
existing words do not cover a power
designed to curb activities which seek
to challenge the sovereignty and integ-
rity of India as some parties have
recently sought to do—not only they
sought to do but to make them election
issues on which elections have been
fought and the most narrow and
parochial sentiments and emotions
have been roused and people have
been called upon to vote on these
issues.

Hereafter, Sir, it is designed e
bring into operation strict laws which
will penalise all such activities.
Further than that, in deference to the
recommendations of the same com-
mittee, we are making it absolutely
obligatory for all candidates who
gseck election either to the local
legislatures or to Parliament to
subseribe to  oaths before elections
pledging themselves to uphold #she
sovereignty and integrity of India.
The form of the oath as amended
after the Bill becomes law is shown
in clause 5 of the Bill, and this will
also have g salutary effect on a candi-
date who has pledged himself to up-
hold the sovereignty and integrity of
India not to make disintegration and
secession an election issue.
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As T said, Sir, when it was referred
to the Joint Committee, it should be
passed without any division what-
soever because I cannot conceive of
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any reasonable objection to a candi-
date can do, the least that a member
local legislature or to the Parliament
subscribing to an oath pledging
himself to uphold the sovereignty and
integrity of India. This is an ele-
mentary duty, the least that a candi-
date can do, the least that a member
of either the local legislature or
Parliament can do, and this is the
least duty that he owes to this
country to which he belongs.

It is unfortunate that at a time
when we are facing the most major
threat in our history since inde-
pendence, we should have tp contend
wih such activities and have to ask
for powers to deal with such activities.
Yet, it becomes all the more ncces-
sary that these powers should be
taken to see that the integrity and
security of the country are not
capable of being threatened by
anyone who chooses to make these
narrow issues either election issues or
issues of a loca] or regional character.
I should, therefore, humbly appeal
that at least for the purpose of
showing the united will of the
country and the uniteq will of this
House the entire country must stand
pledged permanently to the sacred
duty of upholding the integrity and
sovereignty of India and pledging
itself ruthlessly to deal with all
activities which seek tp threaten the
very foundation of our freedom,
integrity and unity. It is only by
such  united voice that we are
capable of expressing that in my sub-
mission we shall be able to carry
the entire country with us. There-
fore, I humbly submit that this
motion be accepted and the Bill be
passed without any dissenting vote.

Mr, Speaker: Motion moved:

“That the Bil] further to amend
the Constitution of India, as
reported by the Joint Committee,
be taken intp consideration.”

There is an amendment by Shri
Sezhiyan. Is he moving it?
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Shri Sezhiyan: Yes.

Mr. Speaker: He may move it. If
he wants to speak in favour of it,
that also he may do now.

Shri A, K. Sen: An amendment to
the Bill is not admissible now.

Mr. Speaker: Under rule 109, at
any stage of a Bill, 3 member can
move that the further discussion on
the Bill be adjourned. That is the
motion given notice of.

Shri A. K. Sen: But it cannot be
an amendment to the Bill,

Shri Sezhiyan (Perambalur): I
beg to move:
“That the Debate on the Consti-
tution (Sixteenth Amendment)
Bill, 1963, be adjourned.”

The object of this amendment is to
ask for adjournment of the considera-
tion of this Bill. In view of the
present emergency, we suggest that
the House might defer consideration
of this Bill. There is no urgency or
need for the hasty passing vf such a
Bill with far-reaching consequences,
curtailing the fundamental rights of
the people. If there is any danger
now to the integrity and sovereignty
of the country, if at all it is there, it
is only external and not internal.
Therefore, our view is that the Bill
need not have been taken up, it need
not be discussed now and it may be
postponed for a future date, if at all it
is required. I will speak on the
Bill later.

Mr. Speaker: 1 will straightway
put it to the vote of the House.

The question is:

“That the Debate on the Consti-
tution (Sixteenth Amendment)
Bill, 1963, be adjourned.”

The motion wasg negatived.
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Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Speaker, there can be no
question that the sovereignty and the
integrity of our country are such
things that it is the bounden obliga-
tion of every single citizen to sustain
and uphold them and, from that point
of view, as far as this Bill is con-
cerned, we have accorded at an earlier
stage, and also in the Joint Committee,
our general support to the measures
adumbrated. But we have just now
heard a proposal that discussion on
this matter might conceivably have
been postponed and even though the
House hag rejected that proposition, I
would like, in all humility, to make
certain submissions where certain
misgivings in my mind in regard to
this Bill would be expressed.

I am sure that everybody will agree
that there were other methods, me-

thods other than amending the Consti-

tution, which perhaps we could have
mdopted in order successtully to fight
the forces of disintegration in this
country. If there is in this coun-
try, unfortunately, a sizable sec-
tion of public opinion which even
talks openly in terms of the desirabi-
lity of the secession of a particular
area from the rest of India then that
is a misforturs which has to be tackl-
ed in ways different from mere legis-
lation, I w0 2ot say that legislation
is unneccessary altogether, but  apart
from legislation, there are other me-
thods or other ways of working among
our people so that this apparent threat
to the integrity of our country can
really and truly be met.

Aparg from that—I will come back
to this argument a little later—I find
that there are certain legalistic diffi-
cultics which would be the result of
this legislation. I would like to draw
the attention of the hon. Law Minister
to a pamphlet entitled “A critical study
of the Constitution (Amendment)
Bill” by a scnior Research Officer of
the Indian Law Institute where from
a purely technical point of view cer-
tain objections have been raised and
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1 am drawing the Government's at-
tention to some of these aspects.

In this pamphlet it is pointed out by
this Research Officer of the Indian Law
Institute that aircady in this country
our courts have found it difficult to
apply concepts, like public interest,
public order, security of State etc. in
the context of reviewing the restric-
tions placed on fundamental rights and
even thuough in regard to these con-
cepts our courts can find assistance
from the comparative jurisprudence
of other countries, like the United
States or the United Kingdom, this
Bill is now bringing into the picture
expressions, like sovereignty and inte-
grity, which have not yet been em-
ployed and therefore—I am quoting
the words of Shri Narayan Rao, who
is the Research Officer concerned—

“ ...which have not yet been
tested, anywhere in the context of
curtailing the liberties of the peo-
ple.”

He adds:—

“It is, therefore, for considera-
tion whether it is proper to sub-
ject the liberties of the people
with expressions like ‘sovereignty’
and ‘integrity’ which are at once
clusive and indefinite and carry-
ing with them, at the same time,
a wide and varying coverage.”

This is a legalistic argument, but
since the law is of a particular nature,
1 proffer this advice to the hon. Minis-
ter that he might have this aspect of
the Bil] considered.

This Bill also has certain features
which can be called somewhat inecle-
gant. Our hon. friend, Shri Kamath,
has drawn attention to some of these
inelegant features. For instance mem-
bers of legislatures are being asked to
take an oath or to make an affirma-
tion. That might be all right: I am
not objecting to it. But, at the same
time, even before a man is contesting
the elections he is being asked to
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take an oath or to make an affirma-
tion. It is rather unusual to prescribe
oath-taking or the making of an affir-
mation as a pre-requisite for eligibi-
lity to contest the elections. As Shri
Kamath has suggested, without worry-
ing over a constitutional amendment,
& very minor change could have been
made in the Representation of the
People Act so that the candidates for
electon to legislatures and that sort
of thing would be obligated to make
a statement on the lines envisaged in
this Bill. Here is a double process of
oath taking or affirmation making. I
do not know what special gains are
expecled from this kind of thine. The
same results could be achieved by an
oath being taken or an affirmation
being mads when one cnters the legis-
lature or any other kind of office and
this duplication can very well be
saved if it is thought necessary
through the mochanism of the Repre-
sentation of the Proople Act,

There was alzo another point which
was br ught up curlicr wihen this Bill
wias undor discuss v, Those poducal
difliculil. s are rdatlier ntrigung. We
are having certain ntornativnal trans-

“ateivns at the presenl moment wiicn
relaty to the teriwral  iegrity  of
India. I do not know what our fricnd
the M nister of Hailways has  been
saying and doing in the course of his
conversations with the Pakistan Gov-
ernmet. I do not know what he said
in his party mecting. But, I suppose
the Prime Minister, after a few days,
—I do not know when,—is going to
make a statement about what is being
done on behalf of our country in re-
gard to this matter of Indo-Pakistan

' discussions. (Quite apart from the
merits of the matter, let us look at the
legal aspect involved. There is no
question that certain international
transactions are going on which would
affect the territorial position, territo-
rial integrity of India: no doubt about
it. The papers go so far as to make
certain prognostications. Yesterday,
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in the Statesman, there was a repori
that—

“The Americans would be happy
to see the idea of ‘a special
status’ for Kashmir—involving
condominium over or interna-
lisation of the whole or a part
of Jammu and Kashmir—fill the
vacuum left by the discussion on
a political solution. But, although
the British team would also be
keen on it, the Indian side is not.”

I am not saying anything about
what he has said, because I do not
know. But I take it that the Indian
Governmunt is not going to give away
any part of Indian territory. That is
another matter, There is n> doubt
that curlain discussions are going on.
What is going Lo hanpen? This Bill,
for insiance, 1s amend ng the Constli-
tution so that it wou'd be impossible
even {o have a Constituti:n  Amond-
ment Bill 1o code any Indian terdtory
to a foreign country without commit-

ting breach of the oath its if. This s
being pointed out in this pamphlet o
which T

el el orenge o dittle while

ago, the pampnlet by Shri Narayan
Rao, = iver, The In-
dian Law Taztitute, where he mokes
the point very speei Nv, He sayi—

I am qu~ting h's words:

“Onee a Minister tukes an vath
to uphold the integrity of India,
he cannol move a constitution
amendment Bill to erde any part
of Indian territory to a foreign
country, nor can Members legally
support it, without doing violence
to their oath clause. It is no
argument to say that when it re-
lates to a constitution amendment,
the oath does not stand in the
way. If such an argument is ac-
ceptable, then the agitation to
amend the constitution to release
a part of the Indian territory from
its present fold is also defensible,
for suggestions to amend the
Constitution, are certainly not the
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monopoly of he Government; hey
can ag well be made by any per-
sons." :

What is happening about the Indo-
Pakistan negotiations, we do not know.
But, it might conceivably involve
some diminution or some alteration in
the territorial integrity of this coun-
try. We have accepted, our Govern-
ment has accepted the Colombo pro-
posals. According to this particular
lawyer, this Bill, if it is passed into
law, would equally stand in the way
of implementing the Colombo propo-
sals. In the case of the Beru Bari
maltter, we discovered that the Gove-
rnment had thought in the beginning
that sovereignty  presupposcs  the
canacitv on the port of the sover-ign
state like ours to give awawv a part of
our own territory, As a layman prace-
ticallv, T suppose mast of uz wuld be
agreenble 1o that pont of view. But,
then, the Supreme Court som-how
hanpenad to intervene and thore had
to be g Cronstitutional amendment.

Here, agiin, some  Jepa?  stndents
are pairtinge puy thal we cannol have
a costitationa!  amentlinent ino the
con® e e 00w hoeve this oath
or aftivm ‘i already incovporated in

our Constitution and anything in the
maticr of giving effeet to anv of the

international transactions which  re-
Iates  to  territorial  re-distribution
would not be possible, It is not my

head-ache. Tt is  the Government's
head-ache 1t is for the Government
to decide how far this kind of a
difficulty can be circumvented.

The main reason, however, why we
support the idea of this Bill is thir
1 have said at the very outset thsat
no word; are necessary to stress the
jdea that ‘the sovereignty and
integrity of our country have to be
upheld. We support this Bill because
we have noticed in certain parts of
our couniry a tendency on the part of
sizeable sections of our people to
weer over to the idea of secession
from the mother country. That is a
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most disastroils thing But, how are
we going to set about it? Are we
going tp use the baton of the law in
order to keep all our people contented
within  the ambit of our State
system? The party known as the
DMK. is so much in the picture.
How are we going to tackle this
problem? My submission is, it is not
by legislation though it may be
necessary, but by sympathy, by
understanding and by action com-
mensurate with such sympathy and
understanding. We have to make
efforts at a level where law cannot
reach. Long years ago we read the
lines of Alexander Pope:

“How small a part of all that
human hearts endure

The part thal Jaws or Kings can
cause or cure?”

There are sp many  things which
could by done, not by means of the
law-—it is not by means of legisiation,
cxeeutive  action,  coercive  force,
ipplicat’'on of sanctinns hehind the
State  apparatus, but by human
symp-thy, by understanding  and
preach ta the preblems which are
throwy wp by the conditions of  bur
couaLry.

Only the other day wo pazsed a Bill
on  the official Janguage; of  our
country, We have seen how certain
incendintry proceedings  have already
been ‘aunched and all that. How are
we going to tackle it? Are we going
just lo say, we have got the law in
regard to  the official language,
everybody has to say yes to it? We
cannot proceed in that fashion jn a
comunity where people have their
own rights.

The south of our country, parti-
cularly Tamil Naq is as much a part
of the north as the north is of the
south. Without the two together,
India ceases to be, I do not know
why we do not recall to ourselves S0
many things which shoulg be told
over and over again in the north as
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well as in the south in order to em-
phasise the unity of our country. In
the Vishnu Purana which was record-
ed in the 4th century A.D. we have a
sloka:

IAL qq GHA
fermaa gfew
74q qg WA AN
T g% geafa:

North of the sea and south of Hima-
layag is the country called Bharata
Varsha which is the place where the
children of Bharata live, That was
the conception of Bharata Varsha.
From time tp time, the balance
*between the north and the south has
been disturbed. There is a lovely
legend in the south about the sage
Agastya. It is said that on the
occasion of the marriage of Siva with
Parvati, there wag such immense
concourse of gods and sages in the
‘Himalayan region that the balance of
the Universe was likely to be upset and
in order to redress the balance the
great sage Agastya was sent to the
south. That was how the balance was
actually redressed. From time to time,
the political, economic and cultural
balance of our country is perhaps in
danger of being upset and something
has to be done in order to satisfy the
south as well ag the north so that the
balance of our country is not upset.
The other day, I was very happy to
hear my hon. friend Shri Sham Lal
Saraf say that when he offered puia
every day, he invoked the rivers which
‘belonged not only to the north but
also to the south:

T F AR MEAfT T
g% famat Fafr, sefeay afafy
F% |

This is how we think of our country,
a country which is likned together by
rivers, mountains, and holy places
‘which are distributed all over the
land, What would be the culture of
‘india if the great southern Acharyas

~
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had not made their contribution:
Sankaracharya, Madhavacharya, Val-
labhacharya, Sayanacharya, Ramanu-
jacharya, Without them where would
we be? I read somewhere that Siva is
a gift of the south to the north. There
are the great saivite saints of the
south, known as Nayanars, among
them Manikkavachakar, some,of whose
writings some of us have read from
time to time. I have scen a reference
in the Padma Purana which says that
the jdea of Shuddha Bhakti, devotion
to a personal deity, came from the
south and then it travelled via Maha-
rashtra to the Gangetic doab near
Mathura. The great Bhakti move-
ment of this country, in the north and
in the south, from Nanak to the
southern saints, from Jnyaneswar to
Chaitanya, the tremendous movement
of this country is linked together one
with the other. Where would we be
if we keep the south out or if we
keep the north out?

1 was reading the other day the
Kural written by the great Tiruval-
luvar, one of the gemg of creation,
something which was written for the
whole of India, for the whole of
mankind. 1 read the translation by
Dr. Pope, and in the introduction, Dr.
Pope had said that Tiruvalluyar must
have been subjected to some Christian
influence or perhaps he would not
have made this universal appeal. I
do not know about that, but the
Kural is a gem. Here was something
which come from the south, but it is
permecated through and through with
what can be called the Indian spirit.
There is pno getting away from it

I read also jn the Parliament Library
the other day Shri Rajagopalachari's
translation into English of the Kamban
Ramawyana. 1 have so many differences
with Rajaji and on some occasions, I
try to have a dig at my hon. friend
Professor Ranga who is not here, be-
cause of his leader Rajaji. 1 hope
Rajaji devotes his attention more to
that kind of cultural work that he
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has done so wonderfully. But, in any
case, | read the Kamban Ramayana,
rather portions of it, and I could find
how the gouthern sirit finds effulgent
expression through that kind of thing.

Then, of course, as Indians, surely
our philosophy of which we are so
proud, has been so laregly contributed
to by the great southern acharyas.
Then, again, in regard to our arts gnd
architecture, if we go to Tanjore and
Ganga.kenda cholauram, or Kanchi
or Chidambaram or Madurai or
Tiruchirapalli, what do we feel? We
feel proud of our Indianness, an
Indianness which 1ranscends mere
Indianness and encompasses the world.

That is why I have a feeling that if
only the southern people would be
content with the idea that in the
north there is not a sort of superi-
ority complex about them, if only
the southern people  knew that
the earier neglect of the south
regiong by the British imperialist
Government , in this country is
going to be rectified and proper
amends made by the free Govern-
ment of new India, if only the south-
ern people realisedq that in the new
India, the Tamile as well as the Pun-
jabis would have the same kind of
rights in order to go forward, if only
today in the south and the north and
the east and the west, there is a feel-
ing that we are joined in a common
endeavour to build a new India of our
dreams, then all this talk of secession
and that sort of thing would melt into
nothingness. When the sun rises, all
the mist vanishes, and when the sun
of real patriotism rise in our country,
all this mist and miasma would be
completely a thing of the past.

But, how are we going to fight it?
Are we going to fight it by legislation?
Are we going to fight it by showing
the bludgeon? Are we going to tell
our people that they have to do cer-
tain things, take certain oaths or make
some affirmations, or be punished?
Are we going to kill people? T we
have to live together, we are mem-
bers of one another; we hang toge-

£33 (ai) LSD—4. |
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ther; if we do not live and fight and
work together, we shall have to die
tog . iher.
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This country is ours, this country
which stretches from the Himalayas
to the sca is a country to which we
have promiscd all our devotion, That
prom'se cannot be made stronger by
a few more oaths and affirmations
made obligatory by the Constitution
That promise is something which
emanates from the heart. That is why
I tell the Government of the day,—
and also appeal to the people of the
south—to touch their hearts and move
them in such a way that the south
will drop the idea of secession altoge-
ther, and 1 am sure they would do it,
if approached properly. There is no
reason on earth, no reason which can
possibly appcal to the human mind
which can justify the idea of the se-
cession of any part of our country.
All this talk about the possibllity of
southern secession scems to me like
so much moonshine and nonsense, but
s0 much is made of it because of the
political ineptitude of Government,
because of the ‘failure of economie
planning to do away with regional
disparities altogether. That is why
Government has to address itself to
these tasks.

Perhaps, I may have digressed a
great deal, but I do wish to make an
appeal to Government. Even though
the Law Minister may not be interest-
ed in these aspects of the administra-
tion, yet, I do want to make a very
serious appeal to Government that it
is necessary to have first things first,
to do first things first, and not to have
legislation in this manner, legislation
which might only accentuate a pro-
blem which can be solved only with
the touch of human sympathy. That
touch of human sympathy alone can
give the right to statemanship, and I
do hope the Government of the day
justifies itsclf in that matter.

Mr. Speaker: Though he has not
digressed, he has transgressed the
time-limit at least.
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Shri Khadilkar (Khed): I must
confess that I partially agree with the
approach taken towards integration
by the Marxist mystic Shri H N.
Mukerjee.

When the National Integration Con-
ference was called, after certain
events in this country had taken place,
this problem was looked at from a
sort of panicky or alarmist angle.
There were some language riots in
Assam. There were communal riots
at Bhopal and Jabalpur. There was
agitation for a separate suba of Pun-
jab, And because of a lunatic fringe,
of Tamil people if I may wuse that
expression without any discrespect,
my friends from Tamilnad raised the
voice of secession. The Hill Tribes
also thought that scme type of auto-
nomy should be granted to the govern-
ment of those hill areas. In the
face of all these things that had hap-
pened, perhaps, Government thought
that the time had come when the
forces of disrutpion were at work, gnd
if we wanted to check those fissipar-
ous tendercies, the short-cut was some
sort of legislation to amend the Con-
stitution. =

I am afraid this is not the way to
look at Indian unity, a unity, in, as I
said on another occasion in a compo-
gite secular State of ours, which is a
federation no doubt on the political
place, but on the plane of language,
culture, historical background ete. if
we look at it, it is a sort of plural
society. The founders or the framers
of our Constitution when they laid
down the present law by which we
are governed, gave some thought to
it, and thought it wise that if we esta-
blished a federal structure or gave a
federal structure to our Constitution,
or envolved a composite secular struc-
true, perhaps we would march ahead.

Now, let me ask some questions. Is
this a peculiar problem of India? The
problem of linguism the problem of
regionalism, and the problem of com-
munal tension are common to all de-

MAY 2, 1963 (Sixteenth Amendment) 13424

Bili

mocracies all over the world. To some
extent, it is present in the United
States and also the Soviet Union, if I
were to mention only two examples.
Why is that so? Formerly, when
monarchy prevailed or a single auto-
cratic rule prevailed, the forces of
cochesion were in the ruling party or
the ruling class. But once we have
introduced the principle of demo-
cracy, naturally, we shall have to evo-
lve a new approach to the problem
and take into consideration the various
aspects of the nation, and particularly
a sort of multi-cthnical nation such as
ours. Unless we make that approach
to the problem, I am afra’d these
short-cuts of amending the Constitu-
tion on any pretext or on any excuse
is not going to lead us much farther.

13 hrs.

On this occasion, I would like to
make a suggestion to Government.
Some of my hon. friends here in this
House and in the Rajya Sabha while
talking to each other the other day,
were saying that the time had come
perhapg after fifteen years of experi-
ence when instead of making piece-
meal amendmenis to the Constitu-
tion, a committee should be constitut-
ed to see from our own experience
what other amendments are called for,
and a comprchensive Bill should be
brought forward instead of making
amendments of this nature off and on.
Looking to the experience of the
world, when we are trying to streng-
then our democracy and move faster,
what are the factors really endanger-
ing our national unity or integraton?
These must be analysed. For instance,
there is regionalism. In the process of
development, if some regions, lke
Assam, felt that they are neglected—
regions where the total per capita
investment in this period is very low—
or some regions in the South, for ins-
tance, Kerala, whers there is a popu-
lation problem, demand certain pro-
jects and that demand assumes the
characler of a movement or agitation,
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are these flssiparous tendencies? Are
they challenges to our national unity?
I ask these questions because when
the question of linguistic reorganisa-
tion of States was before the country
and we in Maharashtra siood for a
State of our own and against the pro-
posed bilingual State, there were
many people charging us with fissipa-
rous tendencics endangering national
unity. But has it proved a danger to
national unity? Has the constitution
of Maharashtra on a language Dbasis
proved a danger to national unity?
Take the apitation for 5 Punjabi Suba.
I do not want to go into the quest'on
of whether the agitation was proper
or correct. I only want to emphasise
one aspect. If there is a lecgitimate
desire on the part of a region to have
its language well established in that
region, within the framework of our
federal Constitution, is it a danger to
our national intcgration?

Shri N. Sreekantan Nair (Quilun):
Is it federal or unitary?

Shri Khadilkar: It is federal-cum-
unitary., It is not completely federal.
As I said, I do not want to go into that
question now.

I would like to ask this question.
This was the danger that was seen in
that particular period when there
were communal riots, when there
were language riots, when there <sere
agitations for different purposes. Sud-
dently we awaken and summon a big
conference and take decisions, It was
all right so far as decisions were con-
cerned. But what is the method, what
must be the approach which will be
more effective? 1 sometimes feel that
after freedom there ought to have
been some intellectual ferment in this
country, a ferment of thought. Unfor-
tunately, I feel disapointed that that
is lacking all round; instead there is
a certain deadening weight of obses-
sion of power all round. This is not
a healthy state of affairs.

Thercfore, if we wat to tackle these
problems, I would humbly make a
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submission. It is all right to legislate,
ameng the Constitution, prescribe
some oath or affirmation for every
representative. But a representative
government presupposes a certain
representative character. If I am rep-
resenting a certain region, I am sup-
posed to represent that interest and
agitate for it. Representative govern-
ment always presupposes that. So |
am afraid this method or this a. -
proach, of amending the Constitut:c:.
to ensure integration, will not bt
really fruitful.

There ig another aspect. We are a
‘casle’ society. After the inaugura-
tion of our democracy, certain d'sabi-
lities have been removed from the
‘untouchables’ and they are coming
up. I know that in one State nearly
40 per cent are Scheduled caste or
Scheduled tribe people. They find
that they have practically no share in
the power. Someone gupposed to re-
present them has been taken, but
when I approach them, they feel that
they have been isolated. If they agi-
tate for equitable distribution of
power caste-wise, community-wise,
region-wise, would it be an offence,
would it be a threat to national
integration?

We are trying to develop our society.
In the very nature of things, develop-
ment means a certain process of dis-
integration and integration at a higher
level. This presupposes development.
When you try to develop and intro-
duce new techniques, certain aspira-
tions are roused. Naturally people
feel that they must have this industry
or that project in their area and that
their employment potential must go
up. When people become articulate
and demand these things, would you
call them unpatriotic or insufficiently
patriotic? I do not think that would
be a proper assessment of the situa-
tion. Therefore, my submission is
that you will have to take objective
realities into account before applying
the remedy.
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The major problem in our country
is not how to counteract the forces of
disintegration or fissiparous tendencies,
For instance, there are the DMK
friends. I discussed these matters
with some of them only the other day.
Do they really mean secession? [
asked: ‘Do you mean secession or the
right of secession in the Constitution?'
They are not clear in their mind. That
is another approach to the problem.
On a former occasion, I mentioned it.
Because of poverty, many of these
n2ople had migrated to Malaya and
Ceylon, Their economy was to some
-xtent sustained by receipt of money
‘rom outside. Naturally, if instead
of locking to the north, they
gaze at Malaya or Ceylon and think
in some different way, will you say
that they are unpatriotic and are ch-l-
lenging the unity of this country? If
you do, I am afraid that it would not
be a proper diagnosis of the situation.

Therefore, though I suport the mea-
sure as it has come forward, in my
oinion, there is no short cut for all
thesg things,

Shri Manoharan (Madras South):
Why should you suport it?

Shri Nath Pal
discipline.

(Rajapur): Party

Shri Khadilkar: I am supporting
it because some instrument is neces-
sary to check these tendencies; at the
same time, I am pleading that this is
not the way to approach the problem.
You will have to make 3 supreme
cffort at a different level. Let us take
the communal problem.

Dr. M, S. Aney (Nagpur): That
would be in addition to this measure

Shrl Khadilkar: I am coming tc
that. When I referred to our compo-
site, secular State, it is a big ideal.
But so far as loyalty to secularism is
concerned, it has to be complete. In
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this country, Muslims and Hindus live
together and have influenced each
other; at the same time that vert.cal
division remains; cu'turally and reli-
giously, their background remains se-
parate. Then there was an agitation
for partition. Though we are co-
existing peacefully within the Indan
Union—Muslims, Hindus, Christians
and all other communitits—a certain
section of the Muslim community be=-
cause of the past ag.tation, is bound
to be suspect, having a little sense of
divided loyalty, But on that score,
can we question their loyalty to the
nation as a whole, to our Stite” When
an overriding consideration superven-
ed, when the emergency came, all
of them, whatever their differences,
declared unitedly that we all stand
for national unity, territorial inte-
grity and the sovereignty of this coun-
try, and we will fight with all our
might united. Does it not show up
the basic unity of this country?

Therefore, I sometimes feel puzzled
when the slogan of emotional integra=
tion is raised. It is a mere slogan. We
feel that we can feed thig nation with
slogans instead of giving them some
food for thought and awaken them to
the new realilies, help them try to
understand the new problems and to
solve them. o

Therefore, I would plead that
though this legislation has been put
forward, it is a sort of a shortcut mea-
sure taken on an alarmist view of the
situation, without understanding the
nature of the problem. It will not go
far enough. Some other machinery
must be developed to approach the
people. In a develoing economy, it
there is an element of regionalism or
there are communal problems and
other things, at that level, to my mind,
there is no real danger of disintegra=
tion or fissiparous tendencies,

Shri Sezhlyan: In considering thls
Bill, T would like to analvse two as-
pects of it. First, the Bill seeks to
amend the Constitution and curtafl
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the fundamental rights now enshrin-
ed therein. Secondly, it gives an enabl.
ing constitutional provision to deal
in a legal way with any talk of what
they call separation or secession,

12.10 hrs,

.

[Mr. DEPUTY-SPEAKER in the Chair]

Before coming to that, I would like
to analyse the position of fundamenta]
rights in our Constitution itself. In a
democrat ¢ set up, the most important
factor is the provision of fundamental
rights in the Constituiton, and the
manner in which these fundamen:al
rights are protected and implemented
in practice. In g democracy, the
sovereignty rests with the people and
The people have delegated only certain
rights to the Government which they
have created, rctaining the other
r ghts, which may be called funda-
m 'ntal rights and which are inaliena-
ble rights and should never be an=
croached upon by the Government.

1 concede that there can be no such
thing as absolute freedom. Under the
guise of freedom of speech, nobody
has got a right to abuse, to slander,
or to speak in an obscene language or
to create panic in a wanton way. I
concede all that. I also concede that
there should be some reconciliation
between the individual rights ana the
collective intercsts of soc’ety. But
there should be some demacration on
Government’'s own limitations to en-
croach upon fundamental rights. We
should be able to say “thus far and no
tarther” can Government enter into
the ambit of the fundamental rights
of the individual.

In the Indian Constitution a pro-
minent place has been given to fun-
dametal rights, but there is article
368 with which & ruling party with
sufficient majority may abridge and
bring amendments to the fundamental
rights just by jeopardising the wvery
nature of the article there. If they
want, they can make a wholesale as-
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sault, they can obliterate out of exis-
tence the very chapter and put into
inaction the exercise of these rights.

It will be pertinent to quote here
what the hon, Justice K. Suba Rao
said when he delivered the convoca-
tion address of the Madras University
last year. He gaid:

“What is more, the seeds of
destruction of the Constitution are
inherent in the Constitution itself.
....There is, therefore, every dan-
ger, if we arc not wvigilant, that
one day—I hope it will never hap-
pen—a powerful personality may
into power through democratic
process and control Parliament and
throw the country back into a
state of servility from which,
after a long and sustained strug-
gle, it has emerged.”

‘What Justice Suba Rao said about
a powerful personality equally applies
to a powerful party.

At an earlier stage of the same ad-
dress, he said:

*In this context, it does not
make much of a difference whe-
ther the rulers who deprive us of
our liberties are foreigners or our
own countrymen: servility is ser-
vility, whether it is imposed by
the former or by the latter.”

Therefore, unless we are vigilant,
unless the fundamental rights are
never allowed to be jeopardised at the
passing whims and fancies of the rul-
ing party, we will never be safe, De-
mocracy will always be in danger in
those circumstances. For the sal
and fearless funclioning of demo-
cracy, these fundamental rights shou?!

have been placed beyond the contr:

beyond the temptation, of the rulit: -
party which, with a brute majority.
may now and then pass an amend-
ment curtailing the fundamental
rights.

That is why, under the American
Constitution, they made a provision,
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a specific provision that Congress ghall
make no law abridging the freedom
of speech, but in India what we see is
that at every turn, whenever they
want to solve a problem, whenever
they come across any obstacle, the
first thing they do is to amend the
Constitution and curtail] whatever li-
berties have been given in the Consti-
tution. It looks as if the Government
is not under the Constitution, but that
the Constitution is always under the
Government and the ruling party.

Many of the hon. friends say to us
that they have given freedom of
speech to us, that we are at liberty to
speak  excepting  separation  be-
cause they say: this is a vital subject,
do not talk on this. In all other res-
peets they give us the Juxury of free-
dom of speech. In answer to that ar-
gument that freedom of speech cannot
be allowed in a matter of vital impor-
tance. I can give the memorable words
of Justice Jackson of the Supreme
Court of the United States when he
said in p case:

“Freedom to differ is not limit-
ed to things that do not malter
much. That would be a more
shadow o!f freedom. The test of its
substance is the right to differ as
to things that touch the heart of
the existing order.”

Therefore, whenever you say there
is freedom, you shou'd allow us the
freedom to express ourselves even on
vital matters which you think affect
the whole country.

The case in which Justice Jackson
gave that memorable ru'ing, West Vir-
ginia Board of Directors vs, Barnette,
arose out of an order issued by the
West Virginia Board requiring every
student of the State to take a pledge
before the American flag, stating

“T pledge allegiance to the flag
of the United States of America

MAY 2, 1963

(Sixteenth Amendment) 13432
Bill

and to the Republic for which it
stands, one Nation, indivisible
with liberty and justice for all.”

This kind of pledge looks harmless
and also patriotic. This order was
given in jhe Forties when war clouda
were hovering over America and the
whole world, when democracy itself
was at stake. The Supreme Court
was seized of this problem in 1943 in
the thick of the war. Still, the Sup-
reme Court decided that they would
not allow any compulsion in the tak-
ing of the pledge. They said in the
judgment:

“If there is any fixed star In our
constitutional constellation, it is
that no official, high or petty, can
prescribe what shall be orthodox
in politics, nationalism, religion or
other matters of opinion or force
citizeng to confess by word or act
their faith therein.”

Therefore, 1 would appeal to the
friends on the other side, the Cong-
ress friends, to come forward and con-
vince the people if they are errone-
ous. Do not compel them to believe
what you want them to believe. Pro-
bably we may be in the wrong, or
you may be in the wrong. When we
go through world history, we find that
so many fighting faiths have been dis-
proved at a later age, what has been
considered to be absolute truth has
been proved to be otherwise in a suec-
ceeding generation, what has been
accepted in one age may become a
mere mirage in the next. Therefore,
I would appeal to them to argue with
the people with whom we are asso-
ciated, to convince them, to convince
us, to convert us, or be converted in
the process. Therefore, 1 would say
you should put forward an argument
to counteract another argument, but
not legal repression to supress the
argument.
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Here, it is pertinent to quote what

Justice Holmes said in a memorable

dissenting opinion. He gaid:

“When men have realised that
time has wupset many fighting
faiths, they may come to belive
even more than they believe that
the ultimate good desired is better
reached by the free trade in ideas,
that the best test of truth is the
power of the thought to get itself
accepted in the competition of the
market.”

Therefore, why do you not allow your
own ideas to be accepted by the peo-
ple in the competition of the free
market? Why do you ¢ome with a
long legal arm and try to force some-
thing which iz not accepted by the
people at this stage?

Why not have courage, faith in
democracy and in your own selves,
faith in the people as Thomas Jefler-
son, had when, inaugurating the first
Congress of the United States, he
said: = !

“If there be any among us who
wish to dissolve this union or to
change ils republican form, let
them stand undisturbed as monu-
ments of the safety with which
error of opinion may be tolerated,
where reason is left free to com-
bat it.”

Why not allow the people to diflerent-
iate between what js wrong and whatis
right? Why should the ruling party
become the harbourers of the faith of
the pcople? Why should they not al-
low the people to distinguish between
what is good and what is bad?

Therefore, I would say you should
argue the case, you should convince
ug, ou should convince the people and
convert them. We may not matter
much in the political set up of the
country.

In the larger interests, the people
are concerned. Therefore, we should
be able to go to the people and con-
vince them instead of bringing such
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an Act. I have quoted so many deci-
sions of the constitutional implications
from the United States because it had
the long tradition of a wrtten eonsti-
tution.

Coming nearer home, I may say that
I have been impressed with the speech
made in 1922 by a foremost freedom
fighter of the country:

“A man has right to say what
he pleases, to induce, to exhort, to
command provided he does mnot
slander or deceive or commit any
other of the wrongs known to the
law of which speech may be medi-
um. Unless he is thug ghown to
have abused his right, why is he
to be called upon to excuse or
justify himself because his words
may interfere with some one else
in his calling. The right of free
speech we ghall cling to whatever
the cost.”

The “above forms part of a memo-
able statement made by Pandit
Jawaharlal Nehru before the District
Magistrate’s court at Allahabad on
17-5-1922. Later on in the year 1928,
when he submitted a report on the
future Constitution of the country, he
says:

“Our first care should be to have
our fundamental rights guaranteed
in a manner which will not permit
their withdrawal under any cir-
cumstances.”

Some may argue that he said those
things because he did not visualise at
that time that at a future date some
party will come and preach separation,
Now, in the year 1945 speaking a¢
Kapurthala Gardens, Srinagar, on 17th
July 1945, he says:

“We do not want freedom for
keeping one part of India under
the sword of the other, but we
want economic development of
India. If some part of India in-
sistg on separation, the Congress
would try to persuade it not to do
so, but if it wants to go out of
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Hindusthan, the Congress will al-
low it to do so.”

These are the words of Pandit
Jawaharlal Nehru in the year 1945,
‘What has happened to these? As a
freedom fighter in 1922, he says that
“wre shall cling to the freedom of
speech whatever be the cost”. As a
fervent democrat of 1928, he says that
the fundamental rights will not be
permitted “to be withdrawn under any
circumstances whatsoever”., As a de
mocratic leader in 1945, when he was
about to take over the reigns of ad-
ministration, he says that if some
part of India insists on separation the
Congress will try to persuade it but
when it is no; possible, it will allow
it to do s0”. But as Prime Minister
In 1963, we see these things: funda-
mental rights are to be curtailed; free-
dom of expression is to be put down
All that I can say is: “what a fall is
there, my countrymen!”

I now come to the question of Beru-
bari; it has been referred to by a pre-
vious speaker also. Actual cession of
territory was made by the Indiap
Union. The Supreme Court gave its
opinion on a reference by the Presi-
dent and I shall quote one sentence
from its opinion:

“I4 is universally recognised
that one of the attributes of sove-
reignty is the power to cede parts
of national territory if necessary.”

The Supreme Court also found that
sovereignty implies inherently power
to acquire and power to cede.
I would like the hon. Minister of Law
who is not here or his Deputy to con-
sider this point when he is inserting
the words ‘sovereignty and integrity’.
Sovereignty implies power to acquire
and power to cede; so you are talking
of acquisition and cession. You should
take the whole of it and not leave a
part of it. If you think you can in-
gert the words ‘integrity and sovereig-
nity’, there is the implied power of
cesslon also.
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I now come to the business of in-
tegration, When they talk of integra-
tion they forget one fundamental
thing. India is a vast sub-contlnent
with different cultures, histories, races,
languages and nationalities, Unless
you accept this reality no headway
may be made in any direction. You
cannot undo what history has done
or brush out of existence the reality
thay is there with a stroke of pen.
Here it is pertinent to quote Sardar
K. M. Panikkar from his convocation
address to the XKarnatak University
last year:

“The essential point which I
would emphasise is that in a plu-
ral dociety what ig required is
understanding, appreciation and
tolerance and not integration..To
talk of integration in a plural
society is absurd and meaningless.

“As for regionalism, I need not
say anything beyond that the sys.
tem of federation itself is based
on the validity of regional per-
sonality. No one in his senses
would deny that in a territory as
large as India with its regions
larger than many great States,
with its local histories buried deep
in tradition, national unity can
only be based on the recognition
of regiona] interests, Regional=
ism, to my mind, is an essential
and necessary feature of democra-
tic States.”

Therefore, talking about national in-
tegration without consideration to
these things is meaningless. The Bill
is called the 16th amendment of the
Constitution. Newspapers name it as
the anti.secession Bill while in the
south, in Madras it is said that it is
Anti-DMK Bill. Somehow or the
other, people associate it with the
DMK and they say that this Bill is
brought forward to put down the
DMK; that idea is gaining currency.
What impression the Bill would
create in the mind of an unbiassed
individual is best put forward by the
“Commerce” in its issue date the
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Sth January 1963. Analysing this
Bill which was in the offing “Com-
merce” commented:

“From more than one quarter
the suspicion has been voiced that
the Congress Party is using the
present emergency to strengthen
its own political position against
opposition groups, since it appa-
rently fears that the latter have
gained in prestige in recent
weeks.”....If there is real states-
manship at the Centre, this would
be seen as an occasion to capitalise
on the friendly gestures offered
by the DMK. The Congress
Party, however, is thinking of
mending the Constitution (for
which it has a brute majority) as
a substitute for mending its own
ways and policies, thus alienating
not only those who directlv misuse
liberties but even the law abiding
public which would certainly like
more homage being paid to funda-
mental principles.”

Shri C, K. Bhattacharyya (Rai-
ganj): What is exactly the meaning
of the expression brute majority?..
+...(Interruptions.) Are there brute
minorities also.

Shri N. Sreekantan Nair: That is
well-known in parliamentary parlance,

Shri Hari Vishnu Kamath: Not
literally brute.

Shri Sezhiyan: The ruling party has
commitied so many acts of commis-
sion and omission which merits its
dethroning at the hands of a vigilant
public. The writing on the wall is
clear. Let not the ruling party think
that its power is unassailable. The
political hegemony cannot be saved
and perpetrated by subduing serious
competitions in the Opposition. No-
thing will save it. Nothing will save
the ruling party if it goes in this way
for amending the Constitution and
other short cuts. Nothing will save
the Congress not all the funds and
fortunes of Serajuddins, Birlag and
big business can save it.
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The ugly legal repression is not
going to subdue us. So too they can-
not banish, drive out or destroy a
political expression however unpalat-
able it may appear to the party in
power. For men and women imbued
with' a sense of righteousness will
continue to fight for such principles
unmindful of the consequences. Tens
of thousands of spirited young men
will come forward to vindicate the
freedom of speech, freedom of expres-
sion, and to vindicate the stand taken
by us.

13438

I will say one more thing. In the
name of national unity, the laws are
being brought in, and legal ways are
being found out, but I will say that
the futility of this piece of legislation
—Iet alone the DMK. take it out of the
picture for the moment—lies in this.
In this connection, I might point out
to a judgment given in the United
States of America, in the case of West
Virginia Board of Education versus
Barnattee Justice Jackson and others
said:

“Nationalism iz g relatively re-
cent phenomenon, but at other
times and places the ends have
been racial or territorial security
support of a dynasty or regime
and particular plang for saving
souls. As first and moderate
methods to attain unity have fail.
ed, those bent on its accomplish-
ment must resort to an ever in-
creasing severity. As govern-
mental pressure towards unity
becomes greater. so strife becomes
more bitter as to those whose
unity it shall be....ultimate futi-
lity of such attempts to compel co-
herence is the lesson of every
such efforts from the Roman drive
to stamp out Christianity as a
disturber of Pagan unity, the In-
quisition as a meang to religious
and dynastic unity, the Siberian
exiles as a means to Russian unity,
down to the fast failing efforts of
our present totalitarian enemies.
Those who begin coercive elimina-
tion of dissent soon find them-
selves exterminating dissenters.”
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First you begin the extermination of

the dissent. Then it goes on:

“Compulsory  unification of
opinion achieves only the unani-
mity of the graveyard.”

Historically, Delhi is known to be the
graveyard of so many empires. Let
not, therefore, one more graveyard be
dug here by this measure (Interrup-
tion).

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Sezhiyan: I will make one
more reference, because Shri H. N.
Mukerjee made a point against the
idea and preaching of separation.

Shri C. K. Bhattacharyya: Many
empires in the south have also gone
to the grave.

Shri Sezhiyan: That is what 1 say.
Any empire is bound to go that way.
I would refer again to a decision of
the Supreme Court of United States,
freedom to preach separation has been
allowed there. There is one particular
case, and that is Anglo Herndon ver-
sus J. 1. Loury, in the USA. Anglo
Herndon was a communist Negro who
had gone as a paid organiser to
Atlanta Georgia. He had for distri-
bution some printed books, and one
-of them wag entitled “The Communist
Position on the Negro Question”. On
its cover was a map of the U.S. with
a dark belt across several southern
‘States and the phrase “self-determi-
nation for the Black Belt” had been
written, It urged that the Black Belt
should be made one Governmental
unit, ruled by the Negro majority.
This domain was to be freed from the
American imperialism to the point of
deciding its foreign re'ations with
other countries and with the Govern-
‘ment of the US.A. It also advocated
strikes, boycotts and a revolutionary
gtruggle for power against the white
bonrgeoise, even if the situation does
noy yet warrant the raising of the
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question of uprising. He preached up-
rising revolution and open violence
for formation of g separate Southern
Belt. He was convicted by the lower
courts and sent to prison for 18 to 20
years. When the question went to
the Supreme Court of the TUnited
States, they said that such a convie-
tion went against the tenets and spirit
of the fundamental rights in the Cons-
titution. The Supreme Court gaid:

“So vague and indeterminate
are the boundaries these set to
the freedom of speech and assem-
bly that the law necessarily vio-
lates the guarantees of liberty
embodied in the Constitution.”

Therefore, whatever may be the opin-
ion of others, at least accept the
sincerity of our faith as you have
sincerity in your own faith. If you
have got sincerity in your faith, please
accept the sincerity of others also
who held the contrary view. As far
ag’ this question is concerned, please
allow us to say this: please argue with
us, contend with us, convince wus. If
you find we are incorrigible, leave us
alone, and go to the people, convince
them. If you do that, that is real
democracy. If you do other things,
the name is not democracy, but it is
something else. Thank you.

Shri H. N, Mukerjee: My hon
friend Shri C. R. Pattabhi Raman, the
Deputy Minister in the Ministry of
Labour and Employment and for Plan-
ning is a very steave and capable law.
yer but then the Law Minister is not
here. We have also a Deputy Minister
in the Ministry of Law. The Home
Ministry has a three-pronged represen-
tation. But nobody is here now when
the Constitution (Amendment) Bill is
under discussion. (Interruption).

An Hon. Member: That is the res-
pect they show to the Constitution.

Shri Nath Pai: Mr. Deputy-Speaker,
this pertinent point raised by Shri
H. N. Mukerjee deserves a little more
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serious consideration, and we seek
your help in this matter. I have the
highest regard for my hon. friend the
Deputy Minister, Shri C. R. Pattabhi
Raman, but the cavalier manner in
which the Constitution is sought to be
amended, with nobody from the Cabi-
net being present here, is perhaps a
reflection on the House. 1 would like
you to convey the feelings of the
House to the Ministers concerned.

Shri Hari Vishnu Kamath (Hoshan-
gabad): 1 request the Minister of
Parliamentary Affairs to see that at
least one Cabinet Minister is present
when we discuss the Constitution
(Amendment) Bill.

Mr, Deprty-Speaker: He wil] come.
Shri D C. Sharma,

Shri H P, Chatterjee (Nabadwip):
It is a contempt of Parliament.

Shri Hari Vishnu Kamath: It must
be held over till he comes,

Shri D, C. Bharma (Gurdaspur):
Mr. Deputy-Spcaker, Sir, the hon.
Member who spoke just now spoke
most eloquently in praise of the sou-
thern spirit, and I can understand
Wwhy he was so full of glowing genti-
ments about the southern spirit. I am
'myself a great believer in and a grea-
ter admirer of the southern spirit. But
I do submit very respectfully that
the great men to whom he tefarred
never talked in terms of southern
epirit or the northern spirit. They
always talked in terms of an Indian
spirit. They believed in the spiritual
unity of the whole of this country,
and they believed that there was one
ethos which was pervading the whole
of this sub-continent, from Cape
Comorin to Kashmir. I do not think
they will feel very happy if they were
to listen to this eloguert but fatuous
elaboration of the southern spirit. I
make a confession here tody, that in
my adventures, if I may wuse that
word, or in my quest—that will be a
much better word—for peace, for the
mental and spiritual =quilibrium dur-
ing the evening of my life, I have
come myself to believe in the great
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philesophy of Maharshi Ramana.
When I read the books of Maharshi
Ramana and when I read the talks of
Maharshi Ramana, whenever I try to
understand the spirit that underlies in
them, I come to the conclusion that
Maharshi Ramana did not talk about
the southern or the mnorthern spirit
He talked of the spirit of India and
that appealed to the whole world
Therefore, the utmost harm that can
be done by any Member of this House
is to talk in terms of southern and
northern gpirit. There is only one spirit
which we are adhering to and that
is the Indian spirit gnd we stand com-
mitted to that spirit.

An Hon. Member: The Indian spirit
is the Hindi spirit.

Shri D. C. Sharma: Another Mem-
ber who vreceded me was quoting
from the statements of some of the
great judges of the Supreme Court of
the United States of America: we
should have freedom of speech: we
should have freedomn of expression;
all these are guaranteed in the Cons-
titution. But he forgets one great les-
son of the United States history. The
most honoured name today—I use this
word deliberately—in the United
States history is the name of Abraham
Lincoln. What did Abraham Lincoln
do? He was as much a votary of the
fundamental rights of human beings
as anybndy else could be. And yet,
he fought a war between the north
and the south when the south wanted
to secede from the north. He wanted
that the whole of America—the
United States of America—should be
kept as one, and undivided and in-
violable entity. Shall I take the ex-
perience of the great President of
America whose nime ig honoured all
over the world, or shall T take the
obiter dicta of these Judges for whom
I have great respect? The fact emer-
ges that we are discussing this after-
noon one question, which is an abso-
lute question. It is one of the abso-
lutes of our political and national life.
That is the question of the integrity
and sovereignty of India. I do not
think there can be two opinionsg about
it, , i



13443 Constitution

[Shri D. C. Sharma)

The gentleman says that we are
trying to have a short-cut through
thig legislation in order to preserve
that. I think nothing can be farther
from fhe truth. Do you mean to say
that all legislation is a short-cut? If
legislation is like that, I do not know
why we are here, having all this para-
pharnalia of democracy all over India.
Legislation is not a short-cut. It is a
milestone; it is a beacon of light, a
pointer, something which shows us the
way by which we have to travel
I Dbelieve this Bill shows us
the way by which all the citizens of
India should travel. I don't want to
sy anything about my DMK friends.

Dr. M. S. Aney: Say; don't be
afraid.

8Bhri D. C. Sharma: When my DMK
friends ask me to go and convince the
people, persuade the people, I think
they are saying all that with their
tongue in their cheek. They do not
mean what they say.

Shri S, Kandappan (Tiruchengode):
We mean what we say.

Shri D. C. Sharma: I am very glad
you mean what you say. But I will
tell you that what you mean and what
you say is utterly wrong. This is not
a short-cut. This is a fundamental
question of the integrity and sovere-
ignty of India. If India is not sove-
reign and united, if India displays
fissiparous tendencies, where will my
DMK friends stand? Where will my
friends stand who want this subha
or that subha or who want Hill areas
to be sutonomous? If India goes, DMK
goes. This subha or that subha goes.
I think our Government has done the
right thing by bringing this Bil] at
this time, because we are threatened
not only externally, bui internally.
Can I forget that there are some per-
sons in this country of mine who talk
the language of pro-Chinese? Can I
forget that there are some persons in
this country who preach openly that
the Chinese army is going to be the
army of liberation? Can I forget that
there are some persong who give re-

eelpts for the donations that they have
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taken, so that these may be shown
when the Chinese army came?

Mr. Deputy-Speaker, drastic situa-
tiong require drastic remedies. India
at this time is facing a very very diffi-
cult situation. Its integrity and sove-
reignty are being challenegd by our
neighbours across our border. Nobody
can deny the fact thag there are cer-
tain elements in my country who are
in favour of those who preach that
kind of thing. Therefore, I believe
that the integrity of my country should
be made not a relative good or condi-
tional good, but an absolute good, to
which we have to adhere all the time.

I think this Bill has come at the
right time now. I know my DMK
friends have contributed their mite,
their share, to the defence of the
country. Some of them have come
forward with their contributions. They
say that they should be persuaded. I
persuade them today that they should
give up the talk about secession of
Tamilnad from India. I think that
will be only in line with what they
have been doing during the days of
the emergency.

Shri S. Kandappan: For that, we are
rewarded with this Bill

Shri D, C. Sharma: I would submit
very respectfully, why should they
think that this cap fits them only?
Certainly not. This cap can fit many
other heads also. I do not want to
enumerate them, because it will
give them unnecessary publicity and
unnecessary importance. I think in
this present emergency, in this trial
of our country, I think the best that
Government could have done was to
bring forward this Bill.

The hon. Member was now talking
about the southern philosophy, about
the great Acharyas, etc, and yet, he
was trying to go against the spirit of
that philosophy. If I have understood
the Indian philosophy and the sacred
works of Ramana, Maharshi with
whom I can claim a little acquaint-
ance, I think they have all said ones
thing that life is a series of affirma-
tions, oaths and vows, whether the
oaths are taken in the religious fleld,
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political field or any other fleld,
Mahniina Gandhi's life was g life of
oaths and vows. When wc went to
his *Ashram, we had o take some
oaths, Thercfore, oaths are a perma-
nent and inevitable part of our Indian
philosophy, Indian culture and Indian
way of thinking.

I think if this Bill says that we must
take this oath or affirmation, it is
something in line with our Indian cul-
ture and Indian way of thinking." As
I said, if India goes, all of us go, whe-
ther we belong to this subha or that
subha this 2rea or that area. The in-
tegrity ang sovereignty of India is
something which is not to be tamper-
ed with; it is not something to be
bartered away or tinkered with or o
be given away for any cause. If we
take thiz oath, there is no harm. Only
good will come out of it.

My friend was talking about divi-
sion of power between caste and caste,
between religions and between com-
munities. We have been saying here
all the time that we should not in-
dulge in this sort of thing; we should
noy develop communal or regional
consciousness. We have been saying
all that, but the gentleman comes for-
ward and says that this power should
be divided like this. T think it will be
8 very sad day in the history of our
vountry if that is done. I do want that
the north and the south should be
equally prosperous. I do want that
every citizen of India should have a
good standard of living., But I do not
want that India should become a para-
dise of self-destroying communities
and of mutually warring religions and
castes. We want all the citizens of
Indla to prosper.

With these words, I whole-hearted-
ly support this Bill. 1 believe that
this is the right thing that hag been
done and I hope this Bill will receive
the unanimous vote of this House.

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri S. C.
Balakrishnan.

An Hop, Member: Hé is not here.
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Mr. Deputy-Speaker: Shri Subba-
raman.

Shri Hari Vishnn Kamath: it sccms
you are going by the list before yow
It will not be in keeping with the
dignity of the House, Sir, you go on
calling names of Members and they
are abhseni. I think this practice
should be abandoned. Unless a Mem-
ber stands up at least once he should
not be called. How ean you go on
calling out names as if it is a class
room

Mr, Deputy-Speaker: Yes; Shri
Subbaraman.

Shri SBobbaraman (Madurai): Mr.
Deputy-Speaker, Sir, I thank you very
much for the opportunity you have
given me to speak on this Bill. The
necessity of this Constitution (Six-
teenth Amendment Bill) will be ap-
preciated if we keep before our minds
the sfuation that was prevailing in
the country before the Chinese
aggressed a portion of the country.
This amending Bill has been brought
to meet tendencies of disintegration.
We are all sorry and we should ad-
mit that there have been tendencies
directly or indirectly, overt or covert,
for disintegration in the name of re-
gion, language etc. We had the very
bitter experience of disintegration of
the country in the name of religion.
Its effects stil] continue. I need not
say and everybody knows that the
division of the country and the for-
mation of Pakistan are due to the
movement of disintegration carried on
by the Muslim League in the name
of religion. The relationship between
the two countries is not happy even
now after the lapse of 15 years. The
partition has caused the death of lakhs
of people and moving of millions of
people from one country to the other
which were one whole. Above all,
privations and sufferings of millions
of people have not been forgotten, Be-
sides, inimical feelings are stil] preva-
lent in Pakistan with all friendship
and goodwill on the part of our coun-

try.
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All these should be kept in mind

before anybody thinks of separation
or secession of any part of the coun-
try. Al these terrible consequences
should be remembered by all leaders
and representatives of the people be-
fore we think of secession ol any part
of India.

India is one whole. Though there
are duTerent Janguages, customs and
manners, fundamentally it is one, Our
traditions and literature prove and
eonfirm it. Many hon, Members who
spoke before me have given allustra-
tions to prove this idea. Centuries
back there were different political
units, but after the British they have
all come under one central Govern-
ment We should take advantage of
this. The worlg is shrinking. The
idea] of one world is growing. Such
being the case there should not be any
idea of separation or secession. The
development of the country is going
on with Jong strides. In all aspects
of life—industry, commerce, agricul-
ture, social amenities, education, pub-
lic health, transport and other things
—vast improvements are being car-
ried on. New India is being built up.
Meanwhile, this agitation or this move
for disintegration is giving us great
worry. It affects the very foundation
of our country.

Therefore, this idea of disintegra-
tion should be really, carefully and
time]y dealt with. If we are united
our progress would be much faster.
Qur strength lies in our unity. Fortu-
nately, the Chinesg aggression has
broght us all together. It is good. But
it is only the negative aspect. Before
the Chinese aggression there were lot
of movements, agitations in some
parts of the country for disintegration,
After the Chinese aggression, fortu-
nately, I would like to repeat, that
feeling of separation has gone and a
feeling of unity has come in. But it
should be made a permanent feeling.
Unless it iy made permanent our
country will not be strong enough,
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But this ig a very delicate question.
This should be dealt with very care-
fully. In certain parts of the country
there is a feeling that those parts are
not treated according to the share
that they deserve ang that they are
neglected ang suppressed. Though
there may not be any justificaticn for
it, this should be carefully studied and
dealt with. I am glad the representa-
tive of the DMK Party in this House
expressed his views and said that they
are prepared to discuss this matter,
convingce and convert or be convinced
and converted. 1f they have such an
open heart and without prejudice, I
think there would be no difficulty to
see the rea] truth of the facts, We
have got freedom. We have the Par-
liament and legislatures in  States.
Everything is discusseq threadbare, I
do not know how there could be such
a feeling in any part of the country,
whether it be the souhern Stales, es-
pecially Tamilnad, or Punjab or the
eastern-most parts of India, that they
do not get their due share. If the
figures are taken and compared there
cannot be any justification for the
feeling that Tamilnad is in any way
neglected. Take any aspect of life.
In every aspect, politically, industrial-
ly, commercially, agriculturally or in
the matier of education, public health
or transport or even electricity, the
south especially Tamilnad, I do pot
think is in any way behind any other
State. Such being the case, there
is no justification to put forward a
demand for separation or secession,

India is one whole, I repeat. The
representative of the DMK Party was
quoting our Prime Minister, that if
anybody wanted separation he was
prepared to concede to that. We have
to learn by experience,

Shri Paliwal (Hindaun): I do not
think he said that.

Shri Subbaraman: I am not sure.
He quoted that ang I am only re-
peating that,

Shri Rajaram (Krishnagizi): BEven
the Prime Minister has forgotten what
he said because of his age.
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Shri Sobbaraman: We learn by
experience. Even if he had said so,
we have now willingly or unwillingly
conceded a portion of our country to
form g separate State. What has hap-
pened? As I said in the beginning,
millions of people hag to suffer and
still the problem has not been solved.
The enemity still continues, We gene-
rally learn by experience. There is
no use saying, it is not at all helpful.

Sir, I will say one word more and
then finish. We are glad to learn that
our friends, the representatives of the
DMK Party, have an open heart. They
will surely observe things that are
being carried on here. They can com-
pare the progress made by various
Stafes. 1 am sure they have got an
open heart and mind and they will
surely see the truth of the facts.
Tamilnad is not neglected in any way
I may tell them that we, the repre-
sentatives of Tamilnad, are as eager
as they are to get all the rights and
proper share in the Government, With
these words, I support the Bill

14 hrs,

Shri Narasimha Reddy (Rajampet):
Mr, Deputy-Speaker, Sir, I am at one
with the noble sentiments given ex-
pression to by my friend, Shri Hiren
Mukerjee, that there is nothing like
north and south in our country, that
the whole country from the Himala-
yas to Cape Comorin with all the sac-
red rivers which are mentioned in
our Vedas ang Puranas are the em-
blems of our innate integration, and
that integration could not be brought
about by these paper enactments but
should be brought about by oneness
of spirit which should be created by
mutua] tolerance and obligations, 1
am also at one with the equally
rational view taken by my hon. friend,
Shri Khadilkar who, as I see, holds a
responsible position in the Congress.
H is also of the view that these con-
tinuous small amendments to the
Constitution should not  be brought
about in siich a sporadic manner and
that a committee should be appoint-
ed once and for all to find our what
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Constitution.
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I am not one with those who want
to carve out a separate kingdom in
the far off South, nor am I with those
who desire to take our country to
the foot-stool of either Chinese or
Russian Communism. Sir, extra-ter-
ritorial loyalties and idealism which
have no grass-roots in one country
are as dangerous, if not more danger-
ous, than the cry of cessation which
is raised in some parts of our coun-
try. For the last two thousand years,
our unfortunate country has been a
prey to successive invasions, and we
succumbed, not on account of the ab-
sence of any military talent or in-
nate valour, but on account of the
fact that we were disunited which
brought about our undoing, in spite
of our most valiant, powerful and res-
pected generals. Now, within a
period of thirteen years after inde-
pendence we see again forces of dis-
integration—not only the cry of ces-
sation—but many other forces of
disintegration raising their ugly
heads—which is most unfortunate.
This shoulg be tackled, not by taking
ta writing out some amendments on
paper, but by a real understanding of
the situation and the aspirations that
are pulsating in the hearts of the
people.

The Chinese invasion has been a
'blessing in desiguise. Tha is the one
thing which has brought round those
people who were votaries or admirers
of the Chinese into unequivoca] con-
demnation of the Chinese invasion
and unqualified adoration of Pandit
Nehru, who stands as a pivot of the
democratic system of Government.
On the other side, those people who
were trying for cessation, who wanted
to go out, who expressed themselves
to have a kingdom of their own, they
also, prompted by this impulse of
patriotism to defend their couniry
against an outside invasion, which in
itself is an expression of the inner
spirit which actuates them to keep
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our country intact and to preserve il
integrity have announced that during
the perio; -f the emcrgency they
would not raise any of their pet cries
of cessation or otherwise. In thp face
of this down-right assurance of the
DMK not to raise their voices
during the period of the emerg-
ency, which, according to Shri Nehru,
may last as long as fifty years or
more. The Government shoulq not
have hurried forward with this Bill.
This should have re-assured the Gov-
ernment that at any rate for a period
of fifty years there is no danger of
any discordant wvoice being raised.
Probably, by the time the fifty years
lapse, most of us here, and even my
young friends of the DMK who are
sitting here, might have passed on to
that country from whose bourne no
traveller returns.

Shri Hari Vishnu Kamath: Why?
They can live for more than one hun-
dred years.

Shri Narasimha Reddy: I think a
period of fifty years from now is too
much even for them. So, I am of the
opinion that our Government should
have kept this Bill in abeyance, es-
pecially at this time when all the
people, all the discordant and diverg-
ent elements have come together with
a common voice and a common deter-
mination to defend our country
against the Chinese aggressor.

This Bill, which calls itself the
Constitution (Sixteenth Amendment)
Bill, familiarly known in the Delhi
circles as the anti-cession Bill, and
more familiarly known in Madras as
"the anti-DMK Bill, is primarily in-
tended for the suppression of the
DMK organisation, as some people
think.

ot We Wlo WRWT : T 4T Wi
qTd areagy wArEng'

ot gfc fr e ;AW AERie-
A T Ay wEe
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Shri Narasimha Reddy: TUnfortu=
nately, the DMK organisation has in-
currced the wrath of the Congress
party in Madras  for having given
them any amount of headashe during
the last elections and finally emorg-
ed as the strongest opposition party
in thaty Legislature. The Congress
leaders at Madras, tried ang trusted
men in their spheres, have grown old
and wearied on account of the un=-
interrupted enjoyment of office and
now fcel themselves incompetent to
deal with the young DMK race horses
on the electora] forum,

Shri Shreekantan Nair: Nor Rajaji:

Mr. Deputy-Speaker: The hon
Member should conclude now,

Shri Narasimha Reddy: Sir, ] am
the only spokesman on bchalf of my
party.

Mr. Deputy-Speaker: There are
other opposition parties which also
must be given some time.

Shri Narasimha Reddy: Sir, 1 have
noticed that many of the speakers
who preceded me have taken more
than fifteen minutes. 1 have taken
barely five minutes.

Shri HMari Vishna Kamath: This is
a Bill to amend the Constitution. 8o,
the time should be extended.

Mr. Deputy-Speaker: He
conclude soon.

should

Shri Narasimha Reddy: If you ask
me to sit down, I will sit down. What
else can I do?

Shrl Harl Vishou Kamath: Sir, you
so rigid. T am sorry to say so, with
all respect t0 you. The House can
extend the time for this Bill, it it is
necessary. Tt is a Constitution Amend-
ment Bill, not en ordinary Bill.

Mr. Deputy-Speaker: I have to give
time to other Members. Then, there
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are other Bills which have also to be
passed.

Shri Hari Vishnu Kamath: If neces-
sary, the time can be extended till
4 O'Clock,

Shri Himatsinhji (Kutch): Sir, he
is the only spokesman of the party.

Shri C. K. Bhattacharyya: If the
time is extended, we may also claim
to gpeak,

Mr. Deputy-Speaker: Members of
the Congress Party also should be
Eiven time,

Shri Hari Vishnu Kamath: I entirely
agree with you.

Mr. Deputy-Speaker: Whatever limi-
ted time is there, 1 have to distribute
it equally. Hon. Members should be
brief.

Shri Narasimha Reddy: So, proba-
bly, the Congress leaders at Madras
were very anxious to have a provi-
sion like this, which would bloster up
their sagging moralee. No  wonder
that in the cool bracing climate of
Cape Comorin with the blue lashing
waves of two seas and a mighty ocean
giving them a hectic, exotic delight,
they were thoroughly prepared to go
to the rescue of their harasscd collea-
gue, the Madras Chief Minister. So,
a resolution an integration was passed.
This resolution passed in that family
pienic sounds queer when we consider
that after their dispersal from Cape
Comorin these mature rounded Heads
of four States began to quarrel like
kilkenny ecats for river waters and
for border disputes imagining them-
selveg to be the crowned monarchs of
their kingdoms anxious for the ex-
pansion of their territory. There is
no point in simply blaming the DMK
people as persons who are responsi-
ble for disintegration. The DMK has
grown out of the wvicious seeds sown
by the integrating patriots at Delhi.
The day on which the Government
decided to form linguistic provinces
ic a black day in the history of our
country because it has ruined our
unity and has intr.duced permanent
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clements of disintegration the conse-
quences of which we dread to foresee
today.

Is the DMK organisation really
such a frightfu] thing as to call for
this amendment. The Government has
simply raised the cry of “Tiger, tiger”
whilst we see only a meekeyed lamb.
It is only a sort of a local organisation
to meet local needs. Just as the
Congress adopted the socialistic pat-
tern of society in order to take the
wind gut of the Communist sails in
their electoral campaigns, the DMK
also adopted this cry of secession in
order to capturc the imagination of
the voters of tamilnad. That is why
1 say that it is nothing but a mere
cry  of “Tiger, tiger” to warn of
a danger that is non-existent., 1
am sure, at some future time
when the muse of history sits
down to write a chapter on ‘India and
Disintegration’, it will take its pen
and write out that Pandit Nehru gnd
his liguistic States have been res-
ponsible for the greatest act of dis-
integration in this century.

I, therefore, appeal to the hon, Law
Minister to withdraw his Bill, go home
and, like a sport, order for g tumbler
of coffre or any other ligquid that he
likes, and drink lustily to the physical
and mental health of the DMK organi-
sation which, T am sure, will revise
their ideas at some future times.

Shrimati Lakshmikanthamma
(Khammam): Mr. Deputy-Speaker,
Sir, the Constitution (Sixteenth
Amendment) Bill seeks to amend
articles 19, 84 and 173 of the Cons-
titution. This Bill hag been brought
forward to implement the recommen-
dations of the National Integration
Committee as also the Southern Zonal
Couril which made a specia]l plea at
Kanyakumari towards the end of 1962.
The purpose of this Bill is to appro-
priate powers to the Government to
impose restrictions upon those indi-
viduals and organisations who want to
make the disintegration of India poli-
tical issues for the purpose of fighting
elections.

i
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Our hon. friend from the DMK Party
who spoke said that many empires
have gone to the grave at Delhi and
Shri Bhattacharyya has rightly said
that not only at Delhi but all over the
world, even in the South, empires
have gone. And what of us? I would
like my hon, friend to read the
Bhagwad Gita if he has faith in it.
Anything which has a beginning has
an end and ultimately every one of
us have to go to the graveyard. That
ig the ultimate reality.

It ig true that in the face of the
common danger the country has stood
as one man. The boatman of Kerala,
the fisherman of Goa, the artisan of
Kashmir, the peasant of Bengal—all
have stood up and contributed in
order to stand against the common
danger that faceg this country.

My hon. friend, Shri Hiren Mukerjee
has said that it cannot be done
through mere legislation. I agree with
Shri Mukerjee gnd Shri Khadilkar that
it cannot be done through mere legis-
lation, but legislation is also neces-
sary. I agree that we have to do
many more things than merely legis-
late. In the old days when we were
fighting for freedom, we had a com-
mon cause. Prior to 1947 the country
had such unity against the common
enemy. Whatever was the shortcom-
ing of that foreign rule in this country,
the country stood and fought against
that. Now, after independence the
bonds of unity have begun to loosen a
little. It is true that the unily of this
country is embodied in our Constitu-
tion and in the politica]l institutions of
the country. With exclusive powers
of the Central Government in respect
of defence and external affairs, the
political, economic and administrative
concomittants of national unity can be
brought about. But is is written by
an eminent author in an article pub-
lished in a daily of Andhra Pradesh,

namely,—

“ ... in the very nature of
thingg since the post-Independence
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period was preoccupied mostly
with developmental problemg on
a local or regional plane, it could
not but result in the emergence
of certain centrifugal tendencies.
The heterogenity of the country in
respect of natura] resources, eco-
nomic condition of the people,
political awakening and a host of
other wvital matiers, has naturally
given rise to competing claims
and demandg for attention, which
thought not objectionable in them-
selves, have sometimes tended to
generate inter-Staie and inter-
regional bickerings. Added to all
this was the existence of hundreds
of castes and communities in the
country which when spelt out
politically, resulted in unwhole-
some trends of casteism, commu-
alism ete.”

Before this Bill went to tha Joint
Committee several hon. Member had
also expressed their opinion here as
to how casteism and other forces were
working for the disintegration of the
country.

Some people also feel that the re-
organisation of States has also to
some extent weakened the national
unity but there ig the other opinion
that it has done good. Without going
into the details of these things to some
extent we can say, as Shri Narasimha
Reddy has just now said, that the
fixing of inter-State boundaries allo-
cation of waters, hydro-electric pro-
jects and industries sponsored
Centrally have to some extent aroused
State patriotism sometimes resulting
in harmful utterances from the indivi-
dual States. These tendencies have to
be checked. If national integration has
to be permanently saved from the
serious dangers in the near future,
effective steps should be taken right
now with the dual purpose of streng-
thening national solidarity, on the
one hand, and minimising the centri-
fugal tendencies, on the other.

The matier has to be tackled with
immediate urgency. 1 have got some
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suggestiona in this regard to make.
Though the Chinese aggression has
created this oneness, it is not enough
to be satisfied with that. This unity
has to be permanently based. We have
to work out the permanency of this
unity which has been achieved by us
in the face of the common danger.
QOur Parliament is a political and
constitutional symbol of national
unity. Usually we see Members hail-
ing from certain Stateg putting for-
ward the case of their States. We have
to view it on a national basis. Spee-
ches reflecting a truly national out-
look should be made. Even here.
charity begins at home. We have to
start national unity and national
integration right here and set an ideal
to the whole country. As -very  one
knows, we have got free passes. We
can avail of them and go to the diff-
erent parts of the country and have
first hand information of whay is
going on in the different parts of the
country and study these problems on
a national basis, apart from Stite
basis or regional basis. We shoi:'i see
from the point of view of {'. - nation
how these projects will go a long way
for the development of the country.
It is sometimes pitiable that when
questions of river waters are discus-
sed or big underlakings or gigantic

undertakings are discussed, only
people hailing from those States
‘have to represent these things.

It not only does not serve the purpose,
it even minimiscs the greatness of
these projects and the value of these
projects. Thercfore, 1 suggest that
through suitable programmes, Mem-
bers should have some arrangement
made so that they have an attitude of
a national character,

I would also suggest that a few
candidates hailing from some States
should contest in other States. All the
parties should agree that speeches at
those mectingg should not rouse re-
gional or State feelings. This experi-
ment, | feel can be tried.

National integration also should
start with the nursery schools. Though
the mother tongue can be taught at
the primary stage and the secondary
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slage, at one stage, they should see
that some other Indian language is
taught in the primary or secondary
schools. They should also have good
text vouks. Textbooks shoulud be writ-
ten by a committee of experts appoint-
ed by the Central Government. The
cultural history of India should be a
subject that should be taught in the
schools.
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Recently, we had the discussion
about the official language. Here, I
want to bring to the notice of the
House how certain people do more
harm. Here is the Weekly Sunday
Issue of the Hindusten Times of 28th
April, in which there is an article, with
the heading Tempting heavens. It
says:

“Despite a certain amount of
heat inevitable in g discussion on
language, the debate on the official
language did not by and large
evoke un-controllable  passions.
There were ¢en some aitempts at
noble deeds. ' ith memberg from
the South speaking in Hindi and
memberg from t..z North speaking
in English. Well-meaning though
these gestures were, the impres-
sion left wag that they should
really not do such things to human
ears.

There is no law against the prac-
tice, of course, but surely ethical
considerations cannot entirely be
overlooked. The heavens may not
fall when Mrs. Yashoda Reddy
speaks in Hindi or Dr. Ram Subhag
Singh in English but should we go
on templing the heavens?”

This is what they have written? Is

"this the way they want to help Hindi?

This is a North Indian daily. Cer-
tainly this is objectionable.

Shri Hari Vishnu Kamath: This is
an article written by a South-Indian.

Shrimati Lakshmikanthamma: What-
ever jt is, heavens may not fall on
Shrimati Yashoda Reddy or Dr. Ram
Subhag Singh. They will fall on
Hindi i such writings are there.

.
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[Shrimati Lakshmikanthamma]

Just one word gbout regional im-
balance, about which some Members
have spoken. (Bell rings): I will
conclude with this. Going through
the debate on this Bill before it went
to the Joint Committee, one finds that
many Members spoke about casteigm.
I have got a few suggestions, though
there is no ghortcut to put an end to
these casteisms. Still, we can find
these possible lines: Reorganisation of
society with greater occupational
mobility ensuring that caste and oc-
cupation cut across each other as
frequently as possible; greater em-
phasis of political ideology ag the
accepted differential in public affairs:
increasing disapproval, stautory and
other, marriages of the same caste—
something akin to the prohibited
degreeg of relationships in marriage.
Of course, these require skill and
social engineering to implement these
things. T

Finally, T feel that this Bill is neces-
sary at the present juncture. Funda-
mental Rights does not mean Funda-
mental right to go about preaching
disintegration of the country. Any-
how, any guch speeches or activities
that go to disintegrate this country
should be severaly dealt with, With
these words, 1 support this Bill.

Shri Hari Vishnu Kamath: Mr.
Denulty-Speaker, as I listened with
rising interest to the near passionate,
professorial discourse of my good old
fricnd Shri H. N. Mukerjee, of the
Communist Party,......

An Hon. Memher: Why old?

Shri Tari Vishnn Kamath: You
know the phrase good old; it does not
mean old literally .... ranging as it
did from Vishnu Purana to Siva and
Parvati and the Acharyas of the

An Hon. Member: And the rivers.

Shri Hari Vishnu Kamath: . . . I
began to cogitate in my mind as to
what the possibilities would be like
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if my hon. friend Shri H. N, Mukerjee
were to bend his energies to the rather
formidable task of educating the
Communist countries of the world in
the new 'mystique which he has
developed, which he has cultivated,
which he hag acquired and in parti-
cular towards the Chinese who are on
our border, of teaching them this new
mystique so that they may lay their
hands off Mansarovar and Mount
Kailas where Siva and Parvati are
supposed to reside....

Shri C. K. Bhattacharyya: They do
reside.

Shri Hari Vishnu Kamath: .... and
if he succeeds in that task, without
fight we would at least recover Kailas
and Mansarovar from the dirty hands
of the Chinese. I wish him well in
this task and I wish him godspeed also
on his journey and in this endeavour.

It has been very well said that <here
is no north and south. May I add,
there is neither east nor west. On the
earth, in thig sphcrical globe of ours,
made by God, in this world which is
round, rotating on its own axis every
day, and revolving round the sun, how
can there be a north or south or east
or west? Ii is only a man made con-
cept.

Shri Tyagi (Dehra Dun): Neither
right nor left.

Shri Hari Vishnu Kamath: It is un-
fortunate we have to contend with
man-made concepts. The great histo-
rian, Edward Gibbon I believe, said,
Historv is a record of this crimes,
follies and misdemeanours of mankind.
That is the stuff history is made of. I
do not subscribe to such a pessimistic
view. But, largely, perhaps, it is of
that texture. Therefore, however much
we may wish to ignore the north and
the south and the east and the west,
however much we may aspire, strive
hard for the day when there will be
a world State, a3 world Parliament,
when controversies of the north and
south, east and west will finally He
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in the dust, till that day comes, we
will have to face....
Shri C. K. Bhattacharyya:

Far - qd”’

_Sh-l‘,lr Hari Vishnu Kamath: "ﬂ'ﬂ;iﬁl‘
EECED
-y

....till that auspicious day arrives,
we will have to face these problems.
Let us face them as bravely, as coura-
geously as we can. Let us hope that
by God's grace success will crown our
efforts to meet them in such a man-
ner that unity and harmony is pre-
served, peace is promoted and sirength
is reinforced,

While agreeing with this Bill, Sir,
in principle, there are certain aspects
of it to which I do not subscribe. As
my friend Prof. Hiren Mukerjee has
rightly said, legislation is not the only
way to solve these problems, to face
these problems: there is , another
better way, a wiser way, of—what
you may describe as—creating a cli-
mate. What has the Government,
what has the ruling party done to
create this climate in our country, so
that no centrifugal forces could have
raised their head? Let them not
point at the mole in somebody else's
eye while they do not look at the
beam in their own eye. How can this
party, the Congress Party, which
rules the roost today, which nolds the
reins of government (An Hon, Mem-
ber: Unfortunate) which yielded to
the Pakistan demand, yielded without
a fight to the Pakistan demand, which
ceded to China fourteen thousand or
more sguare miles of our (erritory
without a fight, without firijng a single
shot, how can this party defend its
position? Because, it is now a sort
of nemesis which has overtaken it.
I am sorry to say thai, while support-
ing the Bill in principle, because it js
the repercussion of their own actions;
to every action there is a reaction, the
karma, theory comes into operation
There are other forces which have
raised their heads today.

What after all is the DMK
which is being put on the mat
today? The DMK is on the
«orong path. It may be on the

B I G
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wrong path, but what is the DMK
after all in Madras?—a progeny or an
offshot of the DK, the DK, of which
Periyar Ramaswami of Coimbatore-
Salem (An Hon., Member: Erode) I
am sorry, Erode—of which Periyar
Ramaswami Avargal of Erode is the
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. founder, the head today also. That

DK has been hugged to his bosom by
Shri Kamaraj Awvargal, the Chief
Mijnister of Madras, the Congress
leader of Madras.

Shri C. K, Bhattacharyya:
news.

Shri Hari Vishnu Kamath: Ah, I
am glad I am giving you rews. Itis
true. And in every Congress campaign

That is

in that State for the last so many
years the Congress Party in Mad-
ras headed by Shri Kamara]

Avargal—there is no Ramraj in this
country, Sir, but there is Kamraj in
Madras. ...

The Minjster of Law (Shri A. K.
Sen): Some people may take excep-
tion to it.

Shri Hari Vishnu Kamath: Shrl
Kamraj Avargal has been an ally of
the DK leader. DK is Dravida Kazha-
gam; DMK is Dravida Munnetra
Kazhagam; munnetra means forward,
The Dravida Kazhagam headed by
Shri Periyar Ramaswami Avargal hias
been campaigning for Shri Kamaraj,
for the Congress Party and has been
instrumental and responsible for
winning so many secats for the Con-
gress in Madras. But for the DK
support I am sure the DMK would
have won more seats and the Con-
gress would have lost seats in
Madras.

And that is how the nemesis has
overtaken the Congress Party iIn
Madras. How can those Congress
leaders lay their hands on  their hearts
and say, “We have been free from
this poison, we have been pure, we
have not bolstered these very forces
which we now want to put down”?
No, it does not lie in the mouths of
the Congres leaders, at any rate in
the mouths of the Congress leaders of
Madras to damn the DMK. Let them
look into their own hearts and, to use
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[Shri Hari Vishnu Kamath]

Gandhiji’s words, let them do some
inward heart-searching themseives
before they raise their hands and
point their finger at somebody else.
I do not hold a brief for the DMEK.
But I want {o impress upon the Law
Minister how it is their own action,
the action of the Congress Party, of
which he is the legal iumijnary herc,
how it is their own party’s actions
which have rebounded and recoiled
on them. And today we are faced
with a situation and the Congress
Government has sought to amend arti-
cle 19 of the Constitution.

Article 19(1) (a), (b), (¢) rcads
thus: “All citizens shall have the
right to freedom of speech and ex-
pression; to assemble peaceably and
without arms; to form associations
or unions”. Now, these have already
been restricted in the Ceonstitudon for
various reasons, fur vorious  reason-
ahle grounds. A new une is sought
to be tnacted or added to this list,
that is “sovereignty and integrity of
India” wijth th principle of wiich no-
body can have any guarrel. Noboay
can have any quarrcl with this orin-
ciple that the sovereignty and inleg-
1ity of the country must be upheld
and maintained by every citizen of
India. But there are other aspects of
the matier. Are you lislening, Sir?

Shri Ravindra Varma (Thjruvella):
The House is listening to you with
rapt attention.

Shri A. K. Sen: We are liciening.
An Hon., Member: Carry on.

Shri Hari Vishnu Kamath: Your
cars are busy clsewhere, Sir.

Mr. Deputy-Speaker. 1 have kept

one ear for you.

Shri Hari Vishnu Kamath: Thank
vou, Sir. I know you are ambjdex-
terous and you can use one car for one
and another ear for another, even
though it may be very difficult accord-
ing to nature's law. Anyway, I was

referring to this.
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In other countries, I am not sure of
the legal position, but I would like the
Law Minister to throw some light on
this matier. For instance, take the
United Kingdom, England It is my
impression, I did not check it up this
morning, but some time ago 1 read
about this matter and the impression
lingers in my mind, that even today
there is a Scottish Home Rule Party
eiected on that ticket. Eight Members
take their seats in the House of Com-
mons as equals of the other Members
clected from England. But there is no
ban even today on the Scottish Home
Rule Party, and until some years ago
the position was similar in Wales also.
And in Scotland the feeling runs to
such an extent that tais particular
party refused to ca'l Elizabeth as
Elizabeth II; because, if they did call
Elizabeth E.:abeth II they would
thereby give recog.ition to Elizabeth I,
And those wWho have read British his-
tory know how Elizabeth I condemned
Mary, queen of Scots to death. And
so the Scots even today nurse that
grievance, that rancour in their hearts
and so they do not call the present
Elizabeth as Elizabeth II. To that ex-
tent they are feeling their hatred of
£lizabeth 1. But even those Members
of the Scoitish Home Rule Party are
allowed to campaign—till some years
ago that was the position, T do not
know the present position—for their
party and get elected to the House of
Commons and come.

I would therefore request the Min-
ister to consider to whatl extent we
should go in upholding this great
ideal, the supreme ideal. I have no
doubt on that point; I fully subscribe
wholeheartedly to that principle; I be-
lieve in the sovereignty and integrity
of India. But there are also elements
in the Congress, and elements in the
Communist Party—I am sorry to say
that there are elements both in the
Congress Party and in the Com-
munist Party, fewer elments per-
haps in the Congress Party but
many elements in the Communist
Party—who in public preach, or say
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in public—not preach say in public—
that some territory in the Himalayan
border, perhaps indefensible, difficult
to defend, and therefore there iz no
harm if it is ceded to China; and
some say that the McMahon line was
never well defined, as an excuse for
ceding territory there, “we do not
know what the McMahon line is, it is
not on the ground, it is somewhere
in the air”; and aboul Ladakh “(there
is no well-defined border” and so on
and so forth. And there are veiled
implications, veiled hints that cession
of territory to China would not be so
bad, after all, in the national interest.
Will this also eome? It must come.

Shri Tyagi: No Congressman has
ever said so.

Shri Mari Vishnu Kamath: T am
glad to hear that from Shri Tyagi.

Shri A. K. Sem: Spcak for others,
not for the Congress,

Shri Hari Vishnu Kamath: [ know
of the Congress as much; 1 know
many elements in the Congress. 1 do
not accuse the Law Minister of that.
That | will concede readily. The Law
Minister has never said that.

Shri Tyagi: Such Congressmen have
left the party.

Shri Hari Vishnu Kamath: Have
they? I hope you will clean up fur-
ther,

Shri Warior (Trichur): Say some-
thing about the PSP also,

Shri Hari Vishmu Kamath: If you
accuse me if sou aceuse my party, I
wili listen to that also. My hon. friend
need not be perturbed because I do
not accuse my friends sitting here.
But there is an open China Faction 1n
the parly. Tt is well admitted. Why
should they be sorry for it? 1 only
hope that my friend Prof. Mukerjee
with his new mystique will convert
them also completely to his fold, and
T will be happy when that day comes
when Prof. Mukerjee will have gathe-
zed the lost sheep into the fold......
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Shri A K, Senm: Very difficult task.

Shri Hari Vishnu Kamath: Nothing
is difficult, nothing is not worth
achieving, It is only difficult task
that man undertakes and might and
main could accomplish it.

and 1 will have
done for the present. As 1 said the
question is how far mere speech
should be penalised. If speech inciies
io action, if speech inciles tp wviolent
action and to spreading the miasma or
the poison of this gecession inside the
couniry, then it is high time that we
should take action. Bui where there
is no incitement to action, where there
is no incitement to wioleny action,
where there is no incitement to overt
action, on behalf of this principle, on
behalf of this demand for the seces-
sion of any part of India, then, cer-
tainly, T am sure, the strength of our
country, the united sirength of our
country, of the milliong of our coun-
try, will be enough and sufficient to
meet any such demand or any such
talk of secess¢ion. No law as such is
sufficiemts AT

One word more

Further, the emergency through
which we are passing today is hardly
the time for bringing forward this
Bill. The emergency has scen the
whole nation rise as one man, and
even the DMK, even the people of the
DMK who have postponed or deferred
now their demand for secession or for
a separate Tamil Nad. Including them,
we have seen this phenomenal upsurge
of the nation in the face of the
Chinese aggression,

It has been well said in politics,
that not merely the act but the timing
of the act or the action is the essence
of the matter. The timing cannot be
divoreed from the act. Ig today the
psychologica] moment for bringing
forward this Bill? Certainly, the
Government would not have lost, the
heavens would not have fallen, and
the Government would not have fal-
len, not merely the heavens but even
Government would not have fallen,—
though I wish it does sometimes,—if
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this Bill had been postponed to the
next session. I do hope that the
Prime Minister and the Law Minister
will confer together during the next
hour or so and see their way to post-
pone it for the next session, we are
in agreement on the principle. We
may try to amend the provision relat-
ing to candidates to election, but we
are in agreement on the principle.
But certainly, during this emergency,
when they also have dropped their
demand, when no party is raising
this demand, when no people are
raising this demand for secession of
any part of India from the mother-
country, this is hardly the time or the
psychological moment to bring for-
ward thig Bil]l before Parliament and
get it passed into law merely by the
force of brute majority here,

Shri C. K. Bhattacharya: And brute
minority there.

Mr. Deputy-Speaker: Now, the hon.
Law Minister,

Shri N. Sreekantan Nair (Quilon):
May I just make one submission? . . .

Mr. Deputy-Speaker: Order, order.
There is no time now,

Shri N. Sreekantan Nair: If even
the different groups in the Parliament
are not being permitted to speak on
a Bill which seeks to amend the Cons-
titution, it is a very wrong thing

Mr. Deputy-Speaker: I am sorry.
There is np time now,

Shri A. K. Sen: At I was listening
to the last spcech, namely that of
Shri Kamath, 1 was admiring his capa-
city to draw redherrings on anything.

Shri Hari Vishnu Kamath: They
are not edible.

Shri A. K, Sen: I wish I had that
capacity.

Shri Warior: Tnen, he will have to
sit here.

Shri A, K. Sen: And he was almost
covering the real Reds with the red-
herring.
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Shri Hari Vishnu Kamath: They
are behind me.

Shri A. K, Sen: But I am afraid I
cannot agree with him that this is
not the appropriate time to bring this
measure. 1 do not know why Shri
Kamath and Shri H. N. Mukerjee
have brought in the DMK or the DMK
have voluntarily worn the cap. If I
were they, and if I were believing in
what they protest, I should have never
acknowledged the guilt on myself, nor
would I have allowed anyone 1o fit
the cap on my head. There are
others too who openly want secession
from India and who openlly preach
disintegration of India. One familiar
example is the rebe]l or hostile Nagas
on the eastern border. Is it the case
of Shri Kamath or Shri H. N. Muker-
jee that there are no hostile Nagas or
they have given up their demand for
a separate Nagaland during the emer-
gency?

Shri Hari Vishnu Kamath: Now,
even the Nagaland is there.

Shri Rajaram: They are least wor-
ried about all these things or about
all these amendments,

Shri A, K, Sen: It will be our bus-
iness to see that people worry about
the Constitution, in faet, not only
worry about it but respect the Consti-
tution.

Shri Rajaram: It is better not to
poke your nose into others' matters.

Shri A, K. Sen: In fact, this is
hardly the way to talk about the
Constitution either, praticularly for
hon. Members who have pledged them-
selves to uphold the Constitution. I
think that ‘worry’ is hardly a word
which should be used in our refer-
cnces to the Constitution. We res-
pect the Coustitution. It underlines
our life and it regulates our way of
thinking. I hope that this suggestion
will be deeply absorbed not only by
law but by conviction.

Shri H. N. Mukerjee thought that
Government pinned their faith entire-
ly on this measure and sought to
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bring about what is called national in-
tegration by this lega] measure, and
he built up a volume of argument on
the supposition that this was so, and
having supposed and accepted this as
the major premise, he buiit up, if I
may say so with respect, a completely
fallacious argument that this measure
alone wil] not bring about integration,
Whoever has claimed that a legal mea-
sure brings about nationa] integration?
I do not think that Government have
ever said so, nor has any responsible
man here has said so here or outside.
On the contrary, when certain ten-
dencies became rather acute, and
there were communal riots not only in
the South—fortunately, there have
been no communal riots in the south,
notwithstanding a few outbursts here
and there, I must say to the eternal
credit of the southerners that they
have not allowed any racial or com-
muna] riots to take " place in the
south—but in some parts of the north
where unfortunately our history has
been completely blackened by what
may be called riols between different
communities belonging possibly to the
same religion, and same faith, when
some of these tendencies became rat-
her distressingly acute, the Prime
Minister himself called a  National
Integration Conference ‘in which the
leaders of all the parties not only
in Parliament but also outside were
present, and a comprehensive scheme
of nationa] integration was accepted,
which has been carried out faithfully,
through education and through other
formg of national activity. We, there-
fore, never thought that law alone
would bring about national integra-
tion.

In fact, I, for one, believe that this
expression ‘national integration’ is
inappropriate. There is already
nationa] integration. Can four thou-
sang years of common history, com-
mon suffering, common achievement,
common language, common faith and
common traditions be wiped out by
a few fanatics? In fact, the way of
ife which has grown up in this vast
continent, from, as Shri H. N. Muker-
joo has said, the Himalayas right
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down to Cape Comorin, cannot be ob-
literated by a few frenzied utterances,
however strong may be either the in-
tensity or the ambit of these utter-
ances. I think that the bonds of com-
mon history, common culture and
civilisation are 50 strong that they can.
not be untied by anyone. But the
purpose of legislation is to prevent
mischief being done, to preveng dents
being created not only in times of

emergency but in times of develop-
ment,

Some hon. Member, I think, from
the DMK has referred to the United
States. My hon. friends forget that
notwithstanding common race, com-
mon language, common history and
common faith, in the United States, a
civil war lasting for years counting
thousands of dead who had been kill-
ed by their own brothers in the civil
war, was necessary to establish a
very simple constitutiona] truth name.
ly that it was not open to any State to
secede. That very simple constitu-
tional doctring pof a constituent State
in a federal constitution not having
the right to secede had to be establish-
ed by a civil war. Fortunately, in this
country, there has been no civil war.
All that we do is to prevent mischief-
makers from trying to create condi-
tions tending towards it, And in some
areas, there were almost signs, if not
of civil] war, certainly of civil strife
lasting for a fairly long period.

It is, therefore, our intention that
while the bonds of history and culture
remain as strong as ever and the feel-
ing of participation in a common ad-
veniure continuously enlightens our
common life, nevertheless it will be
our determined resolve that those
who try to put into action forces of
disunity and disintegration are not
tolerated. Let us be quite clear about
it, and let there be no faltering in that
resolve.

I am really sorry that whenever we:
talk of nationa] integration or of curb-
ing the forces of disunily, we lalk
of the DMK or of the south. Prof.
Mukerjee rightly thought—I wholly



13471 Constitution

[Shri A. K. Sen]

agree with him—that to us there is
no south, there is no north. Any
studen! of history whg has taken
pains te study the indelible marks of
the continuous flow of Indian thought
and culture and civilisation cannot but
fail to observe this one noticeable
thing which has run through the web
of cour history like a golden tl.ead,
and that s that one sysfem o thought,
belief and action have bound us not-
withstanding the differences in racial
make-up. in language and other
things.

Whenever I go to the south, and
1 am anywhere near Cape Comerin, [
never miss an opportunity of taking
a trip to Cape Comerin. I usually do
not like to go into emotional flights,
but when one does take a dip in the
confluence of the three oceans gird-
ing our shores and remember: tho
background of thousands of years of
ancient culture and civilisation and
faces the mighty oceans in front one
cannot but feel the oneness of India. 1
always have a dip in the sea there
where Swami Vivekananda, very
close to the shores of Cape Comerin,
had been deeply absorbed in medita-
tion for wecks before he went on his
mission to Chicago for preaching the
lessons of Indian civilisation.

Shri Hari Vishnu Kamath: Even
now the Vivekananda Rock is there.
It was 70 years ago.

Shri A. K, Sen: It is not a mere
accident of history that the shores of
Cape Comerin were selected by Swami
Vivekananda for his deep meditation
before he undertook the journey to
the west to resuscitate and re-cducate
the world about India's history and
teachings. But it is, I think, a very
essentia] thing of our life that many
of the streams of Indian thought and
cultuire had flowed from the south.
Prcf. Mukerjee had named some of
the glorious names. Perhaps some
would cavil at their being those of
Brahmins because the names that he
mentioneq were those of Brahmins;
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but those skilled craftsmen whose deft
fingers had wrought marvels on dead
stones in the beautiful temples and
caves of the south were possibly all
non-Brahmins, were possibly all non-
northerners, if I may use thal ex-
pression, al] southerners. But in
working marvels and giving life to
dead stones, they were portraying
Indian thought and culture. Shall we
find fault with them on the ground
that they were done by men from the
south? Who has done s0? In fact,
I have always said in my speeches in
the south that all-India lives in the
south even today. The shocks of in-
vation and the destruction which the
north has experienced through cen-
turies have obliterated much of the
old that India was so far as the
north is concerned. But the south
lives today yet a living picture of old
India. Therefore, let us not talk of
the south at all. Let us think of the
great culture of India which was built
up by south and north together, to
which possibly the contributions of
the south would be much greater.

Il is said by Indologists—I do not
pretend to be an expert like Prof.
Mukerjee—that much of the Hindu re.
ligion owes its source to Dravidian be-
liefs and practices, and the old vedic
forms of worshipping the faccts of
nature gave place to certain beliefs
and practices which had their origin
in Dravidian life and culture. What-
ever it may be, it is now one, Whoso-
ever has analysed the bloed that flows
in the Indian vein 1o =3y how much
1s alict "ow much Dravidian, how
much Mongulian and how much any-
thing else? Shri Krishna Menon al-
wayg made fun' of me when I was in
England as a student, ‘You are a
Mongoloi-Dravidian’, — because a
Bengali wag supposed to contain both
Mongoloi and Dravidian blood.

Shri Hari Vishnu Kamath: He him-
self?

Shri Kapur Singb (Ludhiana): You
are Indo-Tibetan?
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Shri A, K. Sen: I used to say, ‘I
belong to that part of India which is
called Bengal'—in those days Bengal
was united.

Shri Hari Vishnu Kamath: He is
behind you.

Shri A, K. Sen: We may say, ‘We
belong to that part of India which is
called Tamil Nad'. In the great poem
of Tagore called Bharatiya he said
this, which if translated into English,
would read:

“Arise, awake my soul on a pil-
grimage to this great sea-shore of
lJumanity, that is, Bharat’.

Shri Hari Vishnu Kamath: Give it
in Bengali—-

“YTRFT AZTATAI T AL
That is much better and sweetcr,

Shri A. K. Sen: Shri Kamath is more
erudite than myself.

Shri Hari Vishnu Kamath: No. no.

1458 hrs,

[Mgr. Speaker in the Chair]

Shri A K, Sen: Arise. awake my
soul on pilgrimage to this preat sea-
shore of humanity, that is, Bharat—
he says, and in this has mingled all
races and all cultures. But today
they cannot be discerned; they are all
there and yet are not there. It is a
greal sea of humanity that is Bharat.
That is, the DMK is us here. The
DMK might be labelled on our fore-
head, but in our heart of hearts, in
our veins, the stream of Indian cul-
ture flows; it is not DMK or Bengal
or Maharatta or anything else. What-
ever you may, whatever language you
may employ, the essential indelible
marks of Indians remain. They
are there and would always remain
there, nothing can obliterate them.

I had to delve into these rather
metaphysical heights because......
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Shri Hari Vishnu Kamath: Depths
rather.

Shri A. K. Sen: .... Prof. Muker-
jee doubted my interest in cultural
pursuits, I would occasionally like to
engage in cultural pursuits, But ] do
not like to do so at the cost of logic
OT reason, :

Having regard to these facts, I
think it would be whally incorrect to
say that this measurc iz designed
either against anyone party or aga:nst
any one region. This measure is de-
signed against all pariies, all regions,
where there may be a single man
who does not accept Indian sove-
reignty and the essential integrity of
India,—that is the simple truth—and
unfortunately there are still some
everywhere, not merely in the South.
This answers, 1 think, most of the
criticisms which have been levelled
against the Bill
15 hrs,

The nex{ question that arises Iis:
why change the form of the oath? If
we believe in Indian unity, sovereign-
ty and integrity, I think it is absolute.
ly essential that those who try to come
to Parliament or Assembly should
take the oath before they stand and
after they are elected—before they
stand for the simple reason that they
would not be able to make this an
election issue, as it has been done in
some places. Tomorrow in Nagaland
if this is not forbidden, there would
be many people there who would
make separation of Nagalanq from
India an election issue. That is pre-
cisely what we want to revent, be-
cause parochial issues have a wonder-
ful tendency of having regional appeal
everywhere.

Shri Kamath raised the question of
the Scottish Freedom Party. Well,
they do not want separation from the
United Kingdom. They want home
rule, which all our regions have.
Madras has home rule, it has its own
legislature; Nagaland has home rule,

it has its own legislature.

Shri Harj Vishnu Kamath: Not in
the same sense.



Constitution

13475

Shri A. K, Sen: They want only
home rule in the sense of regional
autonomy. But even then, it shows
that even where there is no regional
imbalance, where there is one lan-
guage and one culture, there may be
these regional, parochial issues which
might sway a large number of people.
It may be far more so in countries
where possibly all the regions are not
still equally developed and language
and other things still separate us from
each other more than in other coun-
tries.

These are my submissions, and I
still appeal to everyone to pass this
measure without any division.

Shri Hari Vishnu Kamath: Division
there is going to be, is inevitable, un-
der the Constitution. The first divi-
sion is coming now.
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Mr, Speaker: Lct the lobbies be

cleared now.,

Shri Hari Vishnu Kamath: The
Minister appealed there should be no
division on this.

Mr, Speaker: In spite of that, we
have to form that majority.

Shri A, K. Sen: I meant division
not in the technical sense.

Mr, Speaker: The question is:

“That the Bill further to amend
the Constitution of India, as re-
ported by the Joint Committee,
be taken into consideration.”

The Lok Sabhae divided:
Mr, Speaker: Any corrections to

be made? Four “Ayes” and one “No”
to be added.

Division No. 42]

Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A, S,

Alva, Shri Joachim
Ancy, Dr. M. S,
Anjanappa, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Balakrishnan, Shri
Bulmiki, Shri

Barkataki, Shrimati Renuka
Barua, Shri Hem
Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri

Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri
Bhatkar, Shri
Bhattacharyya, Shri C, K.
Bhattacharya, Shri Dinen
Bist, Shri J. B. 5.
Borooah, Shri P. C.
Brahm Prakash, Shri
‘Brajeshwar Prasad, Shri
‘Brij Dasi Lal, Shri
Chakraverti, Shri P. R.

AYES

Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chatterjee, Shri H. P.
Chaturvedi, Shri §. N.
Chaudhry, Shri C, L.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D, R.
Charda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Dafle, Shri

Draljit Singh, Shri

Das, Dr. M. M.,

Das, Shri Sudhansu
Dasappa, Shri

Drags, Shri G,

Dreo Bhanj, Shri P.C.
Deshmukh, Shri B. D,

Deshmukh, Shri Shivaji Rao S.

Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Diwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Gaekwad, Shri Fatehsinh
Gahmari, Shri

Gajraj Singh Rao, Shri
Gandhi, Shri V, B,
Ganga Devi, Shrimati
Ghaosh, Shri Atulys
Ghash, Shri N. R.

[15.05 hrs.

Gonj, Shri Abdul Ghani
Govind Das, Dr.

Guha, Shri A. C.
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Jadhav, Shri M. L.
Judhav, Shri Tulshidas
Jamunadevi, Shrimati
Jayaraman, Shri

Jedhe, Shri

Joshi, Shri A. C.
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri

Kakkar, Shri Gauri Shanker
Kamath, Shri lari Vishnu
Kamble, Shri

Kanungo, Shri

Kappen, Shri
Karuthiruman, Shri
Kayal, Shri P, N,
Kedaria, Shri C. M.
Keishing, Shri Rishang.
Khan, Shri Osman Ali
Khanpa, Shi Mchr Chand
Kindar Lal, Shri

Kishan Veer, Shri

Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kunhan, Shri P.
Kureel, Shri B. N.
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Lahri Singh, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lagkar, Shri N. R.
Laxmi, Bai, Shrimati
Lonikar, Shri

Mahtab, Shri

Mahishi, Shrimati Sarojini
Malaviya Shri K. D.
Malhotra, Shri Inder J.
Manaen, Shri

Mandal, Dr. P.
Maniyangadan, Shri
Mantri, Shri

Mehrotra, Shri Braj Bihari
Mchta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mirza, Shri Bakar Ali
Mishra, S hri Bibhuti
Mishra, Shri Bibudhendra
Misra, Dr. U.

Misra, Shri Mahesh Dutta
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri 5. 5.

Mukane, Shri

Mukerjee, Shri H. N,
Murmu, Shri Sarkar
Murthy, Shri B, 5.
Murti, Shri M. 5.
Muthiah, Shri

Maidu, Shri V. G.

Maik, Shri D. J.

Maik, Shri Mah=swar
Nair, Shri Vasudevan
MNanda, Shri

Maskar, Shri . 8.

Mayak. Shri Mohan
Mayar, Dr. Sushila
Wehru, Shri Juwaharlal
Nigam, Shrimati Savitri
Paliwal, Shri

Pande, Shri K. N,
Pandey, Shri R, 5.
Pandey. Shri Vishwa Nath
TPant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

"atel, Shri Chhotubhai
"atel, Shrei Man Sinh P

Gounder, Shri Muthu
Kandanpan, Shri 5.
Manoharan, Shei

VAISAKHA 12,

Patel, Shri P, R.
Patil, Shri D. 8.
Patil, Shri J. 5.
Patil, Shri M. B.
Patil, Shri S. B,
Patil, Shri S. K.
Patil, Shri T. A,
Patnaik, Shri B. C.

Pattabhi Raman, Sh: <, R.

Pillai, Shri Mataraj
Pratap Singh, Shri

Puri, Shri D. D.
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raja, Shri C. R.

Raju, Dr, D, §,

Raju, Shri D, B.

Ram Sewak

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. K.
Ramaswamy, Shri 8. V.
Ramoswamy, Shei V. K.
Rananjai Singh, Shri
Rane, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha
Hao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Raao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Kaut, Shri Bhola

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy. Shrimati Yashoda
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahv, Shri Rameshwar
Naigal, Shri A. S,
Samants, Yhri 8. C.
Samnani, Shri

Sanji Rupiji, Shri

Saraf, Shri Sham Lal
Surma, Shri A. T,
Satyabhama Devi, Shrimati
Sen, Dr. Ranen

Sen, Shri A. K.

Shaly, Shri Manabendra
Shah, shri Manubhai
Shah, Shrimati Jayaben
Shankaraiya, Shri

NOES

Mair, Shri N, Sreckantan
Rajaram, Shri
Ramabadran, Shei
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Shama, Shri A. P.
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Shrl Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Marayan Das, Shri
Shrimati, Dr. K. L.
Siddiah, Shri

Sidheswar Prashad, Shri
Singh, Shri D. N.
Singhvi, Dr. L. M.
Sinha, Shri Satya Narayan
Sinha, Shrimoti Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shr
Srinivasan, Dr. P,
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T,
Surendra Pal Singh, Shri
Swamy, Shri M. P,
Swamy, Shri Sivamurthi
Swaran Singh, Shri
Tahir, Shri Mohammad
Thengondar, Shri
Thevar, Shei U, M.
“Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiway, Shri K. N.
Tiwary ShriR. S,
Tombi, Shri
“Tripathi, Shri Krishna Deo
Tyagi. Shri

Uikey, Shri

Uluka, Shri

Upadhyaya, Shri Shiva Dutt,
WValvi, Shri

warma, Shri Ravindra
Vespabasappu, Shri
Veerappa, Shri

Verma, Shri Baleovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vyas, Shri Radhelal
Wadiwa, shri

Warior, Shri

Wasnik, Shri Balkrishnia
Yadab, Shri N. P.
Yadav, Shri Ram [larkh
Yadava, Shri B. I'.
Yusuf, Shri AMehammald

Sezhiyan, Shri
Sivasankaran, shri P
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Mr. Speaker: The result of the divi-
sion is: Ayes: 261; Noes: 8. The “Ayes”
have it, the “Aves" have il. The mo-
tion is carried by a majority of the
total membership of the House and by
a majority of not less than two-thirds
of the Members present and voting.

The motion was adopted.

Clause 2— (Amendment of article
19)

Shri Hari Vishnu Kamath rose—
Mr, Speaker: Is he going to speak?

Shri Hari Vishnu Kamath: It cannot
be done so quickly as all that We
have not spoken on this aspect of the
matter,

Mr. Speaker. Normally, when there
are no amendments we do put it to
the House,

Shri Harl Vishnu Kamath: I have
got an amendment not to this clause,
but to clause 5 dealing with the Sche-
dules, By oversight. I forgot to give
an amendment to thig clause, but it
is the same matter covered by my
amendment,

Mr. Speaker: 1 will allow. Shri
Kamath,

Shri Hari Vishwu Kamath: This
clause, clause 2 of the Bill, seeks to
prescribe an opath for intending candi-
dates for legislatures, the Central
legislature and the State legislatures.
The point that I wish to raise is that
there is no oath that necd be prescrib-
ed for intending candidates at elec-
tions. The Law Minister in his reply
to the debate referred to this matter,
but disposed of it rather summarily.

I am reminded of our pre-indepen-
dence history., 1 concede that the
case is not on all fours with the pre-
sent one, but it decs bear some sort
of paralle] or comparison,

Before we attained indcpendence,
before India became free, the Congress
Partv, under th~ illustrious leadership
of the present Leuuer of the House,
took office in 1937, The Party also de-
cided to take oath inside the legisla-

MAY 2, 1963
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Bill
tures but made it clear—I remember
the Prime Minister ag leuder of the
party at that time made it clear to his
partymen and to otherg in the country,
—that we are going to take oath under
the Government of India Act but we
are going to enact a new Constitution
under which we will work. The point
that I am seeking 1o make out is that
the oath by itself hag no intrinsic
value for the intending candidates.
Suppose a candidate takes an oalh to
get himself nominated. What about
his workers, what about his own per-
sona]l workers, people who help him
in the elections, Suppose they go
about saying that they are not gov-
erned by this. 1 am also reminded of
another cougtry—Ireland—where De
Valera had the same attitude to the
oath, Oath to him wasg not sacro-
sanct; it was to be taken and broken
the next day if circumstances so dic-
tated.

13480

Now, I comg 1o the amendment
which I have sought to move, This
clause says: “such authority as the
Election Commission may prescribe , .

Mr. Speaker: He iz speaking on
amendment to clause 5,

iShri ‘Hari Vishnu Kamath: It I
speak now on this, I will not speak
on that I remember, Sir, the Election
Commission—it is a  constituiional
body—issued a handbook laying down
certain principles and certain norms
for candidates. They have laid it
down as a rule that, generally speak-
ing, almost always nominations should
be easy. Recently they made the
nomination easy, some difficulties and
restrictions were removed, and some
even abolished. Practically anyone
who is eligible under the Constitution
—citizen of India and having the other
qualifications prescribed there—can be
nominated without difficulty, Now,
the Election Commission is the pre-
scribed authority, The candidate will
have to go before that - authority.
Maybe, the authority will be differ-
ent from the returning officer. 1 do
not know who will prescribe—I
thought 1 should wait for your ears.
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Mr. Speaker: He wants only my
ears and nothing else,

Shri Hari Vishnu Kamath: I want
your eyes and ears but no iongue at
present please, if I may say so with
respect,

Mr. Speaker: I will give that mono-
poly to him,

Shri Hari Vishnu Kamath. Thank
you, But that is for the time being
only, Later on, I will yield grourd to
you,

I subrmi{ that so far as this concerns
the election of candidates tp the legis-
latures, this is wholly unnecessary nor
will it be very useful. I am not
against affirmations and all that kind
of thing. But I think the Prime
Minister himself does not subscribe to
these so wholeheartedly, I mean he
does not make a fettish of these things.
It that is in the heart nothing more is
necessary if it is not in the mind and
in the heart, oath is superfluous. There-
fore, 1 appeal to the Law Minister to
see to it that thig provision is modi-
fied suitably. For intending candi-
dates it is wholly unnecessary and
wholly superfluous and, may I also say
with all respect, it is against the spirit
of the Constitution, If at all anything
is necessary, 1 would urge and recoms-
mend that the election law, the Repre-
sentation of the People Act of 1951
should be amended. It has tried to
make nominations easy, There are
certain clauseg referring to communal
propaganda, religioug propaganda etc.
making them illega]l or corrupt prac-
tices, I suppose. You can amend that
law for this purpose, Why should you
amend the Constitution? Can you
not amend the Representation of the
People Act of 1951 incorporating this
matter there so as to make a provi-
sion that thig activity will be a cor-
rupt practice and it will invalidate the
election and make it null and void.

Shri Bade (Khargone): Sir, I sup-
port Shri Kamath on this point.
Sovereignty and integrity have not

VAISAKHA 12, 1885 (SAKA)
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been defined in the Constitution at all,
There may be diffcrent interpretations
of integrity, Suppose a Member says
something about the linguistic States,
the High Court may interpret it as
going against intepgrity. Suppose a
member of some politica] party, says
something against the Congress Gove
ernment, says thatit is acting wrongly,
there may be objection because Con-
gress, like the King, can do no wrong.
Congress ig fthe Ganges to them and
when they take a dip in that Ganges,
they are absolved of all their sins, At
least the hon. Minister should define
what i3 integrity, Sovercignty, peo-
ple can understand, I support Mr.
Kamath while he says that these
things should not be included in the
Constitution but in a separate law.. ..
(Interruptions.)
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Dr, L. M. Singhvi (Jodhpur): T will
be brief,

Mr. Speaker: He will be very brief.

Dr, L. M. Singhvi: I started by say-
ing that I will be brief.

Mr, Speaker: Therefore, 1 am fore-
wusaing him; he has just started.

Dr, L. M_ Singhvi: When I say I
will be brief, I mean to be brief, I am
unable to agree with the view pro-
pounded by my friend Shri Kamath.
If an oath is unecessary, the Constitu-
tion should not have proceeded {o
prescribe the oath after election. After
all oath is a token of certain accep-
ted fecling in a State and if we want
to created an indissoluble, indivisible
and indestructible union in our coun-
try we musl see to it that every pos-
sible expedient is employed to cnsure
this. Oath is only one of the exped-
ients and I therefore heartily agree
with my predecessors that it could be
secured very much within the Legis-
lative framework, especially by ecnact-
ing appropriate laws against treason
and by amending the electoral laws
in the country and what is of the
greatest importance, by carrying on
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[Dr. L. M. Singhvi]

coa;eless propaganda in the matter of
nationa] integrity ang patriotism_

Shri A, K. Sen: I think I had rep-
lied to this point before but since Mr,
Kamath with his indefatigable energy
succeeds in raising the point over and
over again,

Shri Hari Vishnu Kamath: I am
sorry; you have got a bad memory.
1 had not raised it at that time,

Shri A, K. Sen: If for nothing else,
in deference Lo him I shall answer that
point. It is no use sying that oath is
uscless, We al] take oath or affirma-
tion when we become Members. I do
not want {o go into the metaphysical
question about the utility of oath
But it does remain a very vital part
of our Constitution. He may have ob-
jection in taking an oath in {he name
of God. There is the alternative—
affirmation; it says: I do solemnly
affirm. . .

Shri Hari Vishnu Kamath. From my
experience, I find it is very often use-
less,

Shri A, K. Sen: It still remains and
in our views serves useful purpose.
In this particular instance, it will
serve a purpose, namely, that anyone
who stends as a candidate cither 1o
Parliament or to State legislature has
1o subscribe this cath or affirmation.
and thereby pledge himself unequivo-
cally 1o the sacred duty of upholding
Indix’s sovereignty ang integrity, And
thercfore there is no chance whatso-
ever of his ever trying to ‘make seces-
sion or disintegration, either of a rigid
or any other nature, an item in the
clection campaign. That is precisely

Division No. 43]

Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A, §.

Alva, Shri Joachim

Nade, Shri

AYES

Ancy, Dr. M. 8.
Anjananpa, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Habunath Singh, Shei

Bajaj, Shri Kamalnayan

MAY 2, 1963 (Sixteenth Amendment) 13484

Bil

what we all want to prevent, I thipk
that in that point both Shri Kamath
and we here are completely united,

Shri Hari Vishnu Kamath: Absolu-
tely,

Shri A. K Sen: It is therefore a
question of either giving way to what
vne considers as useless or what re-
mains as part of our daily routine life
even now in courts, legislatures and
elsewhere, Under these circumstances,
I think it will be on the balance muech
more advantageous, to subserve the
purpose, if we have this oath or affir-
mation,

Mr, Speaker; The lobbieg will be
cleared.

Shrimati Renu Chkaravartty: I do
not know whether there is the ring-
ing of the bell, I have seen that in
the Notice Office the bell did not ring.
I was told that already the voting was
taking place,

Mr. Speaker: Every hon. Member is
aware that these bells are tested
every morning, Then too there is a
possibility of failure; at some moment
there might be some defect or failure.
It is also the job of the Whips 10 keep
the Members informed. Ewven if for
sometime the bells do not ring, that
does not invalidate the result of the
division; it does not affect it. The
Whips also have to be active in that
respect, 1 hope the bells must be
ringing just now,

The question is:

“That clause 2 stand part of the
Bill"”,
The Lok Sabha divided.

[15.23 hrs.

Balkrishnan, Shri

Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri

Basumataci, Shei
Daswant, Shri



13485
Berwa Shri Onkar Lal
Bhagat, Shri B. R,

Bhakt Darshao, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.
Borooah, Shri P, C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chakravartty, Shrimati Reau
Chakraverti, Shri P. R,
Chanda, Shriraati Jyotsna
Chandrasekhar, Shrimati
Chatterjee, Shri H, P,
Chaturvedi, Shri 5. N.
Chawdhry, Shri C. L.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal Shri

Colaco, Dr,

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Dhas, Shri Sudhansu
Dasappa, Shn

Dass, Shri G,

Deo, Bhanj, Shri I, C.
Deshmukh, Shri B, D,

Deshmukh, Shri Shivaji Rao §.

Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh, Singh Slhri

Drixit, Shri G. N.

Dubey, Shri K. G.
Dwiveldy, Shri M. L.
Dwivedi, Shri Surendranath
Firodia, Shri

Gaekwad, Shri Fatchsiohrao

Constitution

m 4f, Shri
Himmatsinhji, Shri

Iqbal Singh, Shri

Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri

Jain, Shri A. P.
Jamunadevi, Shrimati
Jayaraman, Shri

Jedhe, Shri

Joshi, Shri A. C.

Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kadadi, Shri

Kakkar, Shri Gauri Shankser
Kamath, Shri Hari Vishau
Kanungo, Shri

Kapper, Shri
Karuthiruman, Shri
Kayal, Shri P. N.

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Osman Ali
Khanna, Shri Mchr Chand
Kindar Lal, Shri

Kisan Veer, Shri

Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.

Lahri Singh, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtab, shri

Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati
Malaviya, Shri K. D,
Malhotra, Shri Inder J.
Mallick, Shri

Manaen, Shri

Mandal, Dr. P.

Mani 1.0, Shri

Gahmari, Shri
Goitonde, Dr.

Gajraj Singh Rao, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulys
Ghasosh, Shri N. R.
Gokaran Prasad, Shri
Goai, Shri Abdul Ghani
Govind Das, Dr.

Guha Shri A. C.,
Gupta, Shri Badshah
Gupta, Shri Priya
Gupta, Shri Ram Ratan
‘Hansda, Shri Subodh
Hanumanthaiys, Shri
Hagq, Shri M. M.
Hazarika, Shri J. N.
Heda, Shri

533 (Ai) LS8,

Mantri, Shri

Mehdi, Shri 5. A.
Mchrotra, Shri Braj Bihari
Mehta, Shri J. R.
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendras
Misra, Dr. UL

Misra, Shri Mahesh Dutta
Mohanty, Shri G.
Mohiuddin, Shri

Mohasin, Shri

Morarka, Shri

More, Shri K. L.

More, Shri 8. 5.

Mukane, Shri

MAY 2, 1963 (Sixteenth Amendment)

Bill
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Murmu, Shri Sarkar
Murthy, Shri B, S.
Murti, Shri M., S,
Musaflr, Shri G. S,
Muthaih, Shri
Muzaffar Hussain, Shri
Naidu, Shri V. G.
NMaik, Skhri D, J.
Naik, Shri Maheswar
Nair, Shri Vasudevan
Nanda, Shri
Nuaskar, Shri P. 5.
Math Pai, Shri
Nayik, Shr Mohan
Naywr, Dr. Sushila
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitr1
Paliwal, Shri
Pande, Shri K. N.
Pandey, Shri R. S.
Pandey, Shri Vishwa Nath
Panpa Lal, Shr:
Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri
Patel, Shri Chhotubhal
Patel, Shri Man Sinh P.
Patel, Shri P. R.
Patil, Shri D. S.
Patil, Shri J. 8.
Patil, Shrl M. B,
Patil, Shri S. B.
Patil, Shri S. K.
Patil, Shri T. A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Pratap Singh, Shri
Puri, Shri D. D.
Raghunath Singh, Shri
Raghuramaish, Shri
Rai, Shrimati Sahodrabai
Raj Bhadur ,Shri
Raja, Shri C. R.
Raju, Dr. D. S.
Raju, Shri D. B.
Ram Sewak, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri 5. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rananjai Sirgh, Shri
Rane, Shri
Ranga Rao, Shri
Rao, Dr. K. L.
Rao, Shri Jaganatha
Ruo, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Ramapathl

13486
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Reo, Shri Rameshwar
Rao, Shri Thirumals
Rattan Lal, Shri
Raut, Shri Bhola
Ray, Shrimati Renuka
Reddi, Dr. B, Gopala
Reddiar, Shel
Reddy, Shrimatl Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S. K,
Sahu, Shri Rameshwar
Saigal, Shri A, 8.
Samants, Shri 5. C,
Samnanl, Shri
Sanji Rupji, Shri
Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Sen, Dr. Ranen
Sen, Shri A. K.
Sen, Shri P. G.
Shah, Shri Mansbendra
Shah, Shri Manubhai
Shah, Shrimsti Jayaben
Sham Nath, Shri
Shankarsiva, Shri
Sharma, Shri A. P.
Sharma, Shri D, C,

Mr. Speaker: The result

division is:

Ayes: 293; Noes

MAY 2, 1983 (Sixteenth Amendment) 13488

Shashank Manjarl, Shrimati
Shahshi Ranjan, Shri
Shastri, Shri Lal Bahadar
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K. L.
Siddish, Shril

Sidheshwar Prasad, Shri
Siogh, Shri D. N.
Singhvi, Dr. L. M.

Sinha, Shri B. P.

Sinha, Shri Satys Narayan
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri
Srinivasan, Dr. P,
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Surendra Pal Singh, Shri
Swamy, Shri M. P.
Swamy, Shri Sivamurthi
Swaran Singh, Shri
‘Tahir, Shri Mohammad
Tantis, Shri Rameshwar
Thengondar, Shri
Thevar, Shri U.M.

NOES
Marandi, Shri
of the

Bill
Thimmaish, Shri
Thomas, Shrl A, M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R, S.
Tombi, Shri
Tripathi, Shri Krishas Dee
Tyagi, Shri
Uikey, Shri
Ulaks, Shri
Upadhyays, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri
Varma, Shri Ravindra
Veerabasappa, Shri
Veerappa, Shri
Verma, Shri Balgorind
Verma, Shri K. K.
Vidyalankar, Shri A. N
Vyas, Shri Radhela)
Wadiwa, Shri
Warior, Shri
‘Wusnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkk
Yadava, Shri B. P.
Yashpal Singh, Shri
Yusuf, Shri Mohammad

Clause B stands part of the Bill
The motion was adopted.

Clause 2 was added to the Bill.
Mr. Speaker: The question is:

Nil.

The Ayes have it, the ‘Ayes’ have

it. The motion is carried by a majo-

“That dlause 4 stand [part of

rity of the total membership of the
House and by a majority of not less

the Bill.”
Let the Lobby be cleared.
The Lok Sabha divided,

than two-thirds of the Members
present and voting.
Division No. 44] AYES

Abdul Wahid, Shri T Barupal, Shri P. L.

Achal Singh, Shri Basappa, Shri

Achuthan, Shri Basumatari, Shri
Akkamma Devi, Shrimati Baswant, Shri
Alagesan, Shri Berwa, Shri Onkar Lal
Alva, Shri A. 5. Bhagat, Shri B. R.
Alva, Shri Joschim Bhakt Darshan, Shri
Aney, Dr. M. S. Bbanja Deo, Shri L. N.
Anjanappa, Shri Bhanu Prakash Singh, Shri
Arunschalam, Shri Bhatkar, Shri
Azad, Shri Bhagwat Jha Bhattacharyys, Shri C. K.
Babunath Singh, Shri Bist, Shri J. B, 5.
Bade, Shri Borooah, Shri P. O.

Bajaj, Shri Kamalnaysa
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka

Brahm Prakash, Shri
Brajeshwar Prasad, Shri

Brij Basi Lal, Shri
Chakravartty, Shrimati Renu

[1535 hrs.
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chatterjee, Shri H. P.
Chaturvedi, Shri S. N.
Chaudhry, Shri C. L.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamls
Chawan, Shri D. R.
Chavda, Shrimati

Chettiar, Shri Rernanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri Sudhanse
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Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P, C.
Deshmukh, Shri B. D.
Deshmukh, Shri Shiveji Rao, 5.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Firodia, Shri

Gaekwad, Shri Fatehsinhras
Ghamari, Shri

Gaitonde, Dr.

Gaijraj Singh Rao, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Ghosh, Shri N. R.
Gokaran Prasad, Shri
Goni, Shri Abdul Ghani
Govind Das, Dr,

Guha, Shri A. C.
Gupta, Shri Badshah
Gupta, Shri Priya
Gupts, Shri Ram Ratan
Hanada, Shri Subodh
Hanumanthaiys, Shri
Hag, Shri M. M.
Huaazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri

Juin, Shri A, P.
Jamunadevi, Shrimatj
Jayaraman, Shri

Jedha, Shri

Joshi, Shri A, C.
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri

Kakkar, Shri Gauri Shankeg
Kanungo, Shri

Kappen, Shri
Karuthiruman, Shri
Fayal, Shri P. N.
Kedaria, Shri C. M,
Kcishing, Shri Rishang
Khan, Shri Osman Alj
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Veer, Shri

Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B, M.

Lahri Singh, Shri

L ikanthamma, Shrimati
Lalit Sen, Shri

VAISAKHA 12, 1885 (SAKA)

Laskar, ghri N. R.
Laxmi Bai, Shrimati
Lonikar, Shri

Mahtab, Shri

Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati
Maulaviya Shri K. D,
Malhotrs, Shri Inder J.
Mallick, Shri

neen, S

Mandal, Dr. P.
Muaniyangadan, Shri
Mantri, Shri

Murandi, Shri

Mehdi, Shri 5. A,
Mehrotrs, Shri Braj Bihari
Mehta, Shri J. R.
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shei Krishna
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Dr. U.

Misra, Shri Mahesh Dutta
Mohanty, Shri G.
Mohiuddin, Shri

Mohasin, Shri

Morarka, Shri

More, Shri K. L.

More, Shri 5. 5.

Mukane, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati Shards
Murmu, Shri Sarkar
Murthy, Shri B. 5.
Murti, Shri M. 5.
Mumafir, Shri G. 8.
Muthiah, Shri

Muidu, shri V. G.

Maik, Shri D. J.

Maik, Shri Maheswar
Mair, Shri Vasudevan
Manda, Shri

Maskar, Shri P, S,

Mayak, Shri Mohan
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Paliwal, Shri

Pande, Shri K. N.

Pande, Shri R. 5.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patcl, Shri P, R,

Patil, Shri D. 8.

Patil, Shri J. 5.

(Sixteenth 13490
Amendment) Bill

Patil, Shri M. B.

Patil, Shri S, B.

Patil, Shri 8. K.

Patil, Shri T. A.
Patnaik, Shri B, C.
Pattabhi Raman, Shri C. R.
Pillai, Shri Mataraja
Pratap Singh, Shri
Puri, Shri D. D.
Raghunath Singh, Shri
Raghuramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raja, Shri G. R.

Raju, Dr. D. S5,

Raju, Shri D. B.

Ram Sewak, Shri

Ram Singh, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri S, V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Remeshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati Henaka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Dr. Saradish

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 8. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri S, C.
Samnani, Shri

Sanji Rupiji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A, T.
Satyabhama Devi, Shrimati
Sen, Dr. Ranen

Sen, Shri A, K.

Sen, Shri P. G.

Shah, Shri Manahendra
Shah, Shri Manubhai
Shah, Shrimati Jayaben
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
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Sharma, Shri D, C.
Shashank Manjari, Shrimati
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadwur
Shastri, Shri Ramanand
Sheo Marain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K. L.
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D, N.

Singhvi, Dr. L. M,

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwar
Sinhasan Singh, Shri
Sonavane, Shri

Srinivasan, Dr. P.
Subbaraman, Shri

Mr. Speaker: The result of the

division is:

MAY 2, 1963

Subramaniam, Shri C.
Subramanyam, Shri T.
Surendra Pal Singh
Swamy, Shri M. P.
Swamy, Shri Sivamurthi
Swaran Singh, Shri
Tahir, Shri Mohammad
Tantis, Shri Rameshwar
Thengondar, Shri
Thevar, Shri V.
Thimmaish, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Tombi, Shrl
Tripathi, Shri Krishna Deo
Tyagi, Shri
Uikey, Shri

NOES

NIL

(Sixteenth Amendment) 13492

Bill
Ulaks, Shri
Upadhyays, Shri Shiva Dutt
Vaishys, Shri M. B.
Valri, Shri
Vama, Shri Ravindrr
Veerabasappa, Shri
Veerappa, Shei
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vyas, Shri Radhelal
Wadiwa, Shri
Warior, Shri
‘Wunik, Shri Balkrishaa
Yadab, Shri N. P.
Yadar, Shri Ram Harakh
Yadava, Shri B. P.
Yusuf, Shri Mohammad

present and voting.

Aye 293; Noes: Nil.

The ‘Ayes’ have it, the ‘Ayes’ have
it. The motion is carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members

The motion was adopted.

Clause 3 was added to the Bill.

Mr. Speaker: The gquestion is:
“That clause 4 stand part of

the Bill.

Let the Lobby be cleared.
The Lok Sabha divided:

Division No. 45]
Abhdul Wahid, Shn T.
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A. S,

Alva, Shri Joachim
Ancy, Dr. M. 5.
Anjanappa, Shri
Arunachalam Shiri

Azad, Shri [Shagwat JTha
Babunath Singh, Shri
Bade, Shri

Raijaj, Shri Kamalnayan
Balkrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Berwa Kotah, Shri
Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J.B.S,
Borooah, Shri P. C.

AYES

Brahm Prakash, Shni
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chakravartty, Shrimati Renu
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chatterjee, Shri H. P,
Chaturredi, Shri 5. N.
Chaudhry, Shri C. L.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati

Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri

Dixit, Shri G. N.

Dubey, Shri R. G.

[15.27 hrs.

Dwivedi, Shei M. L.
Firodia, Shri

Gackwad, Shri Fatehsinhrao
Gahmari, Shri
Gaitonde, Dr.

Gajraj Singh Rae, Shrl
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Ghaosh, Shri N. R.
Gokaran Prasad, Shri
Goni, Shri Abdul Ghani
Govind Das, Dr.
Guha, Shri A. G.
Gupta, Shri Badshah
Gupta, Shri Ram Ratan
Hanads, Shri Subodh
Hanumanthaiya, Shri
Hag, Shri M. M.
Hazerika, Shri J. N.
Heda, Shri

Hem Raj, Shri

1gbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Juin, Shri A. P.
Jamunaderi, Shrim_lti
Jayaraman, Shri

Jedha, Shri
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Joshi, Shri A. C.

Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kadadi, Shri

Kakkar, Shri Gauri Shanker
Kanungo, Shri

Kappen, Shri
Karuthiruman, Shri

Kayal, Shri P. N.

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Osman Ali
Khanna Shri Mehr Chand
Kindar Lal, Shri

Kian Veer, Shri

Krips Shankar, Shri
Krishnamachari, Shri T. T.
Kunhan, Shri P,

Kureel, Shri B. M.

Lahri Singh, Shri

Lakshmikanthamma, Shrimati

Lalit Sen, Shri

Lasker, Shri N. R,

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtab, Shri

Mahishi, Shrimati Sarofini
Mamoona Suitan, Shrimatl
Malaviys, Shri K. D.
Malhotrs, Shri Inder J,
Mallick, Shri

Mdanaen, Shri

Mandal, Dr. P.
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Mebdi, Shri 5. A,
Mehrotra, Shri Braj Bikari
Mehta,®hri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibhudendra
Misra, Dr. U,

Misra, Shri Mahesh Dutta
Mohaaty, Shri G.
Mohiuddim, Shri

Mohsin, Shri

Morarks, Shri

More, Shri K. L.

More, Shri 5. 5.

Muksne, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati Shards
Murmu, Shri Sarker
Murthy, Shri B.

Mourti, Shri M. 5.
Musafir, Shri G. S,
Mushia, Shei

Muzaffar Husaie, Shri
Maidw, Shri V. G.

VAISAKHA 12, 1885 (SAKA)

Maik, ShriD. J.

Naik, Shri Maheswar
Mair, Shri Vasudevan
Nanda, Shri

Naskar, Shri P. 5.
Nayak, Shri Mohan
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Pande, Shri K. N.
Pandey, Shri R. 5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri P. R.

Patil, Shri D. S.

Patil, Shri J. §.

Patil, Shri M. B.

Patil, Shri S. B,

Patil, Shri 5, K.

Patil, Shri T. A.
Patnaik, Shri B. C.

Pattabhi Raman, Shri C, R.

Pillai, Shri Nataraja
Pratap Singh , Shri
Pari, Shri D. D.
Raghunath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sahodrabai
Raj Babadur, Shri

Raja, Shri C. R.

Raju, Dr. D. S.

Raju, Shri D. B.

Ram Sewak, Shri

Fam Singh, Shri

Run Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri S, V.
Ramaswamy, Shri V. K.
Kamdhaoni Das, Shri
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Rameshwar
Reo, Shri Thirumals,
Raut, Shri Bhola

Ray, Shrimati Reauka
Reddi, Dr. B, Gopala
Reddiar, Shri

Reddy, Shrimati Yashoda
Roy. Dr. Saradish

Roy, Shri Bishwanath
Sadhu Ram, Shri

(Sixteenth 13494

Amendment) Bill
Saha, Dr, S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S,
Samanta, Shri S. C,
Samnani, Shri
Sanji Rupiji, Shri
Saraf, Shri Sham Lal
Sarma, Shri A, T.
Satyabhama Devi, Shrimati
Sen, Dr. Ranen
Sen, Shri A. K.
Sen, Shri P. G,
Shah, Shri Manabendra
Shah, Shri Manubhai
Shah, Shrimati Juyaben
Sham Nath, Shri
Shankaraiya, Shri
Sharms, Shri A, P,
Sharma, Shri D. C.
Shashank Manjari, Shrimati
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shree Narayan Das, Shri
Shrimali, Dr, K. L.
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D, N.
Singhvwi, Dr. L. M.
Sinha, Shri Satya Narayan,
Sinha, Shrimati Tarkeshwari
Sinhasan Singh Shri
Sonavane, Shri
Srinivasan, Dr, P,
Subbaraman, Shri
Subramaniam, Shri C,
Subramanyam, Shri T,
Surendra Pal Singh, Shri
Swamy, Shri M. P,
Swamy, Shri Sivamurthi
Swaran Singh, Shri
Tahir, Shri Mchammad
Tantia, Shri Rameshwar
Thengondar, Shri
Thevar, Shri U. M,
Thimmaish, Shrj
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. §.
Tombi, Shri
‘Tripathi, Shri Krishas Dee
Tyagi, Shri
Uikey, Shri
Ulaka, Shri
Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri
Varma, Shri Ravindra
‘Veerabasappa; Shri
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Veerappa, Shri Yyas, $hri Radhelal
Verma, Shri Balgovind Wadiwa, Shri
Yerma, Shri K. K. Warior, Shri

Vidyalankar *Shri A. N.
NOES
NIL

Some Homn, Mombers: The total
shown is wrong.

An Hon. Member: The total does
not tally

Mr. Speaker: There ir some defect
there

Shri Hari Vishnuw Kamath: Zero
error.

Mr. Speaker; The resuly of the
division is:

Ayes: 291; Nnes: Nil.

The ‘Ayes” have it, the Ayes’ have
it. The motion is carried by a majo-
rity of the total membership of the
House ang by a majority of not less
than two-thirds of the Members
present and voting. Clause 4 stands
part of the Bill

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5—(Amendment of Third
Schedule)
Mr. Speaker: Then we come o
clause 5. The question is:

“That caluse 5 stand part of
the Bill."

But there are two amendments tabled
by Shri Kamath, Is he moving them?

Shri Hari Vishnu Kamath: No, Sir;
now they fall through because the
earlier clauses have been passed.

st fmfa e (Fr)
weTe WEEd, TATT & 9gF A1 gW A9
FETWF AL A aga g Igr ™R |
i Y 99 Y 9O afad &
2 gewt { wTqTF awdA @ E | B
WT% 7ZF TT 99 § WK AR § IAW
oo 7 ¥ OF @I, ¥ g
g oFar & arar oW @ F agr
9T qF GEAT FT AT ArRAr § WK
oy WA ¥ AR A F AT § W@
ST ®TAT Wgen § {7 osdra awar

Wasnlk, Shri Balkirsmas
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Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P,

Yusuf, Shri Mohammad
. @

I AR AT KA G @ q60 AT
a% {5 gw 98 TOWwr 9 T 5 Wy
97 a1 sqfadt a1 &z *r [
T & FEM TET  UHAT T AT
™ o IEE qHT 9 & | gEEr
g g fF gart 3§ awar § o
I aras W g g Iw #
w1t i T9H qraF 9 @ifE oF aifE
72 a9 fF oo g afa
M A eHTT AFEH T | T T
Wrgw Ty § fr e § @ awe #7
WTEAT & 1 WO T g § F
T TT FUE AW T gurd IAfa
A &Y wrY S AT 7 A FHAY
¢ f& syt arer @@ a1 gua &
qgFM | At 5T faad ¥ e 9
AT /T GEA & W ;W AT oFar F
aT a3t @ wEfag wu fram s
T AT A AT F1 g7 A A anam
9 TF UHAT FTEA TN &1 TAFaT |

e WEIAA © T F@gA AT . WH
FETT ARG B |

it framfa el @ ow # war mar
“I will uphold the sovereignty
and integrity of India and that I

will faithfully discharge the duty
upon which I am about to enter.”

TR WENAY : AY FAIA 9EA qH
I AT AR TG AT WG R
FA LN

) faanfa et ¢ T FgaAr A
g 5 97 a5 g e FT wIEAr g
g AR g Y e A )
TR FT FTH HAT AT FAT FA
L 4

**One name could not be recorded.
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Mr. Speaker: Doeg the Law Minis-
ter want to say anything?
Wt ®o §o A : gy Wt A wg
2
Mr. Speaker: Let the lobbies be

cleared again. Amendments Nos.2
and 3 are withdrawn with the leave

VAISAKHA 12, 1885 (SAKA)
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Amendment) Bill 3498
of the House. I take it that the hon.
Member has the leave of the House
to withdraw them. I shall now put
the clause No, 5 to the vote of the
House, The question is:

“That clause 5 stand part of
the Bill.”

The Lok Sabha divided:

Division No. 46]

Abdul Wahid, Shri T.
Mchal Singh, Shri
Achuthan, Shri

Akkernma Devi, Shrimati
Alagesan, Shri

Alva, Shri A.S.

Alva, Shri Joschim

Aney, Dr. M.5.
Anjanappa, Shri
Arunachalam, Shri

Aazad, Shri Bhagwat Jha
Babunath Siagh, Shri
Bade, Shri

Bajaj, Shri Kamalasyan
Balkrishfan, Shri

Balmiki, Shri

Barkataki, Shrimatik Renuka
Barupal, Shri P, L.
Basappa, Shri

Basumatri, Shri

Baswant, Shri

Berwa Kotah, Shri. .
Bhagat, Shri B R.

Bhakt Darshan, Shri
Bhanja Do, Shri L. M,
Bhanu Prakash Singh, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. 5.
Borooah, Shri . C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Bri} Basi Lal, Shri
Chakraverti, Shri P, R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati,
Chatterjee, Shri H. P,
Chaturvedi, Shri 5. N.
Chaudhry, Shri C. L.
Chaudhuri, Shri Sachindrs
Chaudhuri, Shrimati, Kamala
Chevan, Shri D. R.
Chavda, Shrimati
Chettiar, Shri Ramansthan
Chuni Lal, Sbri

Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M.M.

AYES T [1525 hrs.
Das, Shri Sudhansu Kappen, Shri
Dassappa, Shri Karuthiruman, Shri
Dass, Shri G. Kayal, Shri P.N.

Deo Bhanij, Shri P. C.
Deshmukh, Shri B. D.
Desmukh, Shri Shivaji Rao, S.
Dhbuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri

Dixit, Shri G. N.

Dubey, Shri R. G.
Dwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Firodia, Shri

Gackwad, Shri Fatchsinhrao
Gahmari, Shri

Gaitonde, Dr.

Gajraj Singh Rao, Shri
Gandhi, Shri V. B.

Ganga Devi, Shrimati
Ghosh, Shri Atulys
Ghosh, Shri N. R.
Gokaran Prasad, Shri
Goni, Shri Abdul Ghani
Govind Das, Dr,

Guha, Shri A, C.

Gupta, Shri Badshah
Gupta, Shr’ Ram Ratan
Hansda, Shrl Subodh
Hanumanthaiya, Shri

Hag, Shri M. M.
Hazarika, Shri J. N.

Heda, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri M. L.
Jadhar, Shri Tulsdihas
Jagjivan Ram, Shri

Juin, Shri A. P,
Jamunaderi, Shrimat
Jedhe, Shri

Joshi, Shri A. C.

Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kadadi, Shri

Kakkar, Sri Gauri Shankar
Kamath, Shri Hari Vishou §
Kamble, Shri

Kanungo, Shri

Kedaria, Shri C. M.
Kceishing, Shri Rishang.
Khadilkar, Shri

Khan, Shri Osman Ali
Khaona, Shri Mehr Chand
Kindar Lal, Shri

Kisan Veer, Shri

Kripa Shankar, Shri
Krishoamachari, Shri T. T.
Kunhan, Shri P.

Kureel, Shri B. M.

Lahri Singh, Shri
Lakhshmikanthammas, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtab, Shi

Mauhishi, Snrimati Sarojini
Mauimoona Sultan, Shrimati
Malaviys, Shri K. D,
Malhotra, Shri Inder J.
Mallick, Shri

Munaen, Shri

Mandal, Dr. P,

Mandal, Shri J.
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Maruthiah, Shri

Mehdi, Shri S. A,
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr,

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mirea, Shri Bakar Ali
Mishra, hri Bibhuti
Mishra, Shri Bibudhendra
Misra, Dr. U.

Misra, Shri Mahesh Dutta
Mohanty, Shri G.
Mohiuddin, Shri

Mohsin, Shri

Morarka, Shri

More, Shri K. L. i
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More, Shri §. S,
Mukane, Shri
Mukhberjee, Shri H. N.
Murmu, Shri Sarkar
Murthy, Shri B, S.
Murti, Shri M, S.
Musafir, Shri G. S.
Muthiah, Shri
Muzaffar Hussain, Shri
Naidu, Shri V. G.
Maik, Shri D. J.

Maik, Shri Mabeswar
Mair, Shri Vasudevan
‘Nanda, Shri

Nuskar, Shri P. 5.

Napk, Shri Mohan

Nayar, Dr. Sushile

Nehru, Shri Jawaharlal

Nigam, Shrimati Savitri

Paliwal, Shri

Pande, Shri K. N.

Pandey ShriR. S.

Pandey Shri Vishwa Nath

Panna Lal, Shri

Pant, Shri K. C.

Paramasivan, Shri

Parashar, Shri §

Patel, Shri Chhotubhai

Patel, Shri Man Sink P.

Patel, Shri P. R.

Patil, Skei D, 5. 9

Patil, Shri J. S.

Patil, Shri M. B.

Patil, Shri 5. B.

Patil, Shri 8. K.

Patil, Skri T. A.

Patoaik, Shri B, C.

Pattabh iRaman, Shri C, R.

Pillai, Shri Nataraju
ratai Sngh, Shri

Puri, Shri D. D.

Raghunath Singh, Shri

Raghuramaiah, Shri

Rai, Shrimati Sahodrabai

Raj Babadur, Shri

MAY 2, 1963

Ram Singh, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri 5. V.
Ramaswamy, Shri V. K.
Ramdhani, Das, Shri
Rananji Siogh, Shri
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rap, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri, Muthyal

Ruao, Shri Ramapathi

Ruo, Shri Rameshwar
Rao, Shri Thirumala
Fattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati Renuka
Reddi, Dr. B. Golpala
Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 5. K.

Subhu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri 5. C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Sen, Dr. Raaen

Sen, Shri A. K,

Sen, Shri P. G.

Shah, Shri Mansbendra
Shah, Shri Manubhai
Shah, Shrimati Jayabea
Sham Nath, Shri
Shankarsiya, Shri
Sharma, Shri A. P.
Sharma, ShriD. C.
Shashank Manjari, Shrimati
Shashi Ranjan, Shri
Shastri, Shri Lal Bahsdur
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ghree Narayan Das, Shri
Shrimali, Dr. K. L.
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singhvi, Dr. L. M.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Siohasan Singh, Shri
Sonavane, Shri
Soy, Shri H. C,
Srinivasan, Dr. P,
Subbaraman, Shri C.
Subramanyam, Shri T.
Surendra Pal Singh, Shri
Swamy, Shri M. P,
Swamy, Shri Sivemurthi
Swaran Singh, Shri
Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thengondar, Shri
Thevar, Shri U. M.
Thomas, Shri A. M.
Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
Tombi, Shri
Tripathi, Shri Krishna Deo
Tyagi, Shri
Ulkey, Shri
Ulaks, Shri
Upadhyaya, Shri Shiva Dutt
Vaishys, Shri M. B.
Valvi, Shri
Varma, Shri Ravindra
Veerabasappa, Shri
Veerappa, Shri
Verma, Shri Balgovind

Verma, Sbri K. K.
Vidyalankar, Shri A. M.
Vyas, Shri Radhelal
Veerappa, Shri
Wld_lwt,s ?:.{I

Warior,

Wasmik, Shri Balkrishos
Yadab, Shri N. P.

Yadav, Shri Ram Harkh
Yadava, Shri B. P.

Rajs, 5hri C. R. Shastri, Shri Ramanand Yashpal Singh, Shri
Raju, Dz, D. S. Sheo Narain, Shri Yusuf, Shri Mohammad
Reju, Shri D, B, Shinde, Shri NOES
Ram Sewak, Shri Shivananjappa, Shri Nil
Mr, Speaker: The result of the Mr. Speaker: Now I put clause 1,

division is: Ayes 297: Noes nil, The
‘Ayes’ have it; the ‘Ayes’ have it. The
motion is carried by a majority of
the total membership of the House
and by a majority of not less than
two-thirds of the Members presect
and voting,
The motion was adopted,

Clause b was aaded to the Bill

the Enacting Formula and the Title

to the vote of the House, The ques-
tion is:

“That clause 1, the Enacting
Formula and the Title stand part
of the BilL”

The motion was adopted.
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Clause 1, the Enacting Formula and

VAISAKHA 12, 1885 (SAKA)

the Title were added to the Bill.

Shri A, K. Sen: I beg to move:

“That the Bill, as reported by

Joint Committee, be passed.

Division No. 47]

Abdul Wahid, Sbri T.
Achal Singh, Shri
Achuthan, Shri

Akksmma Devi, Shrimati
Alagesan, Shri

Alva, Shri A.5.

Alva, Shri Joachim

Aney, Dr. M.S.
Anjanappa, Shri
Arunachalam, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bade, Shri

Bajaj, Shri Kamalnayan
Balkrishnan, Shri

Balmiki, Shri

Barkataki, Shrimatj Renuka
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Baswant, Shri

Berwa Kotah, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri
Bhatkar, Shri
Bhauacharyya, Shri C, K,
Bist, S5hi J. B. 5.

Borooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chakravartty, Shrimatj Renn
Chakraverti, Shri P. R.
Chands, Shrimati, Jyotsna
Chandrasckbar, Shrimati,
Chatterjee, Shri H, P,
Chaturvedi, Shri 5. N.
Chaudhry, Shri C. L.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D, R.
Chavda, Shrimati
Chettinjr, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M.M.

Das, Shri Sudhaniu
Dassappa, Shri

Daus, Shri G.

AYES

Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.

Deshmukh, Shri Shivaji Rao S.

Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dizxit, Shri G. M.
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Dwiredy, Shri Surendranath
Firodia, Shri

Gaekwad, Sh'i Fatehsinhrao
Gahmari, Shri
Gaitonde, Dr.

Gajraj Singh Rao, Shrl
Gamapati Rem, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Ghosh, Shri Atulys
Ghosh, Shri N, R.
Gokaran Prasad, Shri
Goni, Shri Abdul Ghanl
Govind Das, Dr.

Guba, Shri A. C.
Gupta, Shri Badshah |
Gupta, Shri Priya
Gupta, Shri Ram Ratan
Hamda, Shrl Subodh
Haoumanthaiya, Shri
Haq, Shri M. M.
Hazariks, Shri J. N,
Heda, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jedhay, Shri Tulsdihas
Tagjivan Ram, Shri

Juin, Shri A. P.
Jamunaderi, Shrimati
Jedbe, Shri

Joshi, Shri A, C.
Jyotishi, Shel J. P,
Kabir, Shri Humayun
Kadadi, Shri

Kakkar, Shri Gauri Shankar
Kumath, Shri Hari Vishna
Kamble, Shri

Kanungo, Shri

Kappen, Shri
Karuthiruman, Shri
Kayal, Shri P, N,
Kedaria, Shei C. M.
Keishing, Shri Rishang -
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Mr. Speaker: The question is:

“That the Bill, as reported by
the Joint Committee, ‘be passed.”

The Lok Sabha divided:

. [1537 hrs.

Khadilkar, Shri

Kban, Shi Osman Al
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisnan Veer, Shri

Kripa Shankar, Shri
Krishoamachari, Shri T, T,
Kunhan, Shri P,

Kureel, Shri B. N,

Lahri Singh, Shri
Lakhshmilanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R,

Laxmi Bai, Shrimatl
Lonikar, Sari

Mahtab, Shri

Mahishi, Shrimati Sarojini
Mai Sultan, Shri
Malaviys, Shri K. D,
Malhotra, Shri Inder J.
Mallick, Shri

Manaen, Shri

Mandal, Dr. P,

Mandal, Shri J.
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Mauruthish, Shri

Mehdi, Shri S. A,
Mchrotra, Shri Braj Bihari
Mchta, Shri Jashvant
Melkore, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishoe
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Dr, U,

Misra, Shri Mahesh Dutta
Mobanty Shri G.
Mohiuddin, Shri

Mohsin, Shri

Morarks, Shri

More, Shri K. L,

More, Shri 5. S,

Mukane, Shri

Mukherjee, Shri H. N.
Mukerjee, Shrimeti Sharda.
Murmu, Shri Sarkar
Murthy, Skri B. S,

Murti, Shri M. S.
Musafir, Shri G, 5,
Muthiak, Shri
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Muzaffar Hussain, Shri
Naidu, Shri V. G.
Naik, Shri D. J.

Naik, Shri Maheswar
Nair, Shri Vasudevan
Nanda, Shri

Nuskar, Shri P. 5.
Nath Pai, Shri

Naysk, Shri Mohan
Nayar, Dr. Sushila
Nehru, Shri Jawsharlal
Nigam, Shrimati Savitri
Paliwal, Shri

l,md.c, Shri K. N.
Pandey, Shri R. 5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhutubhai
Patel, Shri Man Siah P.
PPatel, Shri P. R.

Patil, Shri D. 5.

Patil, Shri J. §.

Patil, Shri M. B.

Patil, Shri 5. B.

Patil, Shri 5. K.

Patil, Shri T. A.
Patnaik, Shri B. C.

P attabhi Raman, Shri C. R.

Pillai, Shri Nataraja
Pratap Singh, Shri

Puri, Shri D. D.
Raghunath Singh, Shri
Raghuramaigh, Shri
Rai, Shrirnati Sahodrabai
Raj Bahadur, Shri

Raje, Shri C. R.

Raju, Dr. D, 5.

Raju, Shri D. B.

Ram Sewak, Shri

Ram Singh, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri 5. V.
Ramaswamy, Shri V. K.

Ramdhani Das, Shri
Rananjsi Singh, Shri
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha

Ruo, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Sbri Ramapathi
Rao, Shri Rameshwar,
Ruo, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati, Renuka
Reddi, Dr. B. Golpala
Reddiar, Shri

Reddy, Shrimati Yashoda
Roey, Dr. Saradish

Roy, Shri Bishwanatk
Sadbu Ram, Shri

Ssha, Dr. 5. K.

Sahu, Shri Rameshwar
Saigal, Shri A, 5,
Samanta, Shri 5. C,
Samnani, Shri
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Mr. Speaker: The
Division is: Ayes 300, Noes nil

result of the
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This is a unanimous vote and
certainly we ought to congratulate
ourselves, The ‘Ayes” have it, the
‘Ayes’ have it, The motion is carried
and the Constitution (Sixteenth
Amendment) Bill, 1963 is passed by
a majority of the total membership
of the House and by a majority of
not less than two-thirds of the Mem-
bers present and voting.

The motion was adopted,

AND INSPECTION) BILL
The Minister of International Trade
in the Ministry of Commerce amd
Industry (Shri Manubhaj Shah): Sir,
I beg to move:

“That the Bill to provide for
the sound development of the
export trade of India through
quality control and inspection
and for matters connected there-
with be taken into consideration.”
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The hon. Members are already
aware of the need for foreign ex-
change for implementing the wvarious
development schemes of our Five
Year Plans, To meet this need, our
earnings from exports have to be
stepped up. Of the various measures
necessary to increase our exports, one
of the most important ones relates to
quality control and  pre-shipment
inspection of export goods. Further-
more, in order to increase the sale
of our goods abroad, the goods have
not only to be of high quality but the
overseas importers should be con-
vinced of that quality. In other
words, a reputation for the quality of

our export products has to be esta--

blished. Mere absence of complaints
is no test of the quality of our pro-
ducts,

In the present context of growing
competition in the international
market and even to maintain the
volume of trade on traditional items,
our goods have to be made attractive
to the foreign buyers and compe-
titive with the products of more
advanced countries, We cannot, there-
fore, hope to achieve this position
unless concrete steps are taken. It is
only through specific measures of
quality control at the stage of pro-
duction and careful inspection prior
{o exportation that the quality and
reputation of the products can be
established and maintained in over-
scas markets,

The question of quality control on
goods exported has been under con-
stant review of the Government,
since 1949 when an Export Promo-
tion Committee appointed in that year
recommended that something direct
and positive should be done to main-
tain the quality of India's merchan-
dise abroad. Another Export Promo-
tion Committee in 1957 also examined
this aspect. In 1960 the Government
appointed an ad hoc¢ committee on
quality control and pre-shipment
inspection for the purpose of
examining the entire question
of quality control and pre-ship-
ment inspection of India's export
goods and suggesting steps for im-
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provemeni. ‘This committee found
that several different kinds of quality
control were being applied to differ-
ent kinds of commodities; and agen-
cies, official as well as non-official,
were engaged in administering quality
control and pre-shipment inspection
schemes. Some of these schemes
were mandatory under certain legis-
lative enactments while others were
in the nature of voluntary service to
those who wanted to take advantage
of it. On the whole, the position was
far from satisfactory. These differ-
ent schemes had becn brought into
effect in an ad hoc manner and con-
sequently suffered from lack of proper
co-ordination.

The mandatory schemes have been
deriving their powers either from
Drugs Act, Fruit Produets Control
Order under the Essential Commeodi-
ties Act; Prevention of Food Adultera-
tion Act, etc., or prohibition of export
of goods under the Customs Act un-
less the goods carry certification
marks under the Agricultural Produce
(Grading & Marking) Act, ISI Certi-
fication Marks Act and the like. In
the case of a few other commodities
the schemes of quality control and
pre-shipment inspection have been
purely voluntary without the backing
of a legislative enactment, with the
result that a considerable part of the
exports have continued without ad-
hering to quality standards. The ad
hoc committee, therefore, rightly felt
that the provisions of the Customs Act
not having been designed to deal
with quality control or pre-shipment
inspection were inadequate to deal
with all aspects of quality control. In
order to remove such deficiencies and
weaknesses in  the measures for
quality control and pre-shipment ins-
pem‘.io'n. it has been considered neces-
sary to move the present Bill which
is comprehensive and is particularly
directed to ensure not only the quality
of our products but that the exports
be made only of those products which
satisfy the requisite standards.

It has also been felt that for the
ultimate objective of improving the
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quality of all Indian exports and for
establishing increasing demands for
Indian goods abroad, Government
should have the advice of a Council
comprising individuals and officials
who are intimately concerned with the
problems of quality control of indi-
genous products and with export pro-
motion. By a provision of the Bill,
the Government will be empowered
to establish a Council to be known as
the Export Inspection Council with a
Chairman and fifteen members. This
Council will advise the Government
regarding measures for enforcement
of quality control and inspection in
relation to commodities intended for
export and draw up programmes in
this regard. The Council will be a
body corporate and it can receive
grants from the Government and
donations from bodies or institutions
approved by the Central Government,
thus having its own funds. With the
concurrence of the Central Govern-
ment, the Council will also be able to
make grants-in-aid to the agencies
established or recognised for exercis-
ing quality control and pre-shipment
inspection.

Ag a central authority for adminis-
tering quality control and pre-ship-
ment inspection, and for the purpose
of coordinating various activities in
this behalf, the legislation provides for
the appointment of a Director of
Quality Control and Inspection by
the Central Government. This Direc-
tor will also be the member-secretary
of the Export Inspection Council.

Under the authority of the proposed
legislation, the Government, after
consulting the Council, will be able to
notify the commodities which shall be
subject to quality control and inspec-
tion prior to export, and specify the
types of quality control or inspection
that will be applied to the notified
commodities. The legislation will
enable the Government to establish
new standards or adopt or recognise
existing ones for ensuring quality
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control of export goods and prohibit
export unless the notiflied commodities
carry recognised certification marks
or seals in token of conformity of the
goods to the specified standards, and
to establish or recognise agencies for
the purpose of exercising quality con-
trol and inspection.

1 am sure that hon. Members will
agree that export of sub-standard or
spurious goods damages the country’s
reputation and hence it is necessary
to take stringent action against per-
sons found guilty of contravening the
provisions of the Act. Penalties have,
therefore, been provided for export of
sub-standard goods extending to im-
prisonment upto two years or fine of
Rs. 5000 or both. In case of second
and subsequent offences, the legisla-
tion contemplates a heavier punish-
ment, i.e.. a minimum term of impri-
sonment and also a fine,

While it is not our intention to in-
terfere with the existing regulations
under which quality control and pre-
shipment inspections are being exer-
cised over a number of export com-
modities, the hon. Members will, I
hope, agree that Government should
have the authority, should the need
arise, to bring any such commodity
within the ambit of this comprehen-
sive legislation. An enabling clause
has, therefore, been incorporated in
the Bill by virtue of which the
arrangement for quality control and
pre-shipment can be modified for a
notified commodity even though the
existing arrangements may be under
some legislative provisions.

Here 1 want to assure the trading
community of the country that while
enforcing quality control and pre-
shipment inspection, we shall try to
accommodate all such international
export contracts under which specified
qualities and specifications are agreed
upon between the sellers in India and
the buyers abroad.
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It is hoped that with this enactment,
it will be possible to ensure that
India's export commodities are looked
upon with the highest esteem in the
international market and that foreign
buyers having been assured of the
quality of India's products, will buy
India's goods in larger quantities. As
I said earlier, not only is quality con-
trol beneficial and in the country’s
interests, but quality pays. We have
seen that our experience in the last
four months since we brought several
measures of quality control has been
very good. As the House is aware.
since January 1963, we have brought
about 39 major commodities of India’s
export under some system of quality
control. We have brought wunder
quality control practically all the agri-
cultural products, textiles, woollen
textiles, silk textiles, sugar and various
other products. Some of the quality
controls are being exercised under
the Agricultural Marketing Act. Re-
cently we have brought cashew under
the quality control of the Export
Promotion Council. It is hoped that
in the coming year or two, we shall
be able to bring under the ambit of
this Bill the major export items which
play a vital role in India's cxports.

I can assure the trading community
that with their fullest cooperation and
with a pragmatic approach to this
problem, we want 1o bring in a new
sense of quality control during the
current year. The year 1963 in India’s
history of foreign trade will go down
as the “quality control year”, in which
the trading community of this country,
the business-houses and the commer-
cial community have fully cooperated
with the Government and with this
House in bringing out a correct image
of India abroad, by way of mainte=-
nance of quality standards in its com-
modities. T shall not take further
time of the House.

Sir, I move.
Mr. Speaker: Motion moved:

“That the Bill to provide for the
sound development of the export
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trade of India through quality
control and inspection and for
matters connected therewith, be
taken into consideration.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): What is the time allotted for
this Bill?

Mr. Speaker: Two hours.

Shri Warior (Trichur): Mr. Speaker,
I fully support the measure brought
forward by the Minister of Interna-
tional Trade. This is 3 problem which
should be tackled, but it is a very
difficult problem to tackle with. The
main point is that our export promo-
tion has not gathered as much momen-
tum as it should have been. Our
statistics show that the export of our
country is standing at a stagnant
figure of around Rs. 600 crores per
year.

15.51 hrs.

[Surt KHADILKAR in the Chair]

Last year, the figure had shown some
improvement, and it went up to
something like Rs. 662 crores. We do
not know what will be the position
this yecar, because some of the eco-
nomic journals say that this year
there will be a deficit of Rs. 30 crores
to 40 crores from the targeted figure
of Rs. 720 crores. So, we cannot
under-estimate the importance of
quality control at this juncture when
we are straining every nerve fo im-
prove our export promotion.

We have to search for new markets
for our goods because we find it very
difficult to sell our goods in the tradi-
tional markets on account of stiff
competition from other countries and
because of their own indigenous pro-
duction. So, all these things have
their effect on our export. Therefore,
the attention and energy of the entire
economy has to be turned in the
direction of promoting exports to such
an extent that we will get the badly
nceded foreign exchange in spite of
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facing competition from other coun-
tries.

Therefore, I am glad that this mea-
sure has come, though none too early.
Then, when it is a question of foreign
exchange, the import trade must also
receive some more scrutiny. It has
come to the notice of the Public Ac-
counts Committee, at least in the case
of two purchases that we had of
sleepers from America and Australia,
that we had lost lakhs of rupees be-
cause of the supply of sub-standard
quality goods, though it was expressly
provided in the contracts that such
things should not be supplied. It has
become an international practice, es-
pecially, with big importers and ex-
porters, to supply sub-standard
qualities and then go for long-winded
arbitration of disputes. In that way,
we are losing quite a lot of foreign
exchange. Therefore, quality control
is very important not only for export
but also for import.

As far as quality control is concern-
ed, there are one or two aspects. At
present, the Indian market is very
fertile market, which is expanding. It
has become more or less, according to
economists, a sellers market. So, any
sub-standard goods ig saleable in the
Indian market and good profits can
be made. Therefore, some way must
be found to prevent the sale of sub-
standard goods for internal consump-
tion also. Unless that is done, there
is no -incentive for people to export
good quality material. Because, why
should they bother about all the diffi-
cult procedures, all the administrative
impediments to export when there is
an open market, a free market within
the country where they can sell all
sorts of sub-standard goods.

Not only that. By manufacturing
sub-standard goods, they exploit not
only the consumers but also the wor-
kers. The workers are paid very poor
galaries, Unless and until Govern-
ment come forward to  help the
workers organise their trade unions
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more and more and thereby
strengthen the collective bargaining
capacity of the workers, I do not think
there is any possibility of eliminating
from our market all these sub-stand-
ard and useless goods which are now
placed at the disposal of our people.
Now thig tendency has spread to the
export market also, and the traders
are indulging in it wherever possible.

Some time back we heard a discus-
sion on the distinction between honest
and dishonest businessmen. I do
not know where the question of hon-
esty or dishonesty comes in, so far as
business is concerned, because, when
it is a question of profit, everybody
is in the same category, There is no
question of distinction between honest
and dishonest businessmen, when the
question of profit is involved.

The worst sufferers in this couniry,
so far as traditional items are con-
cerned, are the agriculturists, It is
very easy to control the standard of
export goods, because the items are
limited, about 25 or so, although the
Minister has said that we have already
extended quality control to about 30
or 40 items.

Though there are 25 items in this
list, 40 per cent of the export is cov-
ered by jute, tea and cotton textiles.
There is competition between tea and
jute as to which is to rank first. Who
is controlling these markeis? Some
people corner al] the produce avail=-
able in the country and ship it to the
export market. Who is controlling
them. In jute, for instance, as every-
body knows, there has been debate
here many a time and questions were
asked, in the jute market the worst
suffers are the agriculturists and the
best harvesters are the middlemen.
The real price, or a major share of
the price, is not going to the agricul-
turist who produces the raw jute or
the worker who processes it, though
it is one of the main items of export
and we are getting a good price for
it in the international market. of
course, now evep in the foreign mar-
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ket other types of hessians are also
eoming at competitive rates and our
jute market is becoming more and
more difficult.

Then I come to tea. I know it is a
ery in the wilderness to ask that the
entire tea industry, from the produc-
tion stage to the consumption stage
should be controlleq by Government.
Even now, in spite of the stiff com-
petition, cut throat competition, in the
continental Europe, we have got a
very good and potential market in
Europe, As far as I know, the com-
plaint from the Europgan countries
is that they do not get quality goods
in tea, So far as the internal market
of tea is concerned, the less I speak
the better. We are getting only dust
Sand and dust iz passed on as tea. I
agree with the view that the best tea
has to be exported, But it does not
mean that sub-standard tea shoulg be
supplied for the home market.

Now, our entire export of tea is
channelised through Great Britain,
with the result that Britain gets a
commission on every sale. Whenever
any tea goes to the Continent from
India, they open and close it and geta
commission, and we ]oSe in the trans-
action.

Therefore, gp far as the tea indus-
try is concerned, I am of the firm
opinion that unless and until the tea
industry is taken over by the Gov-
ernment, if that is not possible, at
least controlled by Government, no
remedy is possible to rectify the
present bad situation, I am saying
this because I have visiteg all the
hill stations in our place, So far as
the Kannan Dewan Tea estates are
concerned, what is the position? The
workers are not properly paid, they
are not properly housed and all the
labour regulations of our country
are ignored by the tea bosses, who are
getting huge amounts in the form of
allowances. They get allowances
even for raisings, But they do not
provide the workers with even ordi-
nary common habitation, So, I do not
understand why all the exports to the
foreign countries should be channel-
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led through Britain, Therefore,
unless we control tea production z»d
tea marketing I do not think we will
get that much foreign exchange which:
we expect from tea.

As far as textiles are concerned, I
need not mention about it. It is all in.
a muddle.

16 hrs.

Now coming to other produce, spic-
es etc., formerly we had reports that
pepper which comes first among
spices exported, was detained in
USA some time back. Now-a-days,
it is reported, it is not seized. But
actually there is very much of adul-
teration in pepper.

Shri Hari Vishmu KEamath: In
everything.

Shri Warior: Our people even do
not know why pepper is exported and
what use pepper has got in the USA
in such bulk quantity, Kerala is the
best pepper-producing part in this
country and I know the ins and outs
of this trade not only here but in Java
also, Pepper is useq in the packing
houses in Chicago and other places
in the United States in order to cover
meat because if meat is packed soak=
ed in pepper powder it will not ger-
minate, But we have a competitor in
Indonesia which also produces pepper
and which is called white pepper.
Our pepper is called black pepper.
Our pepper is actually inore pungent
than that of Indonesia, But how can
this pepper be exported? We cannot
have genuine pepper, Al]l sorts of
small seeds available from forests and
busheg are included in this. There is
a great amount of adulteration,

But more than that, pepper which
is taken in the months of December,
January and February is cornered’
by certain interested parties, that is,
middlemen and big trading houses in
Cochin, Calicut and other sea ports of
Kerala and they keep it there for
some time, that is, until the market
rises Because of the poverty the
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peasants who produce pepper sel] it
even before the harvest season, They
sell it in advance so that they may get
the money easy enough. They take
it before the pepper is mature  This
Taw pepper which is taken prema-
turely is not dried properly before it
is exported, When it goes to the
United States angd is unpacked there,
they see the mould there because of
the moisture that remains in the
pepper. Thus, the market has gone
down angd we have lost and our agri-
culturists have lost so much.

This is the state of affairs of all the
hill produce, that is cardamom, gin-
ger, turmeric—everything Hence, I
will suggest that in order to have a
better quality for export, we should
at least try to have auction sale in
any of the major ports, like Cochin.
If we have an auction room in
Cochin for this hill produce including
pepper, it will give some more lift to
the actual producers, Then at least
the producers can wait unti] the mar-
ket rises, the foreign markets also.
They can keep the stock with them

. till then and cap sell it when actually
a good price is coming forth instead
of mortgaging the entire crop in the
hands of these middlemen, take it
prematurely and get the most sub-
standarq stuff. Therefore if there is
an auction room where the agricul-
turists can also get credit, I think,
much can be done for making the
quality betler, We can do that for all
the hill produce.

In this connection, I will say that
apart from these agricultural and
traditional stuffs that we are market-
ing, we must try for more and more
new things to be taken to foreign mar-
kets, I dp not think that we can rely
upon the traditional materials like jute
or for that matter, even tea. Tea is also
having very stiff competition rom
countries like Ceylon and other plac-
es, So, it is high time that we supply
the foreign markets with goods, like
manufactured goods, engineering
goods or some other stuff. For
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instance, the South-East Asian market
is still a potential market for us for
these things. It will not take much time
for them also to have their indigenous
manufacture and industrialisation, but
by that time our industries will also
be in a position to tackle these things.
This is the position as far as I can see
about the export market,

While I welcome this Bill, one or
two things must be gaid as a precau-
tion, Firstly, there is glways the pos-
sibility of these inspecting agencies
harassing the small holders, There
are very many exporters who are at
the mercy even now of the big mono-
polistic concerns. As far as our part
of the country is concerned, I know
that the whole pepper trade is cor-
nered by three or four people. You
will be amazed to know, Sir, that the
biggest pepper cornerer in that part
of the worlg is Volkart Brothers, a
Swiss firm with German traditions
having a second head office started
after starting it in Europe at Bom-
bay. Another firm is Pearce, Leslie
and Company. They are the dictators
of the market. They are monopolists
of the market and {he small growers
and exporters are at their merrcy. This
sort of thing must not be transported
to this checking and inspecting busi-
ness also, The sma]] people must be
protected and there should be no
harassment, The biggest possibility is
that of delaying the exports. If the
exports are delayed, that may con-
travene the agreements entereq into
with exporters and people on the
other side. The inspection may cause
very much delay in exports and it
will mean harassment. That should be
done away with. Certainly, I will sug-
gest that for the bigger people there
should not be any laxity in impos-
ing punishment, For instance, in
Japan, I am told, it is “three years”
whereas we have put it at ‘“two
years”’, Japan is a country which is
well ahead in the export market.
Japan is a country which has already
established itself in the markets of
almost all South-East Asia and is ex-
panding up to Europe whereas our
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country is even now limping in the
export market, So, why should we be
more lenient than those people who
can afford to be lenient? I do not
know why it is put as “two years’ im-
prisonment.” Even then, the minimum
is not given there. I fear that the
minimum will be one month or less
because for the second offence the
minimum is put as “three months.”
So, naturally, for the first offence it
must be something less than three
months and Rs. 1,000|- or something as
fine. I think, more than the fine, im-
prisonment will be the more deterrent
punishment because that will exclude
them from the market for some time
and they will not be able to have their
business carried on. These people are
just like smugglers. If we impose a
fine even of Rs. 1 lakh, the smugglers
do not mind it; they will pay it. But
one day's imprisonment is much more
than that for them,

Mr. Chairman: The
ber's time is up.

hon. Mem-

Shri Warior: I do not think there
will be many more hon. Members to
speak.

Mr. Chairman: He has
taken 20 minutes.

Shrl Warior: Two hours have
been allotted for this Bill. There is
not much dispute about the clauses.
So, let us bring out all these things a’
least.

already

Shri Sham Lal Saraf (Jammu
and Kashmir): I think, the hon, Mem-
ber is trying to distribute the time
between himself and the hon. Minis-
ter. He should know that there are
other hon. Members also who are an-
xious to speak.

Shri Warior: I do not exclude
them. If I speak, they will only have
to support the major portion of it and
it will be an easy job for them. I do

not want to monopolise.

Shri Hari Vishou Kamath: As the
hon. Minister said, quality is impor-
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tant. His speech has got quality; =o,
let him continue,

Shri Warlor: Thank you very
much. The provision about the forma-
tion of the council is also an impor-
tant provision in this Bill. When wt
form this council, due attention must
be paid to giving sufflcient represen-
tation to those people whose voices
are not usually heard in the higher
circles. They must also be given, be-
cause I fear that most of these nomi-
nations will go to representatives of
Chambers of commerce. Other asso-
ciations, if at all they are, they will
be neglected. Until and unless the
Government makes up its mind to ask
these smal] holders and merchants and
exporters to form their own associa-
tions and come into their own, there
will not be any hope. Encouragement
must be given for small exporters
and manufacturers to have their own
associations and then the Government
must encourage them by giving them
more representation in the councils.

Absut the agencies also, there is
that fear that unless the Government
sees that most of the Promotion coun-
cils are not entrusted with this work
of checking, pre-shipment inspection
as well as arbitration, I think, there
will be difficulty for these people. This
must be borne in mind, About arbitra-
tion also, I must say a word. Always I
do not think that the importers are
correct and right in disputing the
quality of our stuff. At times, the
market situation may give them the
reason for that. Suppose the market
is very dull and the consignment
comes at that time, these people have
a tendency to dispute the quality so
that it can be kept at abeyance and
some reduction can be forced on the
exporter who is at their tender mercy.
Naturally these disputes are taken up.
The Government agencies concerned
must see that proper protection is
given to our people. This much pro-
tection is given by all other Govern-
ments. I have seen, attending the
P. A. C. meetings, when we scrutinis-
ed the timber business, the highest
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representatives of the foreign countries
intervened on behalf of those mer-
chants who sent us spurious matenal
here. They intervened and squared
up the whole affair to their advantage
and to our disadvantage, The sleepers
are still sleeping in the dockyards and
they are cracking. We lost lakhs of
rupees. This protection must be given
to our exporters whenever there is a
possibility of fraudulently picking up
some quarrels or disputes. This must
be borne in mind.. All are not honest
there also and here also. There are
also possibilities of our people being
at the mercy of so many elements, for
instance, the shipping element, agents
and all these things. This also must
be taken care of.

We are not properly, scientifically
equipped for exporting all these mate-
rials. For instance, perishables. If
they are properly packeq and sent,
there will be protection for them.
Where is the scientific equipment for
that? Our biggest deficiency is in fish
exports. Suppose we have sufficient
equipment and co-operation from
Government for fish exports, what
will be the nature of our fish export?

Mr. Chairman: You have taken 25
minutes.

Shrl Warlor: ~ Five minutes more.
Quality will be better.

Mr. Chairman: Others also ™“ave
quality in their contributions.

Shri Warlor: All these things
must be borne in mind. It is not in
the processing of legislation, but in the
implementation of legislation that
more care should be taken. I hope
that by these measures, our exports
will go up at least by a few more

crores this year.

Shri V. B. Gandhi (Bombay—Cen-
tral South): Mr. Chairman, I thank
you for this opportunity to speak.
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The measure that is before the House
today is the result of the recymmenda-
tions of the ad hoc commitiee appoint-
ed by the Government in November,
1960 to consider the question of qua=-
lity control and pre-shipment inspec-
tion. The committee worked with re-
cord speed, and in a short time pro-
duced a very useful document.

Among the chief recommendations
of the committee can be mentioned,
firstly, that they recommended sepa-
rate legislation covering all aspects
of the quality control and inspection
regarding export commoditics; the
next recommendation, a very impor-
tant recommendation, is about the com-
position of the export inspection coun-
cil. This council is to have a chair-
man and 15 members. The composi-
tion scems to me to be of a very good
character, and it offers a fair propor-
tion of representation to officials whc
would possess specialised knowledge
in their respective fields. There are
to be four such officials. That leaves
11 to be considered. There will be
three out of these 11, who would be
representing the agencies to be set up.
That still leaves 8 to be considered.
1 hope in considering these remaining
eight, the hon. Minister will consider
the claims of private inspection agen-
cies like surveyors and such others.

I am glad to say that all these years
our Government have been quite ac-
tive in the export field, active in con-
sidering measures of export promo-
tion. I can give an account of a hur-
ried list here, a kind of a resume of
what Government have been doing
about export promotion lately.

It will be appreciated here in the
first place that whatever we are say-
ing here is in the context of our ex-
port trade, Here is the list of what
Government have been doing. Export
control has been liberalised. Incentives
for export promotion schemes have
been offered. Freight concessions with
railway priority claims for export
have been arranged., Drawback re-
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bates have been offered, rebates in
respect of Central excise duties and
customs duties andqxsuch others. Indus-
trial licensing has” been oriented for
exports, that is, for increasing the ex-
port potentia] of the industries. Re-
cognition of export houses has been
granted, and that is a kind of a new
scheme which takes notice of business-
houses of a new class altogether, Cre-
dit facilities have been extended, and
actually, as we know, we find that
new credit institutions like refinance
corporations and others have been
functioning satisfactorily. Then, assis-
tance to Chambers of Commerce in
various forms including grantis-in-aid
has also been established. Then mi-
nimum prices of export commodi-
ties in certain schemes have been
fixed. Bilateral trade agreements with
28 countries have been negotiated and
are actually functioning satisfactorily;
most of these have been made through
our State Trading Corporation. Finally,
we all read in our newspapers about
a large number cf trade delegations
moving all over the world in the inte-
rest of promotion of our export trade.
This, I think, should be considered
quite an impressive list and we would
congratulate Government on the pro-
gress made so far,

But we do not like to allow our-
selves to forget that our s‘ghts have
to be set higher. In the Third Five
Year Plan, the estimated requirements
of export earnings have been set at
something between Rs. 3,700—3,800
crores. That is not a very large tar-
get, but a target yet to be achieved.

I need hardly say that this is a legis-
lation which is essential and has been
overdue for quite sometime and it will
help complete the good work that has
so far been done,

Before I close, I would support some
of the things that Shri Warior had to
say, particularly in respect of the at-
tractions that domestic trade stil] has
in our home market. Some kind of a
restraint is called for. I do not know
how; I have no precise idea of what
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kind of restraint we can devise, but I
might just pass it on to the Minister for
his consideration. We find that domes-
tic trade is still very attractive to our
people and something must be done.
A Tew days ago I think I made g sug-
gestion in this House that it is even
worthwhile to consider a scheme in
which some kind of compulsion could
be introduced and our exporters made
to allocate a certain  percentage in
selected export items for export only.

Finally, I would say that we must
have a first-rate reputation in our ex-
port markets. Our material and work-
manship must be attractive. Prices,
above all, are an important thing and
they must be right and even competi-
tive. Goods must be such as will
squarely meet the claims made in
their behalf. Understatement sHould
be considered a good form of adverti-
sement especially when we advertise
abroad. Above all, let us not lower
our standards of quality, let us not
cheapen our quality. That is a wrong
thing to do. We know that before the
war, Japan had a reputation for cheap
quality. But we know that Japan has
learnt its lesson and today it is one
of the outstanding examples of coun-
tries that produce very high quality
and expensive products like cameras
and such other things—absolutely
high class products. There is saying
in the export world, which I shall re-
peat and end my speech. They always
say that quality is remembered Ilong
after price is forgotten.

Thank you.

Shri A. C. Gaoha (Barasat): I think
this House will generally welcome
this Bill, and will consider that the
Government has been rather late in
bringing a Bil] of this nature. It was
long over-due.

As the previous speaker stated, an
ad hoe committee was appointed in
1960 to go into this question, and it
promptly submitted its report, re-
commending enactment of a legisla-
tion of this nature. I do not know
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why Government should have taken
near about three years to draft a small
legislation of this nature,

Shri Gaaurl Shankar Eakkar
(Fatehpur): It appears the hon. Mem-
bers are not very much interested in
export quality that is being discussed.
There is hardly any quorum in the
House.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Members are sitting outside.

Mr. Chairman: Does he chal-
lenge?

Shri Gauri Shankar Kakkar: I chal-
lenge it especially because both the
whips happen to be present in the
House, and it is a pity that still there
is no quorum in the House,

Shri Satya Narayan Sinha: We
are going to remedy that position to-
morrow, with your help. We are goang
to take up that Bill tomorrow to re-
move this lack of quorum which is &
running sore.

Mr. Chairman: The bell is being
rung. .... Now there is quorum.

The hon. Member, Shri Guha, may
continue,

Shri A. C. Guha: Some time back
the matter came to the notice of this
House that purchasers abroad very
often refused our goods on account of
quality, that there was such a lack of
commercial morality prevailing in the
country that often the exported goods
were below the specifications or not
according to the samples previously
supplied.

Further, the foreign purchasers often
refused to accept the ISI mark or the
AGMARK. It was a question of our
national prestige that the two stan-
dard marks so long prevalent in the
country were not recognised by our

MAY 2, 1963

(Quality Control and 13524
Inspection: Bill

foreign purchasers. So, it should have
been the duty of #fe Government to
rectify this position at least for the
vindication of our national honour and
our commercial prestige. Of course,
the question of exports is surely there,

For the last few years our foreign
exchange position has been rather pre-
caricus, and the urgency of increasing
our export earnings has been repea-
tedly mentioned in this House and
outside, Still, the percentage of our
total export to world trade has re-
mained more or less static. I think it
has not increased. Even though there
might have been some increase recen-
tly in the total amount of our export
earnings, compared to the total world
trade, our share has mnot increased.
There are two factors responsible for
this: quality and price. Both the pre-
vious speakers referred to the domestic
market. The commercial community
has got here a protected market, very
lucrative, They do not care for any
foreign market or for improvement in
the quality or for reducing the price.
In spite of the protection for the 'ast 10
or 12 years, several of the protected
industries have not improved their
quality or reduced the cost of produc-
tion. Some have done so but most of
them have not done so. Many consu-
mers here would like to have fcoreign
products in preference to Indian pro-
ducts. Take for instance, paper, news-
print or art paper or even ordinary
white paper. The quality of newsprint
or art paper is deplorable. Even
Pakistan has a much better quality in
her newsprint.

Even now most of our exports are
of primary commodities—ores, jute,
tea, oil seeds, etc. Manufactured or in-
dustrial goods constitute a small per-
centage of our products. Government
has to be very vigilant and sce that
the quality and price of our manufac-
tured goods can compete in the world
market and their export can be pro-
moted.

There are three main items of tradi-
tional exports: lea, jute and textiles.
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Textile exports had been going down
primarily on account of the price and
quality. Japanese, or even Chinese
textiles are competing with us in the
nearabout markets, We have neen
holding good position in respect of
jute. Jute and tea are our two biggest
items of export. Competition in jute
is becoming keener every year because
Pakistan is setting up. jule mills.
Hardly anything has been done about
quality improvement of jute. The
Indian farmers have increased the out-
put by about 300 per cent but for qua-
lity improvement, one depends upon
Government, Attention shouid be
paid to this if we are to continue our
jute exports, Otherwise, we may be
ousted by Pakistan jute goods in not
very distant future.

In quality and price of tea we are
facing competition from Ceylon, Kenya
and cther couniries, Two years ago,
I mentioned in this House about the
deteriorating quality of Indian tea.
Ter. Industry is gradually passing into
the hands of a commerecial community
which js not si keen about maintain-
ing i's gquality or even a business
standard, The Government should te
vigilant about the quality of tea also.

In this connection, I would like io
refer to the remark made by the Min-
ister of Health that in India there are
fact ries which have been producing
acdul'eration materials to be mixed
wiih drugs and food articles, including
tca. If this state of affairs can be
allowed, how can we expect the gua-
lity of our commodities either for in-
ternal use or for export purposes, to
be improved or to be maintained at a
proper standard?

I now come to some of the provi-
sions of the Bill. The Council that
this Bill proposes to set up, I am
afraid, may be a bit costly affair. Our
export commodities are even now, [
amn afraid. higher in price than the
foreign comm-dities. But now I hope
the Government will see that in view
of this Council and other parapher-
nalls of inspection the cost may not be
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further increased and may not creaie
a handicap for our export.

The financial memorandum says:

“It is, however, anticipated that
a substantia] portion of the re-
curring expenditure that may be
incurred on such agencies and
authorities will be recouped by the
fees charged under clause 7(2)
and the rules made under clause
1"

Thig, I am afraid, may create some
difficulties for our export by increas-
ing the price of our commodities, It
has been stated that every rule made
by the Centra] Government shall be
laid as soon as may be after it js made
before each House of Parliament. But
besides these rules, I think there is
pr.vision for some notifications being
issued by the Government which may
not be just in the form of rules.
Clause 17 says that the Central Gov-
ernment may, by notification in the
Official Gazette, make rules. That is
guite clear and the notification will he
covered by the rules. But clause 13
5aVi:

“The Central Government may,
by notificatinn in the ©Official
Gazette, direct that any power
cxercisable by it under this Act
shall, in relation to such matters
and subject to such conditions, if
mny, as may be specified in the
direction, be exercisable also
b‘._"’

and then it mentions the authorities.

16.38 hrs.
[Mr. Depury-SeEAker in the Chair]

This delegation of powers may De
stmply by notification. I am not sure
if this also will be called rules. If not,
such notifications should also be laid
before the Parliament. This delega-
tion of power which in Parliamentary
ferminology may be called subordi-
nate legislation should not be done
without bringing it to the notice of
Parliament. I would suggest that
cither this may be made clear in clause
13 that this notification should also be
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considered as a rule or it may be laid
down in sub-clause (3) of clause 17
that every rule made and notificat:on
issued by the Central Government
should be laid befare Parliament.

With these words, I commend this
Ril, and 1 hope that Government will
surcly try to improve the quality not
enly for export but also for internal
consumption and to reduce ‘the cost of
preduction also. I am not sure if the
Government have got adequate powers
to control or check or examine the
cost ¢f production of any industrial
goids in the country. Taking advan-
tage of the protected western markes:,
the manufacturers have been putting
up sometimes very high prices for
their commodities. Had there heen
any alternative source of getting these
_c~mmodities through import, there
would have been some urge for the
manufacturers both to improve their
Aqualily and also to reduce the price.
I hupe Government will see to this
afid carry out the provisions of the
Act in a wayv which will increase the
exnorts of our country.

= siwreee @ (Frer)
gurers wered, § W faw #1 wwdq
F@TE | AT T faw Ay gy awy
AT T BT, 99 fF gW F AT
oTg &t oY, G gHIT UG 39T A
frear « WF I WIS gTHE UFERE
fre T § A1 ¥9 ®TOT gAY FTHT
TFaAE AN @ e 1 gw fame are fadai
qzr 7 o Fir grard 3w |al
FT AT GAT TTH &Y AT G /T T
g a1 I¥ WA gwr A WA afgd
FAIF T FTE TAGT ST & AR 7
¥ gusr 9T 4zaT &, dY ag Sfaa &
2 | R ¥ faw FY ager & v s,
ar gaTd W F¥ FrfEEt g O A
o1 twaae WY T F9 gar |

gt gt A fae § W &7 Y
T FT AT &, AR H W IT A
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F faqgirg  Wwm o &, foEd gy
¥ FY agnlt g R AR T F g EY
A A AT AT 9 &R ¥ AEHT A
g

ToR #1 faam o 7@ & fog
o wfafa 347 &1 g v ag Tfgg
fFf FreEm F I f @Y gEETE
Wifaax 1w Afeae @ I,
arfs agt v M9 § a9 & 99 A
ag fergr w1g | W ag W fafraa
Farfecy A 19 g, ar I 947 T4
fetiies o7 & w9t &Y 9799 F fEaw
WA | AOETTFY W & g1 v o wre
1 ifaqie  gefeEe &Y sgaeqr Y
T W W AT Al @ad g
Q. FH FIOAT &1 799 9§ (&3 S |
¥ quaar g fr ga § maAde & oY
g @ g W FIOAT Tl 1 W
T[T @d g | gAfad dgaT w@
Zrm fF wemd arfees FTeEe 1)
gr mA At grAfET §3 F sasmsar
TN 9T FE 9T IAHT FEOAT AT AQ9H
FLE |

7g #fafs 707 ¥ qF A @
A qEY O, R, W & aEa
g, @}, sarfad
S faertt fF 7 wegr w9 a9,
aifF gat 3§ g MA A T
g & mw wr Farm g g 55
fawr ager StraT T AT gATL AT FIH
AT H o7 91, AfFT 3W F A
F% TR AT, FE T AGH 97 | qF IH
oA A SFAT 4, IfEFT IW F qFE
#3e F avgd mA I W FQ
g, s e A AeAr s
FY TaT gear @413 9 fF 7 @l a5
Tt ff 917 fF o & A QA 9
wEAT # 2T | ATAT 97 | WIS AT
oA Y Wt 12 feafa § | o gw qgw
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¥ oww oat § e @y,
e IR wE g 2l ) avg gw oY

HOAT ATH W HFG 9 | IR &

faa ga 7 ‘dewwe?’ v awman, wfeq
qfs ag 7y fai & arg woe 2 sar
& w7 wom 8, gafaT &6 sEdt
‘Feae agd @ § | awifeRl @ uw
g 8 g AW AT qEAr T g

3 o ot ag o & v et
TR Ak SR Wiz § 97
e a1 & e s &, SeE}
§H), A G, wrEr mzEf,
AATER @19, AT H/Y owfe 1 5 ATAL
FY AT a0 FC I TR T IIAT-
za fret fafaees wgE & s foaw
AEI G 1 9R F AR T AN He-dT
a1 INI & A wwAy ¢ f+ fafaex
wgd § Igured at #a & faam g,
ud gAr f@dare  Fam FTaaE) ge |
¥ faere ® GEY FEoErE 9T SgrEr
famg @@t =fgd | gw A1 FaAw
wifedl # a6 & ora T
wifgn, afes 99 & a9 @9 FAfaEy
ot wer A T afgd | 9, qe
Q)¢ IFETA @ N AT g7 R
Fq & S Ffadr =g g
wifga | Faferdt sl T ET A a9
¥ gara A farear s o@r @ AR
&9t sodl T AFEA R @R | T
97 T2 AR Ig ¥ €9 & @ w2
d AN WO T, 99 G5 §
fam W m, fomsr afoms ag ga
fF g Md 7 @E FF T A
& fzq | ody adl & g [ AT -
anft @ g

gafed WY A9 FRE aATE I @
Y, gFr & e Fwn g, afea &
rgm § fr 9@ a9 & fad aend
FET € @ T A EF AL
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a1 oifariz F Aaegl &1 99 § oW
Tifemrmm g Aawamgfrsa ¥
AR H AAFTD @A I gl F
4 AT g Wfgd | A a5 77 W@
w1 g fo foaar s afafaar & €
IqaT &1 WeraA /g1 § | FAfaq A}
fagew & f& g9 arw «&fqfa ¥ 0@
WEHT gt g9 =fgd, fom & FTeor
W91 @8 | 48 A &I % iy afufa
W AT &¢ & HE 7T HI F FATHT
@ | ey 39 9T o faradr @
Tfgq f& ww w9 afsfa & fag @
{Far ol s gfafa # 7 w@ar @ |
TR §1 @ F9 ¥ a7 g9 oA
afafa 9 W g5 sfaaa g T,
AF AT g2 AT TG T AT AT GF
A R I JEAIH AGr A

Shri Priya Gupta (Katihar): Sir, 1
ris¢ to support the Bill. This iy a
poirter. The loss in the national
character has been timely cautioned
by this ad hoc committee that has
been set up, I am glad the Govern-
nient has taken action according to
its recommelndation.

1 have two or three observations to
make, One is that sample checkinyg of
cxport goods should not be resorted to.
Let there be some expenditure, ! do
not mind,—not the expenditure as has
been provided for the director’s post,
fir the top-heavy organisation suggest-
ed in this Bill—I mean, just as it is
done in the Excise Department in the
manufacture of safety matches, a vigi-
lant watch should be kept at the site
of productign itself, It should be
ascertained from the very beginning
what would be the quality that would
be exported, what would be the
am ‘unt réquired fo be exported etz
an¢  they should be packed safely
according to rSpecifications. The
standard quality of materials should
he packed and everything should be
made ready from the site of produc-
tion itself.” T am not in favour of
having only a sample checking and
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then checking again. All the zoods
going outside India should be checked
mdividually.

Secondly, I am afraid, just as it hap-
pens 1n most of the organisa‘ions,
people have a slant to this capitalist
group or that capitalist group. They
must be evenly sorted out in the
matter of export materials, If the
committee members—I do not make
any castigation about anybody—have
a slant towards a particular capitalist
group that might lead to the cancel-
lation of articles pertaining to that
group for exports. That should be
kept a very close watch upon,

Thirdly, the penal actions proposed
shonld be very severe. We have seen
how our trade, how our export nas
suffered in tea and other commodiies.
Shri Warior and others made a refer-
ence to it. The companies, the manu-
facturers or the industrialists must be
made known as to what should be the
standard specifications, what should be
the particulars in respect of the gocds
for export. what should be the pack-
ing assistance to be utilised, ete. All
these things must be ready and made
known to them also and then only
penal actions to be proposed.

Lastly, I hail this Bill, this step of
the Government to put a check on ins-
pection and quality on the export of
inanimate items. I am looking for the
day when Government will exercise
control over the animate exports in
respect of quality, I mean samples of
men who are sent out of India in the
skhape of High Commissioners, Ambas-
sadors, ete. I mean there should ke
quality control on animate exporis

also.

Shri Gaurl Shankar Kakkar: Mr.
Deputy-Speaker, I rise to support this
measure, It is very encouraging that
items of export are being scrutinised
and the quality of such items is being
looked into. Here I would like to say
one thing. Simple enactment of cer-
tain nieasures without proper imple-
mentation will not help the improve-
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ment of quality. As a ma'ter of [act,
the quality of such items has to be
scrulinised and judged at the very
initial stage of manufacture. It would
not help if the checking takes place at
the ume when they are brought for
being exported.

A perusal of the export report which
has been supplied to us will show that
out of the 18 items of export, in the
case of 11 items the figure has already
becomne a minus figure. It is very
shocking that at this juncture when
our country is in need of foreign ex-
change very badly, many of the items
are being priced out. It shows that
there is sume fundamental defect
suomewhere, Therefore, very great
caution is necessary in the case of our
items of export so that they can com-
pete with the exports of other coun-

iries,

Secondly, though the quality of the
axportable items has to be given pri-
mary importance, there is competition
of prices offered or quoted by coun-
trics exporting similar commodities.
For example, very recently, China and
other countries have come forward to
supply the same items which we are
supplying at cheaper rates, So, this
is the second aspect we have to keep
m view. - The items that are exported
should be not only of fine quality but
they should be cheaper in price so that
they can compete with other countries
which are also attempting to export
similar commodities,

Then, there is a general tendency
among many of the manufacturers to
use base materials and then try to get
better prices for such items. This, of
course, relates to the moral side of the
people who are engaged in manufac-
ture. Strict measures should be adop:-
ed whenever such malpractices come
to the notice of the authorities, The
quality should be guaranteed at the
initial stage of manufacture. Then
here should be some legislation
wanereby the manufacturers, whether
in the public sector or private sector,
should conform to quality and in case
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they fail in their attempt or indilge
in malpractices they should not be
allowed to continue to manufacture.

Whiie supporting the Bill, I again
submit that it is the actual implemen-
tation of the measure which is more
important than the passing of it, and
I nope that it will be implemented 1n
the spirit in which it is enacted so
that it will encourage our export
trade in a big way.

Shri T. Abdul Wahid (Vellore): Mr.
Deputy-Speaker, Sir, I rise to welcome
this very important Bill which aims at
promotion of exports of our country
and aise to establish a name for our
country and for our exports. While
welcowming this Bill, I have to say that
it is a very delicate and a very diffi-
cult Bill to administer. It should be
adininistered very caut.iau_s].y,

Its intention is to promote exports
and not to put any kind of harassment
or obsiructivn in the way of our ex-
ports. The export business is a very
intricate business. Its handling is very
difficult. For example, I will take
hides and skins. Hides and skins is a
commoudity which is exported to the
tungs of about Rs, 30 crores and we are
all at it to see that its export is fur-
ther promoted and that the quality
improves as also the value increases.
But while applying quality-control
and pre-inspection to this commodity,
one has to be exiremely cautious as it
i3 a very intricate and difficult com-
modity to handle.

The malpractices in it may be of
many kinds. It may be regarding
pelts. An exporter may sell southern
pelts which cost double the northern
pelts and export mixed pelts or purely
northern pelts and get complaints re-
garding quality. Then there may bhe
malpractices in selection, A man may
sell run-selection and pack inferior
grade of run or it may be purely
fifths, Or, he may sell fifths and pack
purely inferior fifths.

Tanned hides and skins have got
various qualities, Each centre pro-
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duceg it own quality.. For example,
sheepskins produced in Salem and
Coimbatore cannot be produced in
Ambur, Goatsking that are produced
in Ambur cannot be produced in any
other place. Cowhides that are pro-
duced in Ranipet cannot be produced
in Peinambut. What can be produced
in Pernambut cannot be produced in
Pailavaram. So, there are differenl
qualities. Each mark is known by its
quality and all that.

Then, there jis adulteration and
various kinds of malpractices. If we
try o bave quality conirol on one par-
ticular thing that will not satisfy the
whole thing. For example, at present
we have got voluntary quality control
and control on malpractices about
adulteration. But this adulteraticn is
praclised only by 5 to 10 per cent. of
small tanners. Because 5 to 10 per
cent, of small tanners practise it, all
the other people have to suffer. So,
what 1 suggest is that while adminjs-
tering this quality-control, extreme
cauticn has to be practised and the
trade to which it is applied should be
thoroughly consulied and its adwvice
taken, Quality control should be
administered with full co-operation of
the trade to which it is going to be
applied.

This Bill js a welcome Bill because
it will promote our exports. While
speaking of export promotion, some
hon, Member here, I think, Shn
Warior, said that our exports had not
madce eny kind of progress despite all
our oxport promotion measures. I
might tell him that last year our ex-
ports were of the tune of Rs. 720 crores
and not Rs, 600 crores. They are not
stagnant as he mentioned, Our ex-
ports under the dynamic personality
of Shri Manubhai Shah as the Minis-
ter for foreign trade are making very
geod progress and, I am sure, they
wil] show still more progress this year
and in the coming year and we will
be able to fulfil our target for the
Third Five Year Plan.

Mr. Deputy-Speaker: The hon. Min-
{ster.
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Shri Manubhai Shah: Mr. Deputy-
Speaker, . ... o adt

Shri Gaurj Shankar EKakkar: How
Icng the House will sit? It is 5 o'clock.

Mr. Deputy-Speaker: He will just
begin and continue tomorrow.

Shri Sinhasan Singh (Gorakhpur):
Are vou closing the general discussion
today?

Mr. Deputy-Speaker: Only forty
minutes are left. Two hours was the
time allotted.
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Shri Sinhasan Singh: Three hours.

Mr. Deputy-Speaker: Two hours.

Shri Manubhai Shah: I am very
grate{ul to the hon. House for the una-
nimous way in which this Bill is being
supported by al] hon. Members,

Mr, Deputy-Speaker: He will conti-
nue tomorrow,

17.00 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday,
May 3, 1963/ Vaisakha 13, 1885 (Saku).
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ORAL ANSWERS TO QUES- WRITTEN ANSWERS TO
TIONS . . . . 1332566 QUESTIONS—contd.
U.5.Q. j
5.0. Subject i Q Subject CoLumMns
No. CoLumns
. ) 2628 State Bank branches in
1132 Smugglingon Rajasthan- Orissa . . . 13373-74
Pa_k'“‘" b‘"'d'" . - 13325—29 2629 Nursing Home Charges 13374-75
1133 Indians travelling abroad 13329—31 2630 Cost of living index in
1134 Mouth cancer centre at Delhi 13375
Agra . - 1333237 2631 Extension of Inoome
1135 Students studying abmad 13337—42 Tax Actto Goa . . 13375-76
1136 D.V.C. f . - 13342—47 2632 Inter-State Salestax . 13376
“3; g;lb 5";1 ““;m Nimri f 13347—49 2633 Central Sales Tax . . 13377
II ant for iodisation o
3 walt . A . 13349—S1 2234 1\(‘J‘l!.:l'lltral Sales 'Ijux. » . 13377-78
— 2635 ultipurpose river valley
1139 Small-poxin De:lu . 13351—55 and power projects \ 1337879
1140 leakr:Id Darn.Prmcct . 13355-56 2636 Smallsavings . . 13379
1141 Family Planning . - 13357—61 2637 Outofturnallotment . 13379-80
S.N. Q. 2638 Milk powder from UNI-
No. CEF . . . 13380
10 Drinking —ater Supply 2639 Defence production in
Board . . - 13362—66 3 private sector . . 13380-81
2640 Soyabeens for protein
WRITTEN ANSWERS TO needs . . . 13382
QUESTIONS . . 13366—400 2641 Travel agency . . I3381-82
S.Q. 2642 Wooden sleepers washed
away towards Pakistan 13382-83
o : 2643 Empire of India Life As-
1142 Nationalised Indian
banks in Burma . 13366 surance Co., Ltd, ' 13383
1143 School Health Committee 13167 2644 L;?}‘:;i?;"’i it{:a 5‘Etrlnniret
1144 Kolar Gold mines . 1336768 Company . 5 ranc 13383
1145 Scaricity of water in 2645 Customs hold-up of Ti-
Delhi . 13368-69 betan wool on Indo-
1146 Discharge of ﬁlthv_.r water Nepal border . 13384
by sugar mills . 13369 2646 Unauthorised  cultiva-
1147 Conference of Cha:rmien tion of tobacco . . 13384-85
of Swate  Electric U" 2647 Filaria Eradication in
Boards . 13369-70 Andhra Pradesh -, . 13385-86
1148 Improved water SHPP'? 2648 Distribution of Krishna
plan . . . 13370-71 and Godavari waters . 13386
11 Ceiling on consumption .
b of wgtcr and clcc‘trlcltjr 2649 Micro-hydelsets . . 13386
by Ministers . 13371 2650 Monklfry a}l;l.d rat menace
1150 AllIndia Water Grid . 13371-72 in North and South
1151 Permanent Indus Com- Avenues,New Delhi . 13387
mission . . 13372 2651 New Medical colleges . 13387-88
2652 High powered Flood Con-
U.S.0. trol Board for Assam . 13388
No. 2653 Fgrclgn c:chn.ng: for st
. CTLS. . 13339
2626 Loa fro National
o Cr:;it Fur?és X . 13372-73 2654 Censtructmn of field
- channels . : . 13389
2627 Central Excise Depart-
ment quarters at Cut- 2655 Integrated Cenral

tzck and Rayagada . 13373 Excise Offices . . 13389-90
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WRITTEN ANSWERS TO CoLumns
QUESTIONS—contd. BILL PASSED : 13409—s01
Us.Q. Subject CoLuMNS
No The Minister of Law (Shri A.
. K. Sen) movedhfur the con-
sideration of the Constitu-
2656 Cradle . : 13390 tion  (Sixteenth Amend-
2657 Ré.mvf‘? of gold at 13391 rg:cnt)hﬁlllf 1963, as reported
walior f y the Joint Committee.
2658 Judicial powers for Es- 3‘1:!; di;cu}fsfon was conclu-
tates Officer , . 13391-92 ed and the metion was ad-
. . . opted by a majorit th
2659 Senior E“B“}“““S Offi- tel:al m)::mbemrs%'g]l; yu?f th:
u:r.s of C.B.I.P, o 13392 House and by a majority of
2660 Senior Officers joining not less than two-thirds of
commercial concerns . 13393 the members present and vo-
.. _ ting: Ayes 261; Nocs 8.
2661 }%T;:S:glf Mining Un 13393-94 After clause-by-clause con-
. s . sideraticn, the Bill, as re-
2662 Kolar Gold Field . - 13394-95 ported by the Joint Com-
2663 Kolar Gold Field Hos- mittee, was passed by a ma-
pital . . . . 13395 jority of the total member-
2664 Kolar Gold Mines . 13395 ?:r:;%gll:ytgf nlgto 1|.‘m;‘»E :h[ﬁ ?\ic::
2665 ﬁ.nt;’-:sca l;msion projects thirds of the members pre-
in Keral . . N 13396 sent and voting, the results of
2666 Opium cultivation in tdhc divisions being as un-
Kotah . . . I3396-97 r i
2667 Heart operation by Rus- Clause 2: Ayes 295; Noes 1
sian d?ﬂﬂf . - 13397 Clause 3: Aycs 293; Noes
2669 Diversion of Funds for nil
housing . . - 1339798 Clause 4: Ayes 291; Noes
2670 Delhi Kennel Club . 13398 nil,

2671 Central Excise Inspectors 13398-g9
2672 Donation of eyes in In-
dia . . . . 13399

2673 Income of companies 13399—400

MESSAGE FROM RAJYA
SABHA : 13400-01
Secretary reported a message

from Rajya Sabha that Rail{:
Sabha had concurred in t
recommendation of Lok
Sabha to nominate seven
members to associate with
the Committee on Public
Accounts of Lok Sabha for
1963-64.

REPORT OF COMMITTEE
ON GOVERNMENT ASSU-

Clause 5: Ayes 297; Noes
nil,

Motion to pass, as reported
by the Joint Committee:
Ayes 300; Noes nil.

BILL. UNDER CONSIDE-
RATION : 13505—16

The Minister ef International

Trade in the Ministry of
Commerce and Industry
(Shri Manubhai Shah) mov-
ed for the consideration of
the Expert (Quality Control
and Inspection) Bill, 1963.
The discussion was not con-
cluded,

RANCES PRESENTED. 13401 AGENDA FOR  FRIDAY,

First Report was presented

MOTION RE: TERMI-
NATION OF SUSPENSION
OF MEMBER. 13401—(9
Further consideration of the
motion re: termination of
suspension of Shri Kachha-
vaiya moved by Shri Bade
on the 1st May, 1963 conti-
nued. After some discussion,

further consideration
of the motion was post-
poned,

MGI12 ND—LS II—533 (Ai) LSD~21 -§-63—880.

MAY 3, 1963/VAISAKHA 13,

1885 (SAKA).

Further discussion and passing

of the Export (Quality Con-
trol and Inspection) Bill,

1963.

Consideration and passing of
the Government of Union
Territories Bill, 1963, as re-
ported by the Joint Com-
an_iltltee on Private Members’

11l.



